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(Part I—Questions and Answers)

THE

OFFICIAL REPORT .

HOUSE OF THE PEOPLE
Tuesday, 10th March, 1953

The House met at Two of the Clcek.
[MR. DepuTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS.
ANTHROPOLOGICAL SURVEY

#624. Shrimati Renn Chakravarity:
Will the Minister of Defence be pleas-
ed to state:

(a) whether an anthropological sur-
vey of personnel of the Army was re-
cently underta at Delhi;

\b) if so, by whom and for what
purposes;

{c) what have been the results of the
survey; and

id) what was the total expenditure
of the survey?

The - Deputy Ministey of Defence
(Sardar Majithia);: (a) No. But an
Anthropometric Survey is now in pro-
gress. Part of the field work was
carried out at Delhi.

(b) The Anthropometric Survey is
being carricd out by the Army Statis-
tical Organization to collect data for
evolving suitable size rolls for uniforms
of Army personnel.

{¢) The resulls of the Survey will
be available only after that data is cnl-
lected. and analysed.

(d) The total expenditure on the
Survey has bern about Rs. 4,000 so far.

Shrimrati Renu Chakravartty: May
we know, Sir, if this collection of data
has anything to do with the categori-
sation of the army personnel in India
into martial and non-reartial races?

Sardar Majithia: No, Sir. It has
nothing to do with it.
536 PSD

INTERNATIONAL SEMINAR ON (GANDHIAN
IDEOLOGY AXD TECHXNIQUE

*626, Shri A. C. Gubha: Will the
Minister of Education be pleased tu
state:

(a) whether an International Semi-
nar on Gandhian ideology and techni-
que was held in Delhi in January,
1953;

(b} if so, the persons who altended
it from ahroﬂr and

(c) whether the proceadings of the
Seminar would be published?

The Deputy Minisg of Natural
Resources and Scientific Research
(Shri E. D. Malaviya): ‘a) Yes.

(b) The following persong attended
from abroad:=—

1. Lord Boyd Orr (U.K.).

Dr. Raish RBunche (USA).

Madame Cecilia Meireles (Brazil)

Mr. Yusuke Tsurvmi (Japan)

Prof. G. Tucci (Italy)

6. Dr. Mohd. Hussein Haekal (Ezypt)

7. Prof. Dr. Matine Daftary (Indiz)

8. Pastrr D. Martin Nictusller (ee-
many)

§. Prof. L. Massignen (france)

(¢) Yes.

[N X

Shri A, C. Guha: LIav I Scow, Sir,
if there iz going to he any permanent
body for the propagaiion of Gandhian
ideology?

Shri K. D. Malavira: There is no
proposal as yet before Government for
any permanent body,

Sari A, C. Guba: Have the Govern=
ment any idea as to the implementa-
tion of these discussions or any re-
commendations rteceived from them?

Shri K. D. Malaviya: Yes. Sir. This
Seminar took the form of a round table
discussion amd the participants were
agreed that only by the application of
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Gandhian principles can world peace be
preserved and nzaticnal and internatio-
nal temsions resolved. As a resuit of
these recommendations, it was also
decided to publish a small brochure em-
bodying the major recommendations
and conclusions of this Seminar. Be-
sides this, as desired by the President,
it has also been decided to publish a
verbatim report of the discussions that
took place in the Seminar.

Shri A. C. Guha: May I know, Sir,
if the Government have got any idea
of following uvp ‘this—that  oealy
through Gandhinn ideology can worid
pz2ace be maintained?

Mr. Deputy-Speaker: It is all argu-
ment.

Shri A. C. Guha: Have the (lovern-
ment any idea of taking this thing on
to the international plane”

Shri K. D. Malaviya: Tha: is a sug-
gestion, Sir, and the Government can-
not express any opinion on that
beyond what they have done so far.

Shri N. M. Lingam: Who sponsor-
ed this Serginar and what is the ex-
p%nditure in¥olved in connection with
it?

Shri K. D. Malaviya: The FEduca-
tion Ministry sponsored the Seminar.
As to the expenditure involved, 1
will require notice.

Shri C. D. Pande: Mayv I know if
the representatives like Lord Boyd
Orr and Dr. Ralph Bunche had any
national status or they came as in-
dividuals to this Seminar?

Shri K. D. Malaviva: They attend-
ed the Seminar as individuals.

Shri C. D, Pande: Do the decisions
of the Seminar apply to their coun-
tries?

Shri K, ). Malaviva: I caanat ex-
press any opinion on that.

Shri B. Das: They have
tional status.

Inlerna-

Dr. M. M. Das: In view of the fact
that the other day the Acting Leader
ul the Communist Party in this House
addressed Gandhiji as “their leader”.
may I know whether any representa-
tives from the countries professing
Communist ideology attended this
Seminar?

Shri K. D, Malaviya: Unfortunate-
1y, no representative from the U.SS.R.
could attend this Seminar.
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Shri A. C. Guha: May I know, Sir,
huw these representatives were select-
ed—whether any national bedy in
those countries selected them or some
international body or they selected
themselves?

Shri K. D. Malaviva: Sir, the Gov-
ernment invited certain countries like
UK. US.A. France and other coun-
tries, and these gentlemin attended
this Seminar in their individual capa-
city from the countries invited.

FACILITIES TO SETTLE IN ANDAMANS

*627. Shri Dabhi: Will the Minjster
of Ilome Affairs be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to give facilities to
those who desire to go from India and
settle in the Andamans; and

(b) if the answer to part (a) above
be in the affirmative, what are the
specific facilities and concessions which
Government have decided to grant to
these persons?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b).
The Government of India have sanc-
tioned a scheme for settlement of
some 4.000 families of Indian pea-
sants in the Andamans during the
next five yvears. Eaeh family, select-
ed for settlement under this scheme,
will be given the following conces-
s510ns:—

(i) Allotment of 5 acres of clear-
ed land for paddy cultiva-
tion.

(ii) Allotment of another 5 acres
of (uncleared) hilly land to
be utilised for building a
hutment, for growing any
fruit and vegetables and as
pasture for cattle.

(ii) Grant of recoverable loan of
Rs. 2,000 to meet expenditure
on passage from the mainland
of India to the Andamans,
ronstruction of a hutment,
purchase of bullocks, agricul-
tural implemenis, seeds an
manure, and maintenance till
the first crop is harvested.

(iv) Remission of land revenue
during the 5-year period of
the working of the scheme,

Shri Dabhi: May I know, Sir. the
acreage of cultivable as well as un-
cultivable waste land in these islands
and the kinds of crop for whiclr these
landg are suitable?
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Shari Datar: So far as the total ex-
tent of acreage is concerned. I should
like notive; put under the scheme
that is proposed, 20,000 acres ere to
be brought under cultivation.

Shri Dabhi: May we have some
idea as to the mineral as well as the
forest wealth of these islands?

Shri Datar: So far as crops are con-
cerned paddy, maize, sugar-cane,
" arhar, mung and sweet potatoes can
be grown very easily. So far as other
articles are concerned, atlempts are
being made to cultivate oil-seeds, oil
palm, soya beans, ~asnew nuts and
cloves.

Shrimati Renu Chakravarity: May we
know what are the terms for repay-
ment of the two thousand rupees and
the period within whieh it will have
to be repaid?

Shri Datar: The two thousand rupe-
es are to be repaid in easy instalments
extending over 20 years.

Shri K, K. Basu: May we k“"‘."'
whether the amount of Rs. 2,000 is
sufficient for the purposes for which
it is granted?

Shri Datar: It is considered to be
sufficient for the purpose for which
it is advanced.

Shri Punnoose: May I know, su.
how these peasant farilics are being
selected? Are applications called for
or is there any organisation to find
sut who want to go there?

Shri Datar: These peasant families
would be. in the first instance, the ra-
fugees from East Pukistan.

Shri Dabhi: May I know whether
eny interest is being charged nn these
loans and if so, wha: interest?

Shri Datar: 1 have no information
here on this subject.

Shri Matthen: Does the Govern-
ment show any preference to really
sgriculturist families in this selec-
tion?

Shri Datar: Yes.

Shri B. K, Das:
is the area so far
this scheme?

Shri Datar: Till the end of May
1953, about 1500 acres will have been
ught under cultivation.

Shri B. K. Das: Is this in additior
to the area that has been reclaimer
by the Rehabilitation Ministry or
does it include that area?

May I know what
reclaimed under
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Shri Datar: The Rehabiliiation
Ministry has nothing to do with this
at all. This is being done only by
this Ministry.

Shri Kelappan: DNMay I know whe-
ther the facilities ure confired only to
the displaced persons?

Shri Datar: They are not entirely
confined to the displaced persons but
preference is given fo them

Shri Punnoose: May I know, Sir,
whether any preference will be given
to people from most densely populat-
ed areas or where pressure on land
is very much?

Shri Datar: Perference fo them
would be given subsequently. Accord-
ing to the present plan the total popu-
lation that can be settled is 1.25,000
fglguothe present population is only

Dr. M. M. Das: In view of the
fact. Sir, that some complaints were
received by Goverameant ‘that 1thke
bullocks specially purchased by Gov-
ernment for these refugees who have
settled there were old and died in a
very short time., may I know whether
Government will purchase these bul-
locks this time or will the refugees
rurchase them?

. Shri Datar: Government have no
information. but the complaint that
has been pointed out by the hon.
Member will be forwarded to the
Chief Commissioner for enguiry.

Jammu axp KasHMIR as FIFLD ARzA

*628. Shri Charak: (a) Will the
Minister of D:fenc= be pleased to state

whether the Jammu and Kashmir
State is considered a field area even
now?

(b} If the reply to part (a) above be
in the affirmative, what are the rea-
sons for considering it s0?

‘The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes.

(b) It is necessary to treat this
area as a field area for operational

and administrative reasons,

TAKING OF FAMILIES BY ()FFICERS OF JAMMU

AND KASHMIR

*629, Shri Charak: ia} Will the
Minister of Defence be pleased to state
whether Government are aware that in
the Jammu and Kashmir Area officers
of the Ind’an Army are a"'owed to take
their families after the vease fire of 1st
January, 19497
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(b) If the reply to part (a) above
be in the affirmative, what are the rea-
sons for issuing free rations now?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes; but officers
are allowed to have their families with
them only at certain stations and un-
der certuin conditions.

(b) It would not be correct totreat
these officers differently from the
others as the conditions under which
all the officers live are the same.

Shri Charak: Is it a fact that cur-
ing the British period it was cus-
tomary for officers of the Andy not
to take families to such areas?

Sardar Majithia: I am not .ure
_about that, It families are taken. that
is an amenity given to the officers
and the hon. Members should not
grudge it.

Shri Charak: May I know the rea-
son for deviation from this well-
established convention?

Sardar Majithia: On humanitarian
grounds.

*OTHER SERVICES SCHEMES '

*630. Shri Pnnnoose:. (a) Will the
Minister of Home Affairs be pleased to
state whether the ‘Other Services
Schemes'. according to which forma-
tion of certain other services of the
Government of India was conternplat-
ed in the ‘Report of the Acfivities of
i}ied}’!inisfn’ for 1831-32', has 2een fina-

sed? .

(b) If so, will a copy of the Schemes
be laid on the Table of the House?

(¢} 1f not. when will the S:hefacs
be made availa®tle to the House?

The Deputy Oinister of Home
Affairs (Shri Datar): (a) Not yet.

(b) Doeg not arise.

(c) Irn view of the wvery preliminary
stzge of consideration reached so far
in respect of most of the schemes und
as the primary responsibility for
framing each scheme and implemoant-
ing it rests with the Ministry ad-
ministratively concerned. it will not
be possitle to adnere to any rigid time-
table. The annual report of the Home
Ministry will, however. contain parti-
culars of progress made from time {0
time in thig connection.

Shri Punnogse: In the 1951 Report
it is stated thas it is under considera-
tion in consultation with the Minis-
try concerned. May I know the stage
at which it is?
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Shri Datar: The stage is that of
counsultation, receipt of replies in
certain cases and non-receipt of re-
plies in other cases.

Shri K. K. Basu: May I know in
view of the Five Year Plan and the
ever-expanding schemes, does the
Government propose to expedite the
matter?

Shri Datar: The Government are,
trying to expedite the implementation
of these schemes as soon as possible.

BHARAT SEVAK Samaj

*632. Shri A. M. Thomas: Will the
Aii?ister of Home Affairs be pleased to
state:

(a) whether Government Servants
are allowed to be members of the
Bharat Sevak Samaj:

(b) if so, whether special permission
is to be obtained by them before en-
listing themselves as members; and

(ct whether any conditions are being

imposed when such permission is
granted?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

-(b) No.

(c) No.

Shri A. M, Thomas: How many Gov-
ernment Servants have ti'l now join-
ed this Bharat Sevak Samaj?

Shri Datar: Government have no in-
formation on this point.

Shri B. S, Murthy: May I know, Sir,
whether there is any obligation on _
the part of Government Servants to
join this?

Stﬂ-i Datar: There is no obligation
at all,

Shri Krishnacharya Joshi: May I
know what are the gqualifications and
disqualifications to become g member
of this?

Shri Datar: The qualifications are
readiness to carry on public work,

Shri Krishnacharya Joshi: The dis- *
qualifications?

Shri Datar: There is no disqualifi-
cation at all,

-

Shri Punnoose; May 1 know whether
it is obligatory on the part of Govern-
ment Servants who join this Sangh to
work ° to disrupt strikes, to work
against the activities of organised
'abour and all that? .
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Shri Datar: There is no such obii-
gation at all and the insinuations are
entirely denied,

Shri K. K. Basu: May I know, Sir,
whether Government Servants join-
ing this particular Sangh are given
any special facilities?

, Shri Datar: No speciai ifacilities are
given,

COMMONWEALTH BANK

*633. Shri Viswanatha Reddy: (a)
Will the Minister of Finance be pleased
to state whether any scheme for the
starting of a Commonwealth Bank has
been proposed at the last Common-
wealth Prime  Ministers' Conference,
for the restoration of Commonwealth
prosperity?

(b} If so, what are the chief features
of the scheme?

The Deputy Minister of Finance
(Shri M. C Shah] (a) No, Sir.

(b) Does not rise,
Graxrs-1N-AlD TO RESEARCH WORKERS

*Gad, Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Education be
picased to state whether Government
have made any provision for grants-
in-aid for purchase of apparatus,
siores. books ete. to individual ve-
gearch workers in India?

(b) If so, what is the procedure for
obtaining such a grant?

(¢) Has any maximum or minimum
grant been fixed?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K, D. Malaviya): (a) Yes. A
rovicion of Rs 50.000 has beepn madc
in the budget for 1952-53 for grants-
in-aid for this purpose,

{b) Applications are invited from
such workers through the Universi-
ties/Institutions where they are work-
ing. The applications are then consi-
dered by a special Committee consti-
tuted for the purpose.

(c) No.

Shri Nageshwar I'rasad Sinha: May
I know, Sir, whether any enquiry is
made by this Government to ascertain
whether the amount has been spent
usefully or not?

Shri K. D. Malaviya: Sir, because
we have received no report to the
contrary, there is no reason to be-
lieve that the amount is being mis-
used.
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Shri B, S, Murthy: May I know,
Zir. whether the selection is made by
the Central Govsrnmerni os whether
any applications are invited?

Shri K. D. Malaviya: The Universi-
ties or the institutions sponsor the
anplications to Government. There
is a Committee which scrutinises
them and then the Committee recom-
mends fit cases to the Education
Ministry for disposal.

Shri A. C. Guba: May I know the
personne’ of the Committee?

Shri K. D, Malaviya: The members
of the Committee are, Dr. C, V.
Raman, Dr. A Lakshmanaswamy
Mudaliar, Dr, M. N, Saha, Dr, S. S.
Bhatnagar and Shri G. K. Chandra-
mani, Deputy Secretary.

Shrj A, C. Guha: Is this Fund sepa-
rate from the Fund which is known
as the Scientific” and Industrial Re-
search Fund?

Shri K, D. Malaviya: This is
separate allotment to help mdwldual
research worker,

Shri A. C. Guba: May I know how
tinat fund is disbursed?

Shri K. D, Malaviya:

reauire notice.

Shri Badshah Gupta: May I know.
Sir, how long these applications will
be received and how long wi'l the-
Commitiee take to decide them?

For that I

Shri K. D. Malaviya: T have not
got the programme of the receint and
disposal of these anpiications but the
information that I possess just
i is that we have received about
Zar applizations fer grant-in-aid most-
iy irom research workers in Universi-
ties and from other educationa! insti-
tutions.

Shri K. K, Basu: Is the Govern-
ment supposed to give certain direc-
tions to this Committee or is it left
to the Committee to select omn merits?

Shri K. D. Malaviyva: The Com-
mittee makes its own rules to selert,

Shri B. Murthy: May I know
whether the Uniwersities or institu-
tiong through which the applications
are sent make their recommendations
to the authorities?

Shri K, D. Malaviya: The applica-
tions are sent by individuals through
the University because the Gowern-
ment have asked for these applica-
tions from the Universities and other
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institutions. It is my presumption,
Sir, that the Universities may make
some recommendation.

Shri Kelappan: Are these grants
disbursed through the Univ:rsity
authorities?

Shri K. D. Malaviya: These grants
are made by the Education Ministry
to the individuals.

INDO-JAPANESE TECHNICAL ASSISTANCE
AGREEMENT

*637. Shri M. S. Gurupadaswamy:
Will the Minister of Education be
pleased to state whether the Gowvern-
ment of India have suggested to the
Japanese Government, that an Indo-
Japancse Technical Assistance Agree-
ment may be concluded?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): No® formal sugges-
tion for such an agreement has so
far been made to the Government of
Japan,

Shri M, S. Gurupadaswamy: May I
know, Sir, whether any contact has
been had between the Government of
India and the Japanese Government
regarding this matter and whether
the proposal was dropped out later?

Shri K, D, Malaviya: No, Sir. The
proposal has not been dropped out.
As a result of certain negotiations and
discuscions. certain proposals are be-
fore Government and they are und-:r
the consideration of Government.

Shri M, S. Gurupadaswamy: May
I know what the proposals are?

_ Shri E. D. Malaviya: Sir, I am nof
in a position to state those proposals.

Mr, Deputy-Speaker: They are
under consideration,

SociAL WEeLFARE COURSES FOR I. A, S,

*638. Shri S, N. Das: (a) Will the
Minister of Home Affairs be pleased to
refer to the Statement laid on the Table
of the House in reply to part (a) of un-
starred question No. 339 asked on the
4th December, 1952 and state whether,
as a result of the recommendation
made by the Advisory Board of Social
Welfare, Social Welfare Courses have
been introduced in the training of
future recruits for Indian Administra-
{ive Services?

(b) If so, what is the nature of this
Course which has been introduced?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b).
The syllabus of the Social We'fare
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Course drawn up by the Board is in-
tended for full-ime post-graduate
tudy of 2 years' duration. Govern-
ment are considering in consultation
with the Board the desirability of in-
troducing a modified and less detail~
ed Course in Social Welfare subjects
for the training of Indian Administra-
tive Service probationers,

Shri § N. Das: May I know whe-
ther any change has been effected in
the course of training for these pro-
bationers since it was first approved?

Shri Datar: No change has been
effected. 1 may point out that the
training for Indian  Administrative
Service probationers is generally for
ten months “and therefore the whole
course cannot be accepted.

Shri S, N. Das: In framing thg re-
gulations for recruitment and condi-
tions of service under the All-India
Serviees Act, 1951, is any considera-
tion being given or has been given to
thig aspect?

Shri Datar: Consideration is being
given to the introduction of a modi-
fied and less detailed course, sp fa-
as the training of Indian Administra-
tive Service probationers is concern-
ed.

INCOME-TAX INVESTIGATION COMMISSION

*§40. Shri A. C. Guha: Will the Minis-
ter of Finance be pleased to state
the number «f cases so far disposed of
by the Income Tax Investigation Com-
mission and the amount involved?

The Minister of Revenue and Ex-
penditure (Shri Tyagi): The number
of cases so far disposed of by the
Commission is 853, The amount of
concealed income involved ip those
cases is Rs, 40 crores and the amount
of tax involved Rs. 23 crores 76 lakhs.

Shri A, C. Guha: May 1 know what
was the maximum amount of tax im-
posed by this Commission?

Shri Tyagi: 1 am sorry I have not
gat the list of all the cases they have
decided. I have got only the totals,
which I have placed before the
House.

Shri B, §. Murthy: May I know
whether there are any more cases
under iavestigation, and if so, how
many are there, and what is the to!al
amount involved?

Shri Tyagi: The total number of
cases of concealed income was 1397
Qut of this number which was re-
ferred 1o the Commizsion, 2, 1 have
said D00 cases have been decided end
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the amount of concealed income in-
volved in those cases is about Rs. 40
crores. There are still 688 cases
pending,

Shri B. 8. Murthy: What is the
total amount of concealed income
involved in these pending cases?

Shri Tyagi: I have
ihat the total amount involved in
the cases which have been decid:id
both by sett'ement and investigation
is about Rs. 40 crores. It is difficult
to say what will be the total amounc
in the outstanding cases, because
they have still to undergmo assessment
and unless they are assessed, it is
impossible for me to say what the
total amount would come to,

Shri A, C. Guha and Shri T, N.
Singh rose—

Mr. Deputy-Speaker: Shri T, N.
Singh,

siShri A. C, Guha: It is my question,
.

Mr. Deputy-Speaker: Maybe, but
am ] to call him end'essly?

Shri T. N, Singh: Is it true that

the biggest of the parties involved
in this concealment have not yet
been brought to book before this

Commission?

Shri Tyagi: It seems my hon.
friend has got such information. I
shall be happy to have it

Shri A. C. Guba: Is it nidt true that
the Commission in its Report. in para
118, recommended that there is ad-
vaptage in public expusure of per-
sons who are guilty of deliberately
evading taxation, and if so, may I
know why Government have not
been publishing the names?

Shri Tyagl: My hon. friend has re-
ferred to this matter once again, so
I may te'l him that in the past we
had introduced an [ncome-1ax
Amendment Bill, but unfortunafely
it lapsed. There we had tried to
amend the law so as to enable the
Department to expose such persons.
So long as that amending Bill is not
passed, it will not be possible for me
to give out their names.

Shri A, C, Guha: May I know whe-
ther in the present Income-tax
Amendment Bill which is before the
House the Government has any inten-
tion to make that amendment?

Shri Tyagi: 1 am afraid it will not
be possible to make that amendment
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in the present Rill, because {he pre-
sent Bil' is only a part of the major
Bill. It has been already introduced.
It has passed the Select Committee
stage, and I do not think it will now
be possible for Government to make
any fresh amendment in it.

Shri A, C. Guha: May I know what
are the reasons why. in snite of the
very definite recommendation of the
Investipation Commission three years
ago, Government have failed to im-
plemen: this part of the recommen-
dations?

Shri Twyazi: The House is  well
aware that an overall amending Bi'l
vieeeen(Imterruption).

Mr. Deputy-Speaker: Now, are we
arguing a particular question out?

S.S'“'i A C. Guba: It is not arguing.
ir.

Mr. Deputy-Speaker: The hon.
Minister has already said that a Rill
has} been introduced......... (Interrup-
tion).

Shri 4, C. Guba: I only want to
know why the recommendation has
not been implemented.

Mr. Deputy-Speaker: Order, order
He is utilising the opportunity to
press upon the Government a parti-
cular suggestion. This is Questisn-
hour, But he is trying to use it for
the purgose of making it look like a
resolution day. Next question,

Shri A, C. Guha: But this provi-

slon is not there in the amending
Bill.
Mr. Deputy-Speaker: Next Ques-

tion.
Shkri Tyagi: Thank you, Sir.

Visiting 1. A. F. INSTALLATIONS

*42. Shri H. N. Mukerjee: (a) Will
the Minister of Defemce be pleased to
state how many foreign teams of ex-.
perts visited our Air Force Installations
and Training Establishments during the
years 1951 and 1952, which were they
and from what countries?

(b) What was the purpose of their
visit?

(c) What were their observations on
the efficiency of our training and opera-
tions?

(d) Do Government propose to place
a ropy of their report on the Tahle of
the House?

The Deputy  Minister of Defence
(Shri Satish Chandra): (a) The fol-
lowing three teams of Experts from
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the RAF. visited the LAF. Installa-
tions:— |

(i) Transport Command Exami-
ning Unit,

f.2) Central Flving School
Examining Team.

:(3) Central Fighter Establish-
ment Team.

{b) (1) To reyiew the standard of
training in the L.AF.

(2) To test and categorise LAF
Instructors and Transpors
Aircrews.

(3y To advise our Air Force
ufficers on the latest fighter
lactics,

{c) Their observations on the effi-
ciency of our training are encourag-
ing.

(d) No, Sir.

Shri H. N. Mukerjee: In a statement
of the activities of the Defence Minis-
try. we find that the LAF. had 1o
depend on the R.AF. Transport Com-
mand Catemorisation Team  which
used to visit India for the per:odm:al
examination of this Transport Air-
erews. May [ know if it is npo louger
necessary for lnis RAF., Camp Team
to come to India in the future?

Shri Satish Chandra: In erder to
be self-sufficient. an Airerew Train-
ing and Testing Team has been form-
ed in the indian Air Force. However,
guidance is still necessary from the
R.AF. and it is expected that our
Team will soon begin to function affi-
cieitiy and there will be no nocessity
for many more visits of this nature.
Porhaps, ons or two more visits may
be necessary.

Shri H. N. Mukerjee: Last session,
the Dcputy Minister of Defence had
said that one Col. Sheldon and two
wother officers of the United States
Mi.itary Assistapce Group in Thailand
ha! come to India and had been to
our Air Force centres. May I know
the reason why this visit was not in-
cluded in the answer given to us now?

Shri Satish Chandra: There wag no
Team as such to report about our Air
Force Training Centres. Sgme offi-
cers from other countries come to
this country and they may also visit
the training institutions here,

"MiAcHINE TooL PROTOTYri FACTORY

. *513. Shri H, N. Mukerjee: (a) Will
the Liinister of Defence Y pleased to
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refer to the reply to Unstarred Ques-
tion No. 416 asked on tiie 3th Decem-
ber, 1952 and state whether a Machine
‘l'ool Prototype Factory has now been
opened in Bombay to manufacture
machine tool and prototypes of new
woapons?

(b) If so, what is the total autho-
rised. subscribed and paid-up capital
of this Factory?

(¢) Has any foreign firm any share
in its capital, management or controi
and if so, which are the firms?

(d) What are the terms and condi-
tions under which these foreign firms
are participating and what are the
obligations of the Government of India
to those firms and vice versa?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes; at
Ambarnath, Bombay, on the 13th
January 1953.

(b} to (d). The Factory is run
directly by the Government in the
Defence Ministry as an Qrdnance
Factory and has not been registered
as a Company. No question, therefore,
of authorised. subscribed or paid-up
capital arises, nor has any foreign
company any share in the capital or
contirol over the management of this
factory. The faciory was set uy with
the assistance of Messrs. Oerlikon
Machine Tool Works. Buehrle and Co.,
Zurich, Switzerland who were ppoin-
ted technical advisers to Govermment
in the setting up of this factory under
a contract and were responsible for
providing plant and machinery for the
fartory,'for helping in erection and
installation of the plant and machinery.
for finding technical personnel in the
initial stages for {he running of the
factory and for training Indian per-
sonnel so that such personnel eould
take over the complete running of the
factory in as short a period as pos-
sible. The buildings for the factory
as well as the residential accommoda-
tion were constructed through the
Military Engineering Services.

Shri H. N. Mukerjee: May I know
whether a few years ago there was
something of an arrangement with a
Czechoslovak Government Delegation
of experts in regard to the setting up
of a machine tool _factory in India
with their expert advice, and if so,
may I know the reason why the scheme
was abandoned in favour of expert
advice from Switzerland?

Shri Satish Chandra: I do not know
what the hon. sMember is referring to.
We entered into a confract with Oer-
likons aboul three years ago. I do
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not know anything about the events
which may hzve taken place before
that perioa.

shri H. N. Mukerjee: Do I take it
that three years ago there was a plan
for the setiing up of a machine tool
factory with the assistance of experis
from Czechoslovakia?

Shri Satish Chandra: I do not know
at all.

Shri T. N. Singh: May I know if
any system of cost accounting is pro-
posed to be introduced in this factory
to keep a check on economic produc-
tion?

Shri Satish Chandra: The factory has
just started production. There cannot
be any cost accounting at this stage.

Shri T. N. Singh: But have the Gov-
ernmént made any arrangement for
cost-accounting? After all when the
factory starts production such arrange-
ment will be necessary. -

Shri Satish Chandra: Necessary ar-
rangements will be made if called
for. ) ’

ExX-StRVICEMEN'S ORGANISATIONS

*644. Shri H. N. Mukerjee: (a) Wil
 the Minister i iDefence be pleased to
state the number and names of ex-
servicemen's urpunisations or associa-
tions recognised by the Government of
India?

(b) Do Goverunent consult any of
these organisations in launching or
administering welfare schemes for the
ex-zervicemen”

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Only

one ex-servicemen's Association,
namely, the Ali-India Gorkha Ex-
Servicemen's Welfare  Association,

New Delhi, has been recognised. This
Association -is consulled by the Min-
istry of Defence in regard to expen-
diture from the Indian Gorkha Ex-
Servicemen's Welfare Fund on the
welfare of Gorkha Ex-Servicemen
settled in India, I lay a statement on
the Table of the House indicatipg
the schemes launched in_ consultation
with this Association. [See Appen-
dix V, annexure No. 1.]

Shri H. N. Mukerjee: May I know if
there are other ex-servicemen's orga-
nisations also which might be consul-
ted by Government?

Sardar Majithia: There are normal-
ly soldiers’, sailors’ and airmen’s boards
working throughout the country. There
is no other association which is con-
nected with this.
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Skri H, N. Mukerjee: Are the other
organisations of ex-servicemen ignor-
ed 9y Governs::al so Lar as the pro-
vision of relief favilities to ex-service-
men's dependents is concerned?

Sardar Majithia: They are not ig-
nored at all. Every case is dealt
with on its merits and due relief is
given,

Shri H. N. Mukerjee: May I know
the amount of money which is rough-
ly available for this Association in
order to carry on relief operations?

Mr. Deputy-Speaker: Is the hon.
Member referring to any single associa-
tion?

Shri H. N, Mukerjee: The only As-
sociation which is recognised, Sir, is
the All-India Gurkha Ex-servicemen's
Welfare Association.

The Prime Minister (Shri Jawahar-
lal Nehru): No money is placed at the
disposal of any Association. There is
a special provision for Gurkha soldiers.
As the statement laid on the Table
mentions, a sum of Rs. 1 lakh is
speat on the relief of Gurkhas,—not
given to the Association. But the
Association is consulted in regard to
its expenditure.

‘Shri 8. C. Samanta: DMay I know,
Sir. whether ex-servicemen's non-
official associations are receiving atten-
tion and help from the Government?

Sardar Majithia: There is no nom-
official organisation to the knowledge
of the Defence Ministry.

 Shri S. C. Samanta: Is it not a fact
that ex-servicemen have formed as-
soziations for transpor{ and business?

Sardar Majithia: They may have
formed; 1 am not aware of it.

Froang aNp RzcoroiNgd ¥ Foux-Dances

*645. Shri S. C. Somanta: (a) Will
the Ministe, of Defence be pleased to
state whether the folk-dances in
different parts of India which were
demons_trated in the capital during the
Republic Day celebrations this year,
are going to be filmed, and recorded?

(b) It so, what steps are being

taken or are likely to be taken in this
direction?

(¢) Is this going to be an annual

feature of the Republic Day celebra-
tions?

(d) Had the expenditure been in-
curred by the Centre or shared by the
States also?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) and (b). A
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coloured film has been taken which
will be released shortly.

(¢) No decision has yet been taken
of the pattern of the next years
celebrations.

(d) The States sent their contin-
gents to Delhi at their expense, but
while in Delhi the Central Govern-
ment bore the expenditure on board-
ing and lodging etc.

Shri S. C. Samanta: May I know
whether folk music and songs accom-
psnied this dance?

Shri Satish Chandra: Yes, Sir; they
have been recorded too.

Shri S, C. Samanta: May I know
whether similar dances were arranged
in the States on the Republic Day?

Shri Satish Chandra: I am not
aware; it is possible that some States
might have arranged shows.

Shrimati Kamlendu Mati Shah: May
I know what happened to the proposal
of filming Badrinath territory?

Mr, Deputy-Speaker: How does it
arise out of this guestion?

Shrimati Kamlendu Mati Shah: It
is in connection with films.

The Prime Minister (Shri Jawahar-
lal Nehru): It has nothing to do with
the Republic Day or folk dances: nor
with the Ministry which is answering
this question. -

GeoLoGicAL MAPPING OF Coal FELDs

*646. Shri K. C. Sodhia: (a) Wil
the Minister of Natural Resources and
Scientific Research be pleased to state
whether a programme for Geological
mapping of coal fields has been drawn
up as suggested by the Planning Com-

e Mission, and if so, how long is it likely
to take to finish the work?

(b) What agency has been employed
to do this work, and what is the total
estimated expenditur.e involved?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shrl
K. D. Malaviya): (a) and (b), Yes.
Sir. The work is being carrled out
by the Geological Survey of India and
will be coniinued by that organisa-
tion. The Indian Bureau of Mines
willkhﬂb in the drilling and boring
work.

The Director. Geological Survey of
India states that no geological map-
ping or surveys. particularly those on
coal, can be considered as having been
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completed as the work will vary ac-
cording to nature of investigation _and
amount of detail required. New mines
and boring investigations provide
new data which have periodically to
be re-assessed on maps with progres-
sively larger scale.

It is therefure not possible to esti-
mate the total expenditure involved
as this will depend on the time taken,
the personnel and equipment required
and the amount of travelling involved.

Shri K. C. Sodhia: What is meant
by “geological map”?

Mr. Deputy-Socaker: Th2  horn.
Member who tabled this question must
know it.

Shri K. C. Sodhia: 1 want to know
the exact significance of the word “geo-
logical map™.

The Prime Minister (Shri Jawahar-
lal Nehru): Geological map shows the
geologiral formation of that area.

Shri Meghnad Saha: What is the last
date of the publication of the geo-
logical survey of India?

Shri K. D. Malaviya: 1 cannot give
the last date 1 would require notice.

Shri Meghnad Saha: May I know
if the hon. Minister is aware ihat
from 1948 no publication of the Geo-
logical Survey of India has yet seen
the light of day.

Shri K. D. Malaviya: I am not
aware of it, but I will enquire from
the Ministry and let the hon. Mem-
ber know about it.

Shri Meghnad Saha: Does the hon.
Minister know that it is not very
much in the interest of the country
if publications are delayed so long?

Mr. Deputy-Speaker: The  hon.
Member is giving information.

_Shri B. S. Murthy: Is it the inten-
tion of Government to publish annual
reports of the geological survey of
India?

Shri K. D. Malaviya: Yes, Sir; we
intend to publish periodical reports.

NATIONAI. BUREAU FOR ADMINISTRATION OF
CORRECTIONAIL INSTITUTIONS

*647. Shrimati Jayashri: Will the
Minister of Home Affairs be pleased
to refer to the reply to Starred Ques-
tion No. 2016 asked on the 22nd July,
1052, and stalc whether Government
have since received the views of State
Governments with regard to the
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establishment of a National Bureau
for the administration of Correctional
Institutions as passed in a resolution
at the meeting of the Inspectors-
General of Prisons?

The Deputy Minister of Home Affairs
(Shri Datar): The views of all the
State Governments have not yet been
received. The question will be further
examined when all replies have been
received.

Shrimati Jayashri: Which wre the
Governments that have sent favoura-
ble replies?

Shri Datar: 1 may give the names
of those States which have not rep-
lied. Replies are =till awaited from
West Bengal. Bihar, U.P.. Punjab,
Saurashtra, Bhopal. Delhi. PEPSU,
Madhya Pradesh. Hyderabad, Mysore
and Madras.

Pat™A BENCH OF INCOME-TAX APPELLATE
TRIBUNAL

*648. Shri Anirudha Sinha: (a) Wil
the Minister of Law be pleased to
state whether it is a fact that there
is a proposal for shifting to Calcutta
or abolition of the Patna Bench of the
Income-Tax Appellate Tribunal?

(b) If so, what is the reason for
taking such steps?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and (b). A
proposal is under consideration for
shifting the Patna Bench of Income-
tax Appellate Tribunal to Calcutta in
view of the diminishing number of
cases before the Patna Bench, No
orders have yet heen passed.

REPORT OF COMMITTEE ON VOCATIONAL AND
TecHNICAL TRAINING OF DISPLACED
PERSONS

*649. Sardar A, S. Saigal: (a) Will
the Minisler, of Rehabilitation be
pleased to state whether the Com-
mittee on the vocational and technical
training of displared persons from
West Pakistan has submitted its re-
port?

(b) Who were the members of the
Committee and how many States and
?m;tres has the Committee visited so

ar?

(c) How many such displaced per-
sons have joined the training so far
and out of them how many are ladies?

(d) When will the course be finished?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.
(b) The committee consisted of
(i) Shri Mehr Chand Khanna,

Adviser. Minisiry of Rehabili-
tation—Chairman.
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(ii) Shri Chandulal P. Parikh,
M. P.—Member.

(iii) Shri L. C. Jain. ICS,
Director Genl. of Resettle-
ment and Employment, Minis-
try of Labour.—Member.

(iv) Shri C. N. Sen, Dy. Secy.
Ministry of Rehabilitation.
—DMember-Secy.

It visited 4 States. 53 Cenires for
technical and vocational training for
men and women, 11 Homes for un-
attached women, and 2 Infirmaries.

(c) Upto the 1st August, 1952, about
79,600 displaced persons had joined
out of whom about 34,000 were women,

(d) The period of training is Jdiffe-
rent for each trade,

Shri 8. N, Das: What is the impor-
tant feature of the recommendation
made by this Committee; has 1t re-
commended the abolition of the sche-
me or its continuance?

Shri J. K. Bhonsle: The report is
under consideration in the Ministry.
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The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and
(b). The information is being col-
lected and will be laid on the Table of
the House in due course

(¢) Yes. an order was issued that
those Punjabis who had bheen allotted
lands outside Punjab and Pepsu should
be @given the option to retain  their
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existing alloiments and forego their
auotments in Punjab and Pepsu.

(d) It was desirable that dispiaced
persons of Punjabi origin who had
elready settled outside Punjab and
Pepsu should not be disturbed,
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TRAINFR AIRCRAFT

*652. Shri Vittal Rao: Will the Minis-
ter of Defence be pleased to stale:

(a) whether the six Trainer Air-
crafts, which took part in the fly-past
on the Republic Day Parade 1853, were
manufactured in India or merely as-
sembled here;

(b) which parts of these planes
were manufactured in India and which
imported and from which country;

(c) the total cost of parts manu-
factured in India and parts imported
from abroad for each plane; and

(d) how long it will take India to
start manufacturing all the parts in
India and what steps are being taken
in this connection?

The . Deputy Minister of Defence
(Shri Satish Chandra): (a) These air-
craft were manufactured in India.

{b) All the parts except the engines
and instruments were manufactured in
India. The engines and inslruments
were imported from UK.

(c) 1t is rot considered advisable to
publish the actual cost of the aireraft.
The parts which had to be imported
amount conly to about 10 per cent. in
value,

(d) It is difficult to say how lung it
will take to start manufacturing all
the parts in India. Although the
percentage involved is small. their
manufacture in this country would re-
quire the development of a good num-
ber of subsidiary industries.

Shri Vittal Rao: May I know if it
is a fact that certain technical offi-
cials of the factory have indicated to
Government that all the parts could
be manufactured in India?

Shri Satish Chandra: Yes, Sir,
everything can be manufactured in
India provided we have resources for
it.

it vomg fag: s fam F ag
fearwiq g v &7 aE v
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Shri G. S. Singh: What is the total
annual production of this aircraft at
the moment?

Shri Satish Chandra: About thirty
will have been produced by the end of
this financial vear, that is 31st March.

Shri G. . Singh: Could the pro-
duction be increased if the assembly
of other aircrait imnorted in the
breakdnwn state from U K. were stop-
ped?

Shri Satish Chandra: The produc-
tion of an aircraft requires special
jigs and tools The jigs and *ools of
a particular aircraft cannot be trans-
ferred for manufacturing another air-
craft, So the number that can be
produced will depend upon our resour-
ces to produce this particular air-
craft

Shri G. S. Simgh: What was the
engine used in this particular aircraft?

Mr. Deputy-Speaker: I think it was
already asked some time ago,

Shri Satish Chandra: I do not re-
member the name just now

ister (Shri Jawah:lr-
ot aaquestion of as-
sembling ihe reguiartype of airersft
used inother eountries, buying their
patent rights, ete. It is a gquestion of
producing a new design in India. The
importance of this 1s the designing,
not the getling of parts and assembl-
ing them. ‘Therefore it is the origi-
nal Jdesign produced in India., of
which we make 90 per cent. now and
some parts—10 per cent. or there-
abouts—are imported. Of course
those 10 per cent. may be made here
provided we put up separate factories
for those individual parts, That is a
rather difficult thing. But no doubt
gradually we shall be able to do it.

Shri Meghnad Saha: May 1 know
the names of the subsidiary indusiries
which have to be established in order
that these aeroplane factories may be
splf-sufficient as regards the supply of
raw materiale?

Shri Satish Chandra: The instru-
ments that are not manufactured in-
digenously are all flight instruments
such as Airspeed Indicator. Artificial
Horizon, Directional Gyro, Turn and
Bank Indicator® Altimeter and the En-
gine instruments. The manufacture of
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these instruments, is a specialised
job. In other countries also fhese are
not manpufactured by ‘the aircraft
manufacturers: they are manufactur--
ed through subsidiary industries.

Shri Meghnad Saha: Have any
steps been taken for manufacturing
these instruments in this country in
view of the fact that we have a large
number of Nationa! Laboratories, and
particularly the objective of cne of
them is to manufacture ™ these wvery
type of instruments?

Shri Satish Chandra: It has not
been done so far, but it is the inten-
tion to manufacture them gradually.

Shri Joachim Alva: Is the hon.
Minister aware that as the engine is
the heart of the machine, and as con-
stant.demands have been made in the
House for the manufacture of the en-
gine ir our own country will he look
elsewhere than UK. for the manufac-
ture of this part?

Mr. Deputy-Speaker: These are all
suggestions for action.

Shri Meghnad Saha: Has any direc-
tive been sent to the National Labora-
tories for undertaking the manufac-
ture of these instruments?

Mr. Deputy-Speaker:
so far?

Is it not done

Shri Jawaharlal Nehru: What Prof.
Saha says is important, and no doubt
acticn should be taken. But it is an-
other impoitant aspect of the matter
that we put up a varticular factory for
a particular purpcse: it zerves that
purpose, but it serves it in a very ex-
pensive way because it is not being
used for other purposes also. Normal-
ly, in other countries there  are innu-
merable spread-out industriess which
collected together make a special
thing. Even in America a motor
car is not manufactured by one firm.
You may hear of very big firms, but
there are any number of small firms
which make small parts. We have
not got that spread-out of small firms.
If we put up one factory {or shat pur-
pose it iz totaliy ureconomical. Tt is
worth enqguiring into and finding out
what we can do not only with sur La-
boraiories but in regard to another
matter which an hon. Member was re-
ferring to, namely the Machine Tool
Prototype Factory—how we can uti-
lise them for these purposes.

Shri Meghnad Saha: If there are
small private factories doing this kind
of work. will Government consider the
possibility of extending help tu those
factaries?
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Shri Jawaharlal Nehru: We would
like to know about them, certainiy.

ScHEDULED CASTE SCHOLARSHIPS

*653. Shri K. C. Jenma: Will the
Minister of Education be pleased to
state:

(a) whether it is a_ fact that the
Scheduled Caste and Scheduled Tribe
students belonging to various States
did not receive their post-matric
scholarships till the end of the year
1952 from the Central Scholarship
Board; and

(b) if the answer to part (a) above
be in the affirmative, when Govern-
ment propose to remit these scholar-
ships at the latest?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) No Sir, except
in cases where appiications were in-
compilete or awards were made out of
additional funds sanctioned in Novem-
ber, 1952 or out of savings resulting
from cancellations. the payment of
the first half-yearly instalment was

made before the end of December,
1952,

(b) Does not arise.

Shri S. C. Samanta: DNMay 1 know

whether these scholarships are sent in
quarterly instalments?

Shri K. D. Malaviya: Half-yearly in-
stalments.

Shri Sanganna: May I know how
many applications have been received.
disposed of and pending in resoect of
the Orissa State and out of the applica-
tions disposed of how many have been
accorded sanction and what is the
scale of scholarship granted to each
student?

Mr, Deputy-Speaker: Four questions
together.

Shri K. D. Malaviya: I cannot give
the break-up Statewise of the num-
ber of :applications received but on the
whole 10,775 applications have been
received.

Shri B. S. Murthy: How many ap-
plications have been recevied in the
State of Madras and how many of tliem
have been sanctioned?

Shri K. D. Malaviva: I have not got
it Statewise.

Shri B. S, Murthy: Is it a fact that
the medicai students from the Andhra
Medical College, Vizagapatam have
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sent all their applications recommend-
ed by their Principal and most of them
have not been sanctioned?

Shri K. D. Malaviya: If the hon.
Member is interested in these details,
I can give them to him if he comas to
me,

Shri S. C. Samanta: May [ know
whether complaints have been receiv-
ed by the Ministry to the eilect that
students residing in hostels have been
threatened for not having paid their
boarding and lodging fees and also
college fees because the students could
not receive their scholarships in iime.

Shri K. D. Malaviya: I have no in-

formation with me.

Shri Badshah Gupta: May [ know
when the second half-vearly Instal-
ment is likely to be paid?

Shri K. D. Malaviya: The second
half-yearly instaiment is likely to be
paid in another month.

Shri B. S. Murthy: Is it a facl that
there is a gradual reduction in the
amount paid to these students year
after year ard if so, what are ‘he rea-
sons?

Mr. Deputy-Speaker: Total amount?

Shri B. §. Murthy: Total amount
for each individual.

Shri K. D. Malaviya: The total
amount for each individual has, in cer-
fain cases. been reduced but the total
amount given for scholarships has been
increased,

Shri B. 8. Murthy: A medical sfu-
dent was paid Rs. 900 last year, This
year they are giving only Rs. 600/-, 1
want to know the reasons responsible
for this gradual reduction year after
year for the same study course?
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[The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): An answer will be
given if a question is asked in this res-

ect. We have not got the necessary
nformation at this moment.]

Mr., Deputy-Speaker: The total
?mount spent is mu® larger than be-
ore.
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Shri Veeraswamy: May I kaow
whether a large number of complaints
have been received with regard io the
late payment ofe.scholarships to the
students?

Shri K. D, Malaviya: There had
been some delay but I have already
explained the cause of the delay in
my answer.

TriBes ADVISORY CoOUNCILS

*655. Shri Natawadkar: Will the
Minister of Home Affairs be pleased tu
state in how many States Tribes Ad
visory Councils have so far been con-
stituted and which are those States?

The Deputy Minister of Home Affairs
(Shri Datar): The Tribes Advisory
Councils have been constituted in the
States of Bihar. Madhya Pradesh, Ma-
dras, Orissa, Pupnjab, Madhya Bharat
and Rajasthan. Bombay and I[{ydera-
bad have framed rules but have not
Yyet intimated whetier the Councils
have been actually set up. There are
no Scheduled Areas in West Bengal
but the Przsident has, on the recom-
mendation of the Governor, directed
the constitution of a Tribes Advisory
Council to advise on matters pertain-
ing to the welfare and advancement
of the Scheduled Tribes.

Shri Natawadkar: May I know
whether any State Government have
consfituted Advisory Councils where
there is no Scheduled Area?

Shri Datar: West Bengal is the only
area.

Shri N. M. Lingam: Is it a fact that
in Madras the Council did not meget
for the past one yezr and it has be-
come practically defunct?

Shri Datar: We have no informa-
tion.

ArpornTmENT ofF Memeers or U.P.S.C.

*620, Shri S. C. Samanta (on be-
half of Shri M. L. Dwivedi): Will the
Minister of Home Affairs be pleased
to state:

(a) whether the appointments of the
Members of the UP.S.C. are made un-
der any defined set of rules and regula-
tions; .

(b) if so, whether a copy of them is
proposed to be laid on the Table of the
House;

(¢) when such rules and regulations
were {ramed and whether they have
been notificd at any time; and
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(d) if so, when?

The Deputy Minister of Home Affairs
{Shri Datar): (a) No.

(b) to (d). Do not arise.

Shri S. C. Samanta: May I know
how many non-official Members are
appointed in the UPS.C.?

Shri Datar: Two non-official Mems-
bers at present,

Shri S. N. Das: As a result of the
experience gained by the working of
the Constitution, may I know whether
Government contemplates to revise
the provisions in the Constitution with
regard to the appointment of Mem-
bers and their qualifications?

Shri Datar: Government do not feel
that they should be revised.

Pandit K, C. Sharma: WMay I know
the number 'of Members appuinted
from the Universities and from the
cadr;! of the experienced Administra-
tors?

Shri Datar: There are two Members
who have educational experience.

Shri Nanadas: May I know whe-
ther there is any bar to appoint Sche-
duled Caste people as Members of
these Service Commissions?

Shri Datar: Unfortunately there is
no f‘.cheduled Caste Member at pre-
sent.

Mr. Deputy-Speaker: He wants to
know whether there is any bar.

Shri Datar: There is no bar at all.
=t qlo ge T WM : & g@AT
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Mr. Deputy-Speaker: The hon.

Member wants to know for which Dis-
trict these Councils or Committees......

Shri Datar: The question is about
UPSC.
ot qto gAo T W ;T g
98 @ § {7 deges e #1 o aE
FESHA........

Mr. Deputy-Speaker: It is about
P.S.C.

u
REHABILITATION IN CACHAR

*623. Shri A, C. Guba: Will the
Minister of Rehabilitation be pleased
to state:
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(4) whether Government have madc
any recent review of the Indian Tea
Association scheme of rehabilitation in
the district of Cachar;

(b) how far the Scheme has been
successiul: and

(¢) whether Goverament propase
to make any change in the workings of
the rehabilitation plan there?

The Minister of Rehabilitation
(Shri A, P. Jain): (a) The Minister
for Rehabilitation during the course
of his recent tour, visited some of
the colonies.

(b) Out of 3,001 fan.ilies originally
sent to the gardens, 2.106 families sre
continuing there without any further
Government assistance.

(c) The scheme was single-phased
and not continuous. Colonies from
which complaints have come will be
examined ind vidually and eflorts to
remove the defects made.

Shri A. C. Guha: I want to know
whether there has been any change
in the working of the whole scheme.

Shri A. P. Jain: I do not comprehend
what the hon. Member means by any
change in the working of the scheme.

Shri A. C. Guha: I think previously
this pari of the work was done by the
Central Government itself. I want
to know whether it is still being done
by the Centra! Covernment or by the
State Government and if so. why thic
change has been effected?

Shri A. P, Jain: The entire work of
of rehabilitation in Cachar  district
has been passed over to the Gowvern-
ment of Assam and this scheme which
is being worked in Cachar district
has also been passed on to the State
Government of Assam.

Shri A. C. Guha: May I know the
reason for this change. What was
the defect in the working by the
Central Government?

Shri A, P. Jain: It was thought that
the chpange-over will improve the
work of rehabilitation there.

WRITTEN ANSWERS TO QUESTIONS
BRIBERY AXD CORRUPTION
*621, Sardar Hukam Singh: Will the

Minister of Home be pleased
to state:
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in) whether any cases have been
;i luted in Courts. since the Preven-
wuen ol Corruptici: Adt (11 of  1947)
was  amended in J¥52. wherein  the
bribe givers have besn challaned and
nunishied:

ib} if so. the number of such cases;
and

{c) whether in the course of the en-
qguiry or trial under this Act, any per-
son has been found to be in possession
nf property far in excess of what he
could be expocted 10 amass?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b} Five. (up to the end of January
1953)

(¢) Yes; 47 cases of this naturce cime
1o notice during inquiries under this
Act from 1047 to 31st January 1953.

FEDEFAL FINANCIAL INTEGRATION

622, Sardar Hukam Singh: Will the
Minister of Home Affairs be pleased
to siate:

(a) the number of employees declar-
ed surplus nut of the members of the
staff taken over from former Indian
States as a result of federal financial
integration; and

(b) the number out of this surplus
absorbed in ssrvice subsequently?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). The
informatior is being collected and
will be laid on the Table as soon as
passible.

AIORTGAGED TIOUSEHOLD TROPFRTY

%625, Shri A, N. Vidyalankar: Wil
the Minisier of Rehabilitation be pleas-
ed to state:

f%) whether it is a fact that Govern-
ment have ordered the auctioning of
@0 morligaged housciiold =vacuee pro-
perty in the cities or towns;

(b} whether any such property Fas
becn so far cuctjoned;

(c) whether any alternative accom-
modation is provided for the allottee
of such property before the possession
thereof is transferred to the highest
bidder; !

tc1) whether cases have come to the
aotice of the Government where the
origina! aliolteez had been turned out
of the house after the auction and
were made without shelter; and
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(e) what steps Government propose
to take to avoid such hardship?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) No. The Evacuee In-
terest (Separation) Act itself provides
various modes of separation of in-
terests of evacuees gng. non-evacuees.
includicg that of auction.

(b) Only in one State, namely, Pun-
jab 41 composite properties have
heen auctioned,

(c) Occupants entitled to continued
accupation under the ordinary law
notwithstanding transfer of owner-
ship of property, will continue to be
protected in the case of auctions under
ti-l:‘_ Evacuze Interest (Separation)

(d) and (e). No rases of allottees,
having been turned out have come
to the notice of Government
therefore, the question of taking steps
to avoid any hardship does not arise.

Excise puty oNn TosAcco

*631. Shri Gidwani: (a) Will the
Minister of Finance be pleased to state
whether the Excise Duty on tobacco,
used for Hooka, Chilum and chewing,
is charged at annas six per 1b.?

‘b) Is it a fact that the Excise Dut
on tobacco used by villagers for per-
sonal consumption in loose leaves,
united by strings is charged fourteen
annas per 1b?

(c) Hlave Government received a
number of representations from Nor-
thern Thana District Tobacco Associa-
tion protesting against charging such
heavy duty on tobacco used by wvilla-

. gers as mentioned in part (b) above?

(d) If so, what action have Govern-
ment taken in the matter?

(e} Are there any factories in Thana
District for the manufacture of Biris?

The Minister of venne and Ex-
penditure (Shri 'l'yazi). (a) Tobacco
used in hooka, Chillim and for chew-
ing is assessable at 6 annas per 1b.
under item 9 I(6) of the Pirst Sche-
,dule to the Central Excises and Salt
"Act. 1944, provided such tobaceo is

not capable of being used in the
manufacture of biris.
(b) The manner in which local

villagers consume a variety of tabacco.
cannot affect the rate at which it is
assessed to the excise duty.

{c) and (d). The hon. Member is
presumbly referring ‘o the Northern
Thana District Tobacco Dealers’
Federation, Palghar. District Thana
from whom several representations

536 PSD
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were received in the latter half of the
year 1951. No relief from the duty
chargeable under the statute could be
given, and an exception could not
have been made without serious re-
percussions on the administration of
the excise duty on the same varie-
ties of tobacco in question elsewhere
in the Bombay State.

(e) There were about 150 small
manufacturers of biris in the area in
fquestion at the time the representation
mentioned above was received.

INDIAN CO-OPERATIVE UNION, FARIDABAD

*635, Shri Gidwani: (a) Will the
Minister of Rehabilitation be pleased to
state whether it is a fact that the
{actories run by the Indian Co-operative
Union in the Faridabad Township were
closed down and notices to this effect
were posted by the Union on 15th
January, 19537

(b) Is it a fact that about five
hundred workers employed in the
factory have been paid their wages t
the end of the month and the authorities
asked to take over the management of
the factories?

(c) Is it a fact that sufficient loans
were not granted to the Union?

(d) If so, what are the reasons which
made the Co-operative Union to close
down the factories?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) Yes.

(b) Yes, but the number of workers
employed was about 400.

(c) and (d). The Faridabad De-
velopment Board had advanced a
loan of Rs. 24 lakhs tn the Indian
Co-operative Union for promoting in-
gus_tries in Faridabad on co-operative
asis.

The Faridabad Development Board
was feeling dissatisfied with the
work of the Indian Co-operative
Union and the audit report had raised
some serious objection against the
accounts of the Union. The TUnion
had also put up certain grievances.
After some correspondence and per-
sonal discussions with vice-Chairman
nf the Union the Minister for Reha-
bilitation communicated terms
and conditions mentioned in the state-
ment laid on the Table of the House
for the future working of the 1Tnion.
Instead of accepting those terms the
union finally decided to close its acti-
vities.
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STATEMENT

Terms and Conditions for the future
working of the LC.U.

(i) The Ministry would persuade the
Punjab Government to relax the con-
dition of maximum credit limit in res-
pect of the subsidiary societies of the
Union.

(ii) Full accounts of Rs. 24 lakhs
advanced to the Indian Co-operative
Union and of {further commitments
made by Indian Cooperative Union
may be rendered; on rendering thuse
accounts any money that is found
payable to the Indian Co-operative
Union will be paid and Indian Cooper-
ative Union will also be put in posses-
sion of such other funds as are neces-
sary for running the enterprises.

(ili) An examination of the works
and industries run by Indian Coopera-
tive Union must be made with a view
to determine which of these works
and industries can provide gainful em-
ployment under the changed circum-
stances, namely, shift over from con-
struction to industrial activities. Simi-
larly, it will also be necessary to exa-
mine the works and industries whieh
are proposed to be set up and to assess
the possibility of emplcyment provid-
ed by them. As the Faridabad Develop-
ment Board is responsible 1o find gain-
ful employment for the entire mass of
working men in Faridabad, it will be
necessary to associale the Adminis-
trator of Faridabad with this investi-
gation,

(iv) The losses so far incurred by
the Indian Cooperative Union will be
determined and an assessment of the
future monetary requirements macde.

(v) There should be closer cooper-
ation between the Indian Cooperative
Union and the Faridabad Develop-
ment Buard.

SociAL TensIONS

*636. Shri M. R. Krishna: (a) Will
the Minister of Education be pleased to
state what are the recommendations of
Dr. Gardner Murphy who was appoint-
ed by the United Nations Organization
as technical consultant to the Govern-
ment of India for the advancement of
research in Social Tensions?

(bYy Which are the States where re-
earch in  Social Tensions is being
s rganized?

The Depuiy Minister of Natural
Resougces and Scientific Research
(Shri K. D. Malaviya): (a) Dr.
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Gardner Murphy was not required to
make any recommendations to the
Government. He acted only as a
Consultant to assist them in their
project on researth in Social Tensions.

(b) The research is being con-
ducted in Delfii, Uttar Pradesh, Bihar,
West Bengal, Bombay and Madras.

MaTioNAL CADET CORPS

*639. Shri T. S. A, Chettiar: Will the
Minister of Defence be pleased to state:

(a) the number enrolled in the
National Cadet Corps in the Junior and
Senior Division, State-wise in the latesc
year for which the figures are avail-
able; and

(b) whether there is any proposal to
extend this in those schools and colleges
where they do not already exist?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Two
statements are placed on the Table
of the House. [See Appendix V, an-
nexure No. 2.

(b) Yes. gradually as financial
position permits.

CENTRAL SALT RESEARCH STATION

*g41, Shri Kasliwal: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state whether
the Central Salt Research Station im
Saurashtra has been completed?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): The Central
Salt Research Station is still in a
planning stage and the proposal is
under the consideration of the Gov-
ernment of India.

SyYNTHETIC MILK

*651, Shri M. Islamuddin: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether Government have taken any
step for large scale production of
synthetic milk from groundnut for
public use? .

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): A patent
has been obtained by the Council of
Scientific and Industrial Research for
groundnut milk and groundnut milk
products prepared according to the
process devised by the Central Food
Technological Research Institute, My-
sore. The question of its industrial
exploitation is under consideration,
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REHABILITATION OF DISPLACED PERSONS FROM
East BENGAL

*654. Shri M. Islamuddin: (a) Will
the Minister of Rehabilitation be
pleased to state how many of the East
Bengal displaced persons of the 1952
influx came to Bihar through official
channel?

(b) How many crossed the border
and came to Bihar unofficially?

(c) How many displaced persons of
this influx are now in the district of
Purnea?

(d) How and where in the gdistrict
of Purnea are they going to be re-
habilitated?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House in due
course,

LOANEES OF THE REHABILITATION FINANCE
ADMINISTRATION

470. Shri Bheekha Bhai: Will the
l\ﬁtllmsler of Finance be pleased to
state:

(a) the number of loanees of the
Rehabilitation Finance Administra-
tivns in the State of Rajasthan; and

(b) the amount advanced to them?

The Deputy Minister of Finance
(Shri M, C. Shah): (a) and (b). 1196
applications were sanctioned by the
Rehabilitation Finance Administration
for an amount of Rs. 81:52 lakhs to
displaced persons in Rajasthan upto
15-2-1953, Loans were actually ad-
vanced in 613 cases and the amount
disbursed was Rs. 36-85 lakhs upto
that date,

HisTORY OF INDIAN PHILOSOPHY

471, Shri H. N, Mukerjee: Will the
Minister of Education be pleased to
state:

(a) the amount spent so far in
writing the History of Indian Philo-
sophy; and

(b) the date by which it will be
published’

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) As wil!
be clear from the title of the bouk
viz. “History of Philosophy—Eastern
and Western”, its scope is not confined
to Indian Philosophy alone.
Rs. 30,184/- have so far been spent on
it.

(b) It is expected to be published
on the 12th March, 1953.
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Cases RebLRRED TO UNniON PUBLIC SERvICE
Commission

472, Shri M. L. Dwivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of cases of Govern-
ment employees referred to the Union
~ublic Service Commission at the in-
stance of Government or as appeals to
them either in connection with sus-
pensions, dismissals or any  cther
punishments awarded for various kinds
ot errors of omission or commission on
the part of the employees since 1947;

(b) fcr how much time such cases
remained held up with the U P.S.C.;

(c) in how many cases have the
decisions been reversed by the
U.PS.C.; anu

\d) how many cases are still pend-
ing and for how much time each?

The Deputy Minister of Home
Affairs (Shri Datar): (a) to (d). The
information is being collected and
will be laid on the Table as soon as
possible,

AUSORPTION OF DISPLACED PERSONS IN
GOVERNMENT SERVICE

473, Sardar Hukam Singh: (a) Will
the Minister of Home Affairs be pleas-
ed to state the total number of die-
placed persons absorbed through Em-
ployment Exchanges or otherwise, in
Central Government Services since
August, Igdy.

(b) What is the number out of those
rolerred to in part (a) who are still
retained in service?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). 1
would invite attention of the hon.
Member {0 my interimm reply given on
the 9th July 1952 to his unstarred
question No, 380. The information
called for has not yet been received
in full and will be laid on the Table
of the House as soon as it is com-
plete along with the information askeo
for in part (b) of this questicn.

INDIAN STATISTICAL INSTITUTE

474, Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) whether the Government of
India have been granting financial as-
sistance to the Indian Statistical
lustitute at Calcutta;

(b) if so. what sums have been
granted during the past three years;
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(c) for what purposes these grants
have been earmarked;

(d) what work is being done at the
Indian Statistical Institute: and

(e) the personnel working in the
Institute at present and how many of
them are foreign?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes, Sir.

(b) 1949-50 1950-51 1951-52

4,50,000 3,75,000 7,25,000

{c) For the Research and Training
School of the Indian Statistical Insti-
tute and for construction of building.

(d) The Institute is a training and
research Institution specialising in
statistics. It trains students and re-
search workers and conducts exami-
nations for the award of certain dip-
lomas in statistics. The Institute also
undertakes the supervision of special
items of statistic:f works such ag che
National Sample Survey, the Survey
A Manufacturing Industries and Joint
Population Studies by the United
Nations and the Government -of India.

. (e) There are 630 employees work-
ing in the Institute out of whom two
are foreign visiting professors.

CentrAL INsTITUTE OF EpvucaTion

475, Shri §. C, Samanta: Will the
l\ﬁlhrl:ster of Education be pleased to
state:

{(a) the research works taken up
by the Central Institute of Education
in the year 1952; and

(b} what further impruvuments‘ have
been made in the research works taken
beforehand?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix V, an-
nexure No. 3.]

JuANsT Fort

476. Dr. Ram Subhag Singh: Will th
I':IITister of Defence be pgleased tg
slate:

() whether the Jhansi Fort was

recently repaired by Military Engineers
and Jawans, ana

(b) if so, the amount of the expendi-
lure incurred?

The Depu Minister of Defence
(Sardar M ia):  (a) Yes, mainly
by troop labour,
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(b) Rs, 10,416 for Stores only.

GRANTS TO SCHOOLS FOR DISPLACED
PERSONS

477. Shri B. K, Das: Will the Minis-
ter of Rehabilitation be pleased
state:

(a) the total grants, non-recurring
end recurring, so far made to Primary,
Middle and Secondary Schools, started
for the children of displaced persons
from East Bengal;

(b) how many such schools have
been established entirely at Govern-
ment ccst or are being majntained en-
tirely by Government; and

(c) what is the total number of
schools—Primary and Higher—in the
colot::ies of East Bengal displaced per-
sons?

The Minister of Rehibilitation (Shri
A, P. Jain): (a) to (c). The informa-
tion is being collected and will be laid
on the Table of the House in due
Course,

PRIMARY EDUCATION UNDER I.ocal Bobirs

478. Shri 8, N. Das: Will the Minis-
ter of Education be pleased to state:

(a) whether the report of the Com-
mittee to examine and report on the
relationship of the State Governments
and Local Bodies in the administra-
tion of Primary education has been
considered by Government; and

(b) if so, what decision has heen
taken on the recommendations of the
Committee?

The Minister of Edocation and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes.

(b) The recommendations of the
Committee have been accepted and for-
warded to the State Governments
which are primarily concerned, for in-
formation and guidance so that they
might implement them in the light of
Ll])eir special circumstances and pro-

emns.

DEMOBILISATION OF DDEFENCE PERSONNEL

479. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to state:

(a) the number of Defence person-
nel demobilised so far from the Ser-
vices since 15th August, 1947, officers
and ranks separately;

(b) the number of demobilised ser-
vicemen taken back into the various
Defence Services since 15th Augnst,
1947, offirers and ranks separately:
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(r) the number settled so far on
land under the various land-colonisa-
tion schemes;

(d} the number of ex-servicemen
taken in and trained by the Vocaticnal
vechnical Training Centre under the
Director General of Resettlement and
Employment;

{(e) the number of ex-servicemen
for whom jobs have been found by the
various Employment Exchanges; and

(f) the number of ex-servicemen re-
gistered with the Employment Exchang-
es for whom jobs are still to be found?

The Deputy Minister of Defence
(Sardar Majithia): (a) It is not in the
public interest to disclose this informa-
tion,

(b) Officers  ...... 441
Ranks, AERas 1.21,322*

(¢) 6448, This includes demobilized
servicemen of the erstwhile Indian
State Furces.

(d) 22,030.

{e) 3,26,681%.

(f) 27,305%,

*These figures include also those ex-
Servicemen who were released prior to
15th August 1947 No separate statis-

tics exist relating to persons released
after 15-8-47.

REPRESENTATION OF Ex-SERVICEMEN'S Asso-
CIATIONS ON SOLDIERS’, SAILORS’ AND AIR-
MEN'S BOARD

480, Shri H. N, Mukerjee: (a) Will
the Minister of Defence be pleased to
state whether any representation is
given to ex-servicemen's associations
on the Soldiers’, Sailors' and Airmen’s
Board?

(b) If so. in how many and which ot
the Centres such representations have
heen given and in how many and
which of the centres such representa-
tions have not been given?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Re-
presentation on Soldiers’, Sailors’ and
Airmen's Boards to ex-servicemen's
associations is given only in a few ins-
tances, The Boards on which such
representation is given are:—

(1) Punjab State Soldiers’. Sailors’
and Airmen’s Board, Sim'a.

(2) The District Soldiers’, Sailors’
and Airmen's Board, Almora—Naini-
tal.

(3) The District Soldiers’. Sailors’
and Airmen's Board, Darjeeling.
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(4) The District Soldiers’, Sallors’

and Airmen's Board, Farurup,
Gauhati.
(5) The District Soldiers’, Sailors"

and Airmen’s Board, Nowgong.
(6) The District Spldiers', Sailors’
and Airmen's Board, Shillong,

2. The Boards where such represen-
tation is not given are:

(i) State Soldiers', Sailors' and Air-
men's Boards, Lucknow, Poona, Nag-
pur, Patna, Calcutta, Shillong Cut-
Eack. Jaipur, Patiala, Jammu, Trivan-

rum.

(1) District Soldiers’, Sailors’ and
Airmen’s Boards.

PUNJAB,

Ambala, Amritsar, Ferozpore, Gur-
daspur, Gurgaon, Hissar, Hoshiarpur,
Jullundur, Kangra, Karnai, Ludhiana
and Rohtak.

UTTAR PRADESH.

Agra, Aligarh, Allahabad, Azam-
garh, Bahraich, Ballia, Banaras,
Banda, Bara Banki, Bareilly, Basti,
Budaon, Bullandshahr, Dehra Duu,
Deoria, Etah, Etawah, Faizabad, Far-
rukhabad (Fatehgarh), Glazipur,
Gonda, Gorakhpur, Garhwal, (Lans-
downe), Hamirpur, Hardoi, Jalaun
(Orai), Fatehpur, Jaunpur, Jhansi
Kanpur, Lucknow, Mainpuri, Mathura,
Meerut, Mirzapur, Moradabad—Bijnor
(Moradabad), Muzaffarnagar, Pithora-
garh, Pratapgarh, Rae Bareli, Saharan
pur, Shahjahanpur, Sitapur—Kheri—
Pilibhit (Sitapur), Sultanpur, Unna..

Rampur, Tehri Garhwal (Nerendra-
nagar).

BOMBAY.

Ahmedabad, Ahmednagar, Bei-

gaum, Bijapur, Baroda, Bombay, Dhar-
war, East Khandesh (Jalgaon), Kolaba
{thagh), Kolhapur, North Kanara
(Karwar), Nasik, Poona, Ratnagiri,
Satara South (Sangli), Satara, Shola-
i:_ur. Surat and West Khandesh (Dhu-
la).

MADHYA PRADESH

Akola, Amraoti, Bilaspur, Buldana,
Chhindwara, Hoshangabad, Jabalpore,
Nagpur, Saugor, Raipur, Yeotmal.

BIHAR.

Bhagalpur — Purnea (Bhagalour),
Champaran (Motihari), Daarﬁang;
Ga}ra._ Monghyr, Mazaffarpur, Patna,
Ranchi-Manbhum  (Ranchi), Santal
Parganas (Dumka), Saran. (Chapra),
bShal;bad (Arrah), Singhbhum (Chai-
asa).
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Howrah—Hooghly (Howrah), Cal-
cutta, Circular Road, 24-Parganas
(Alipore), Midnapore—Bankura (Mid-
napore), Burdwan—Nadia—Murshida-
bad—Malda—Birbhum—West Dinajpur
(Burdwan).

ASSAM.

Cachar (Silchar), Goalpara (Dhu-
bri), Lushai Hills (Aijal), Naga Hills,
(Kohima).

ORISSA.

Ganjam (Berhampur), Cuttack.
RAJASTHAN.

Alwar, Bharatpur, Bikaner, Jaipur,
Judhpur, Udaipur.

PATIALA AND EAST PUNJAB

STATES UNION,

Bhatinda, Fatehgarh Sahib—Kohis-
tan (Fatehgarh Sahib), Kapurthala,
Patiala, Sangrur, Mohindergarh.

JAMMU & KASHMIR.

Anantnag — Baramula (Srinagar),
Jammu, Poonch, Kathua, Rajour,
Udhampur,

MYSORE.

Bangalore.

DELHIL

Delhi.

AJMER.

Ajmer.

HIMACHAL PRADESH.

Chamba,
(Nahan).

BILASPUR (SIMLA HILLS",

Mandi, Sirmur—Mahasu,

Bilaspur (Simla Hills),
VINDHYA PRADESH.

Rewa.

OTHER BOARDS.
Sikkim (Gangtok).
MANIPUR.
Manipur—Imphal,

No information is available witn re-
gard lo the District Soldiers’, Sailors’
and Airmen's Boards 1n Hyderabad
and Madras, as these Boards are not
under the administrative control of
the Central Board.

INCOME-TAX

481, Shri K, K, Basu: Will the Minis-
ter of Finance be pleased to state:
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(a, the total collections of income-
tax during 1943-44, 1947-48, 1948-49,
1949-50, 1950-51, 1951-52 and 1952-53
(up to January 1953); and

(b) the total amount of concealed in-
come which has come to light and
the tax realised on it so far?

The Minister of Revenue and Ex-
penditure (Shri Tyagi): (a) The total
collections of income-tax in the years
1943-44, 1947-48, 194B-49, 1949-50,
1950-51, 1951-52 and for the the period
April 1952 to January 1953 are
Rs. 1,058 crores and 86 lakhs. Der
tails are shown in statement No. I at-
tached.

(Figures for 1947-48 and subse-
quent years are departmental rigures
not yet verified by the Comptroller
and Auditor General of India),

(b) Complete figures of concealed
income and the tax realised are not
available for all the years. A state-
ment showing the aggregate conceal-
ed income discovered since 1947 and
tax levied thereon ig shown in State-
ment No. II. [See Appendix V, an-
nexure No. 4.]

The amuount of the entire tax col-
lected against this tax is not separate-
ly available, but the Statement laid
on the Table shows the cellections
against concealment wvoluntarily dis-
closed and also against concealments
detected by the Income-tax ‘Investi-
gation Commission. Total iz Rs, 12
crores 60 lakhs,

COM.[’ENS.!TIDN TO MAN]P'I.ER AND I~AGA
HiLes

482. Shri Rishang Keishing: Will
the Minister of Defence be pleased to
state:

(a) the duration of the period of
occupation and the areas overrun by
the Japanese and the number of
houses *~ destroyed in Manipur and
Naga hills respectively; and

(b) whether part of the amount paid
as compensation to these areas came
from any agency other than the
Government of India and if so, what
that amount was?

The Deputy Minister of Defence
(Sardar Majithia): (a) (i) The
Japanese were in occupation in parts
of Manipur for a period of about 6 to
7 months, and in Naga Hills for about
3% to 4 months.

(ii) the area overrun by the
Japanese in Manipur and Ncua Hilis
together is about 6,000 sq, miles. In-
formation is not readily availalde
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about the areas in twy territories

mentioned.

(iii) In Manipur the number of
houses destroyed is estimated to be
9,103 and in the Naga Hills, 2,778,

(b) No. Sir.
UNDER-TRIALS IN TRIPURA

483, Shri Birem Dutt: (a) Will the
Minister of States be pleased to state
the number of under-trials at present
in different jails of Tripura?

(b) How many of them are under-
irials since 19517

(¢) How many of them are under-
trials since 19527

The Deputy Minister of Home
Affairs (Shri Datar): (a) The follow-
ing statement gives the number of
under-trials in the various Jails of
Tripura:—

Central Jail, Agartala 54
Dharmanagar Sub-Jail 12
Sonamura Sub-Jail 7
Belonia Sub-Jail 6
Kailasahar Sub-Jail 22
Udaipur Sub-Jail 6
Khowai Sub-Jail 3
Sabroom Sub-Jail 15
Kamalpur Sub-Jail 5

(b) In Kailasahar Sub-Jai! there
are 5 persons wWho are under-trials
from 1951: there are no such under-
trials in the other jails

(c) The following statement gives
the number of persons who are under-
trials since 1952:—

Central Jail, Agartala 27
Dharmanagar Sub-Jail 10
Sonamura Sub-Jail 3
Belonia Sub-Jail 4
Kailasahar Sub-Jail 20

Udaipur Sub-Jail 6
Khowai Sub-Jail 3
Sabroom Sub-Jaii 1
Kamalpur Sub-Jail 2

I. A. 5. anp I P. S. EXAMINATION, 1952

484. Shri Ganpati Ram: Will the
Minister of Home Affairs be pleased
{o state:

(a) the total number of candidates
who appeared in LAS and I.PS.
Examination in "9%? and how many
of them passed the Examination;
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(b) the number of selected candi-
dates; and

(¢) the percentage of successful
candidates to the total number of
candidates appeared?

The Deputy Minister of Home
Affairs (Shri Datar): (a*® The total
number of candidates who appeared
for the Indian Administrutive Ser-
vice and Indian Police Service at the
1952 Examination is 1,721 ard 291
respectively. The examiranicns are
competitive in nature and selections
for appointment are niade froam
among candidates who qu:ify at the
Examination in the order ol ranking
up to the number of vacsucies to be
filled. The Indian Peglice Service
Examination is stil! ia progress.
Even for the Indian Aiministrative
Service the full list of can iiuates who
have qualified is not y:tt availahle.
The Commission have so far publich-
ed only names of the firg 53 candi-
dates in order of merit; this number
will be more than sufficient to fill
this year's vacancies.

(b) Selections have mnot yet been
made for the Indian Administrative
Service. The number of vacanvies
available this year is not likely to
exceed 33. The number of vacancies
for the Indian Police Service is like-
ly to be of the order of 4, selectians
for which will be made afier the
examination is complete and the re-
sults announced.

(c) Does not arise.
TEMPORARY STENOGRAPHERS

485. Shri Veeraswamy: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that dis-
cretion was given to various Minis-
tries to recommend retention of certain
stenographers who have failed in the
Union Public Service Commission
examination;

(b) if so, what was the nature of the
test and how many chances were
given to the temporary stenographers;

(c) whether any changes were sub-
sequently made in the number of
chances and nature of the test; and

(d) how many temporary steno-
graphers appeared in the Union Public
Service Commission test held in 1945-

50 and how many of them were
successful?

The Deputy Minister of M
Affairs (Shri Datar): (a) Yes ¢

(k) The Tests were qualifyi i
nature. Three Tests mrefyh:fi 1§$
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the Union Public Service Commission
during 1949-50, but no candidate was
allowed to take more than two tests.

(¢c) No change was made in the
gualifying nature of the Test but
whereas in the first Test candidates
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were examined at 100 words per
minute as well as 120 words per
minute, in the two subsequent tests
only the lower speed test was
adupted.

(d) The information i¢ being col-
lected and will be placed on the Table
of the House in due course.
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HOQUSE OF THE PEOPLE
Tuesday, 10th March, 1953

The House met at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

3 pM .

STATEMENT RE: INCIDENT AT
BARA TOOTI, SADAR BAZAR.

The Minister of Home Affairs and
‘States (Dr, Katju): Sir, yesterday 1
promised to make a statement about
the happenings ir Delhi on the 8th
March 1953. and the following is the
statement which 1 shall now mase
with your permission.

A meeting organised by the - Jan
Sangh and the Hindu Mahasabha and
presided over by Shri Shama Charan,
M.L.A. was held at Bara Tooti at
about 5-40 pM. The strength of the
audience was .pproximateiy 4,000 to
5.000. The meeting went on without
any trouble for an hour and a cuarter
and was in its concluding stage when
at apout 7 »p.mM. the Magistrate on
duty, Shri J. D' Sharma sitting in a
police van at some distance noticed

+ sudden confusion and found the crowd
running helter and skelter. 7There was
at the same time some brickbatling
from part of the crowd “‘owards the
Police. This took the Magistrate by
surprize and as he started towards the
meeting, some pressmen asked him
why the ﬁolice had started the lathi
<harge. He said that he had no know-
ledge and woyld find out what had
happened. On reaching ncar the stage
the Magistrate was informed that
some policemen had used lathis, but
only one person withh an iu'j_un: un the

Tand ses ———
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organisers that he would make en-
quiries and assured them that they
could continue their meeting unmolest-
ed if they so desired. But before he
could start his inquiry, brick-batling
started from all sides in spite of l.is
repeated warnings and at least 12
policemen  were injured and two
police vans damaged.

Thereupon ‘he Magistrate declared
the assembly unlawful and asked them
to disperse. The announcement to
this cffect was made through the ampli-
ser of the wireless van, but a num-
ber of people in the crowd did not pay
any heed and vontinued pelling stones.
After about four or five minutes, the
Magistrate ordered tear-gassing which
continued for some time. The crowd
receded temporarily bu; soon re-formed
after the tear gas cleared. Brick bats
came again more intensively snd the
Magistrate had to order lathi charge
which cleared the area.

Subsequent enquiries show that con-
fusion was caused by some bulls
charging into the crowd and some
people shouting that firing had started.
A head constable was also manhandled
by the crowd when he tried to restnre

‘der. Brickbats- also starled coming
and some people with bricks and shoes
rushed towards the police who were
not far from the stage. When a few
constables saw the head constable
being manhandled and foind a part
of the crowd rushing towards them,
they used their lathis to ward off the
onrush and the :uttack of the crowd.

When Professor Ram Singh saw that
tear gas was about to be used, he left
the stage and walked sume distance
away along with some of his col-
leagues. After the unlawful assembly
at Bara Tootl had been completely
dispersed. Professor Ram Singh, M.L.A.,
“hri Deshpande, a Member of this
House, and some others formed an-
other procession £nd started marching
towards Paharganj shouting provo-
cative slogans challenging revenge
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7 Sadar Bazar

[Dr. Katju)
determination to march to the Par'ia- Mr. Deputy-Speaker: True. Per-
ment House, to break the ban imposed sonal explanations are allowed only

under section 6 of the Punjab Security
of the State Act, as extended to Delhi.
The processionists numbered several
hundreds by the time they were inter-
cepted near Paharganj police station at
about 7-45 pM. They were very
xcited and threw a few brick-bats at
the accompanying police van, Their
conduct gave rise to apprehension of
breach ef the peace in case they were
allowed to swell and march through
crowded places, to Parliament House.
The procession wus therefore declored
unlawful again and asked to disperse.
Professor Ram Singh and eight others
refused to obey, saying that they
would ask the procession to disperse,
provided they were  arrested. Other-
wise the procession would nct disperse,
and would march to the Parliament
House. Shri Deshpande also said the
same thing, but eventually withdrew
himself. But the other nine persons,
including Professor Ram Singh, M.L.A.,
persisted in the defiance and were
arrested under Section 151 LP.C.

Enquiries made show that at least
12 police men were injured and one is
still an indoor-patient in the hospital
with swelling and contusions. Eight
people were sent to the Irwin Hospital
by the police~—~and these are non-
officials—but six were discharged ofter
first-aid treatment. - One injured per-
son has a head injury while the other
has swelling round the chest, One
more person ik 1eported to have joined
Dr. Joshi's hospital, witah a2 brdken
knee-cap.

In this connection, I may add that
evidently with a view to cause excite-
ment, the Jan Sangh and Hindu Maha-
sabha papers and workers have been
indulging in absolutely false propa-
gandn that Muslim police has been
summoned from Uttar Pradesh to sup-
press the Hindus. It is also reported
that a large number of R.8S.S. voliin-
teers were present in the meeting,
under various disguises, presumably
1%1: }he purpose af making some mis-
cniet,

It is a matter of deep rcgret that
grossly exaggerated and misleading
accounts have heen published in some
local newspapers, more specially in
some Urdu newspapers.

Shri V. G. Deshpande (Guna): May
I say a word of personal explanation,
because my name has been mentioned,
and certain serious allegations have
been made? According to the prace-
aure. I am entitled to give an explana-
on.

* just mow and

with respect to statements made on the
floor of the House. This is not a case
where personal explanation can be
allowed, merely because one of the
persons referred to is an hon, Mem-
ber of this House.

Shri 8. 8. More (Sholapur)s May I
make a submission to you, Sir, that
the right of offering a personal expla-
nation is not confined to statements
made on the floor of the IHouse only.

Supposing about a certain conduct of

mine, a statement is made in my pre~
senceshere, I have every right to con-
tradiet it. if it is not a fact. That is
the law-point, which 1 want to submit
to you.

Mr. Deputy-Speaker: I shall con-
sider the matter. I shall find out how
far a personal explandation can be
allowed. whenever here a reierence is
made to the conduct of an hon. Mem-
ber outside, either in answer to a
motion made here, or in answer to a
question put here, and if T am satis-
fied. I shall give the hon. Member an
opportunity to do so.

Shri V. P. Nayar (Chirayinkil):
Sir, on a point of submission. Yester-
day I made a speech here, and after
the House adjourned, wken.I got a
cyclostyled copy of my soeech, I found
that a very important statement of fact
has been expunged by order of the
Chair. 1 have always found that you
have been keeping an unfailing vigil
over the debate so that when every
time a member went astray, you were
ready to call upon that Member to
withdraw such remarks. But vester-
day. nothing of that kind happened. 1
find that in Rule 294 of the Rules of
Procedure and Conduct of Business,
this is what is stated......

Mr. Deputy-Speaker: What 1 would
say is this. I am prepared to hear the
hon. Member. This is a matter which
{ook place yesterday. If he could onjy
have told me a little =arlier, 1 would
nave come prepared knowing what
exactly it is, instead of my spending
away the time in the House, regarding
this matter. 1 shall allow the hon.
Member an opportunity to come and
tell me what he has to say, after I
retire to my chamber.

Shri V. P. Nayar: I was submittinz
this now, because T came here only
2y Ilgot the copy ‘only

. Mr, Deputy-Speaker: 1 am not accus-
ing the hon, Member, Even now it is

-
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not too late. There is no question of
his being disallowed to raise that

matter. merely because he did not
raise it earlier before me.

. Shri V. P, Nayar:
the chamber, Sir.

I shall see you in

Mr. Deputy-Spcaker: I shall be only
too glad if you do that.

The House wiil .naw proceed with
the further consideration of the Cene-
ral Budget. ,

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Shri Gadgil (Poona Central): Dur-
ing the last three days. t1he Budget
proposals have keen criticised by
.various persons from the points of
view of Party afliations and partly
from - temperamental peculiarities.
But, one main point that I was able to
find oul from the general {irend of
critivism was that hardly any uf the
speakers has fully realised the object
for which the Budget s‘ands. They
have followed more or .iess lines of
criticism with which we have heen
familiar in the past.

Now, for the lirst time. the PBudget
has an objective not merely to find
out money for expenditure for the
next year, but, by a system of public
expenditure and investment, by regula-
tion and control of investment. in the
private sector, as also by a system of
taxation, a certain objective is sought
{o be achieyed. That “bjective is one
of the objectives for which the Five-
Year Plan stands., I might say that
this Budget is a performance with the

Five-Year Plan playing the back
musle, It is evident that after this
. country has attained freedom., that

freedom must be made meaningful and
it= benefits must be experienced in the
life of the people at large. dc¢nee the
emphasis on the economic betterment

and raising of the standard of life of
the people in this country. That
standard of life is not to be ralsed

some years hence. Just as many of
us wanted freedom in our life time.
similarly many of us want pienty and
prosperity in our life time. The deino-
cratic Government and the whole
democracy in this country . will be
judged by what happens and to what
rxtent the Five-Year Plan is success-
fully implemented. If we are not able
to imolement in a substantial way the
Five-Year Plan, I feel we will be not
justified in saying that the grave duty
that was cast on this generation has
been properly discharged. It is there-
fore necessary ‘that all .attempts and
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all efforts should be made to see that
the Plan that has been before the
country and which has been adopted
by the Government and the Parlia-
ment is successfully implemented.
There are certain things with which
many people may nut agree. But, the
broad fact remains that this is the first
time to introduce an economy in
which there will be .egulation and
some control and the whole economy
will be integrated to some definite
objectives. .

The 'main objective of the Plan js to
find employment all round and raise
the standard of life. This i3 a very
big task especially in a country like
India which is proverbially poor. Al-
though it is rich in certain resources,
it has not got enough resources, parti-
cularly financial, to undertake a Plan
on a much wider scale than the one
adopted. So far as unemployment is
concerned, we have {o iake into con-
sideration the working population of

133 million people. The Plan con-
templates to find employment for 50
'akhs in the course of five years. Let

us see what it means to zZive employ-
ment to 5 million people. Between
the years 1946 and 1951, it is stated by
the President of the Federation of
Indian Chambers of Comunerce that
employment has increased in the fac-
tory sphere by 3 lakhs, or. in other
words, by 15 per cent. During this
period, investment has Leen Rs. 490
crores. If we ste out for full employ-
ment and if only by that sitandard we
can judge the success or otherwise of
the Plan, then equitable distribution
becomes a matter of great importance
and we have to see how. what was
carned in the course of these live
years, has been distributed, at any
rate, by way «f wages for the work-
ing classes We are told that the real
wages have increased by 21 per cent.
although the money wages have in-
creased by 25 per cent. For my part.
I do not consider this to be enough al-
though it may compare well with cer-
tain other countries., But, an employer
who depresses wages i3 a public
danger. We are keen on giving em-
ployment all round for unemployment
is the greatest danger to the stability
of the State, To be unemployed is not
a crime that the individual cominmits.
But, definitely if there are hundreds
and hundreds of people unemployed, it
is a matter for 3serious consideration
whether there is something wrong
with our economic organisation and the
system of taxation and other matters
connected therewith. During the last
war, it was difficult to get an ordinary
domestic servant. Whep I was released
from Jail in ‘August 1944, I found in
Poapa it was impossible to get even an
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ordinary labourer because everybody
found employment in the Government
factories- nearabout Poona city and
the suburbs. As the war ended and
%eace was restored, the experience has
een that unemployment is on the in-
crease, It virtually means that when
there is war there is full employment
and when there is peace, there is un-
employment and further poverty in
the Community. What a tragedy!

Gieneral Budget—

In increasing the employment by 15
per cent., the investment during the
period I have referred 1o was Rs. 440
crores, If thercfore we want to in-
crease 100 per cent. employment. it
comes to an investment of Rs, 2.300)
crores. If we go by the figures given
by the Planning Commission—we
should find employment for 5 milllon
people—various estimales are inade on
how ruch industrial investment must
be there in order to find industrial em-
ployment, gainful employment for one
persun. On the basis of average
wages or  year the calculations
rege from Rs. 4,500 crores to Rs. 8,000
crores, If we have to slove this pro-
blem—and we must solve it. otherwise
the future is very bleak--it means
that we must have enough finances of
such a size that the initial push that
must be given to the stagnant economy
will be effective and that in a shuot
time. the spiral of development may

start. For that purpose we have to
see what has been provided,in the
Plan. In view of the magnitude of this

problem. Rs. 2,069 crores look a small
sum. Even here, the Finance Minister
has to have recourse to deticit financ-
ing and he has provisionailly put a
ceiling of 290 crores. Critics here and
critics outside &zre generally of the
view that this ceiling will be pierced
because 365 crores cannot be got by
taxation or by loans or by foreign
aid.

If that comes out true. thnen we will
have to depend more and more on
deticit finapnce. Now, we have to con-
sider whether recourse to deficit finance
is the best that we can do under the
circumstances. Deficit fnance is some-
thing which if done by a private per-
son would amount to sharp practices,
but when done by the Government for
the public and in the interest of the
public becomes automatically a path of
wisdom. Now, my esteemed friend.
the Finance Minisier, only a few days
ago while speaking in this very House
stated nbout deficit flnance as fol-
lows:- —

“Deiicit finance is a very unlidy
and disorderly way of taxing the
people. It simply means that the
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rich made richer and the pour
pvorer. There is no discrimination

d you are left with no chance
Government iakes the money in
the way of higher prices”,

On the same lines Prof. Vakil has criti-
cvised and he says in taxation we can
at least have the oosportunity of eguit-
ably distributing 1t; if il is a question
of loans, we can mobilise the surplusas
from the savers; but in deficit finance,
unconsciously, without our knowing it,
we become poorer and poorer. But

things have changed and the Finance

Minister considers that the climate is
now favourable to have recourse to
deficit finance. and in supposrt of this

he pointed out that the price level is-

nearly stabilised. Now, economic
judgments honesfly given nay differ,
On the same facts and on  the #arue
date, hie has come to the conclusion
that the climate i now very favour-
able. or rather tavourable, for having
recourse to deficit finanre. Others may
difTer from himi. But without going
intn the guestion whether the one view
is correct or the other view is correct,
what 1 um feeling is ‘hat therc is no
other way but to accept the proposition
put fcrward by the Finance Mimster.
If we muat implement the Plan and if
after going through our taxavion sys-
cm gencrally we are unable 1o mike
any further addition to vur resources,
at any rate this year, then we rnuust
accept the inevitability of Cdeficit
finance. After all, deficif finance i
just like poison ond if taken moderute
v and under certain circurnstances
acts l!ike a tonic. Therafors, there is
»othing wrong; but the wrong cornes
in when the sense of proportion is
given up and the conditions presecribed
lor that deficili finance being governed
are departed from.

Now. the on'y question that we have
to decide, if we accept that deficit
finance is a clearly established neces-
sity. is: to what extent and under what
rircumstances should deficit finance be
indulged in, and what measures should
we take to prevent its hardship? It
1s not necessary to repeat what are
those conditions under which recourse
to deficit finance is good. They are
}vell known, But I might state that
if deflcit finance is to be utilisedq no
for the purposes of consumption but
for capital investmeni, much " of the
evil disappears. Just as when compe-
tition ends into cooperation vices be-
come virtues. and malpractices become
standards of good conduct, Immediate-
ly if we consider deficit inance in this
aspect. then our prejudice must give
place tp a consideration of its utillty
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Now, it is not, as was considered in
the United States, a non-taxed loan: it
is not that. But you may call it eu-

phemistically deficit finance. But it is.

really introduction of new money into
the community or the currency of the
couniry. Now., the method of opera-
tion may be that you either create
cash, ie., actual new money, or you
expand the credit. If you do the first,
then the Reserve Bank will buy new
issues of Government Securities and in
the Public Deposit Section of its
Banking Branch crediy will be taken
and new money will be available, If
we resort to the second alternative.
viz., of expanding the credit, then you
work - through the Scheduled banks.
But what seems tn be the policy of
Government—and I should think that
it is correct for the time being—is that
they are thinking of having the first
alternative. Now, there is nothing
wrong in it. Let us not be wedded {o
orthodox theories, quantity theory of
money, this, that and the "other. I
might read here what has been written
by ‘A critical Keynesian' in one of the
issues of the Amrita Bazar Patrika.
He clearly says:

“There is no reason 1o feel em-
barrassed about it: far less should
they regard ithemselves subject to
any obvious criticism that any
significant _increase of monpey
supply resulting from their infla-
tionary finance should necessarily
mean a significantly higher level
of prices in the countzy. So long
as the shortage of consuirers’ gooas
is not a pronounced feature of the
general economic situation, the
price effects of a higher income
level need not be a serious pro-
blem for the planners and the
Government to cope with.”

But the conditivns whicn he has pres-
cribed are worth consideration, Sir,

“It does mean that when the
consumption hias been held in check
by maximum taxation and when
savings have been mubilised to the
maximum extent fullest ex-
loitation of interest—elastlcity.
t i3 good enough economics to
finance the still remaining re-
quirements of the development
programme with the creation of
new money which the modern
technigque renders possible.”

and he has in the end stated that the
function which deficit finance must
play is the residuary function. The
Goverament must try to find out es
much from taxation, from compulsory
loans or savings and if they Tall on
that front, then only recourse should
be had to deficit finance.
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Now what is the position so far as
direct taxation is concerned” I do not
want to interpret in details what has
happened in the course of the last four
or five years. The percentage of direct
tax has gone down counsicerably with
a corresponding” increase in ‘indirect
taxation, as was pointed out by the
Détputy Leader of the (lommunist
Party. The question is: can the ¢.m-
munity bear a little more taxation in
the present circumstances? Take, for
example, the yield from the land tax.
In 1946-47 it was Rs, 26 crores. After
the war it has gone up only to Rs. 30
crores and the prices of production
have gone so much. There is scope for
it there. For political reasons we may
not da it: that is another matter.

Similarly in the malter of direct
taxation. 7 persons in 3.00 pay in-
come-tax: roughly—0:23 per cent. of
the population, whereas in UK. it is
44, in U.S.A. it is 37 and in Canada it
is 20 per cent. The further relief by
way of exemption given by the Finarce
Minister was welcomerd by me, 1 must
confess. in some weak moment. The
average annual income in India g
roughly Rs. 280 and the exemption
limit comes to 15 times that. Now,
that is Rs. 4.200; up tn Rs. 4.200 you
are absolutely free. It is for our con-
sideration, if we ure really earnest and
want to solve problem of unemploy-
ment and to secure full employment to
everv able-bodied man ard woman 1n
this country—for everyvondy %dnows
that unemplgyment immeobilises
talent, freezes initiative, creates many
psychological probtems and ultimately
the reactions rthat follow are not in
the best interests of the country,—if
we are anxious that the poverty of
ages must be eliminated, then we must
readily accept sacrifices in the pre-
sent so that the future of this genera-
tion as well as the future of the next
generation will be bright.

In the private sector of the indusiry,
they are glad because Government
have taken recourse to deficit finance.
It' suits them. If the Plan was to be
financed more by taxation, direct and
indirect, then *hey would not have
welcomed it. However, this iz not the
time to criticise *hem since they are
in a mood to. cooperate with the Gov-
ernment. This is all to the good., I
never doubted whether they wish or
not; they must rooperate with the
Government. For in our mythology
Lakshmi must shampo the feet of I.ord
Krishpa or Vishnu because Vishnu
represents power and wealth must ulti-
mately be subordinate to it. There s
no doubt  about it. I am glad they
want to co-operate. If they play their
part, they must at least carry iuto
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practice some of ‘the admonitions
given by Schuster who was called from
thousands of miles for advice and
consideration. He has told them,
restrain your personal expenditure,
restrain dividends. In fact, I have
been representing time and again that
there must be a limitetion on dividend.
In fact., if the industrialists. for five
veras take a vow that they will not
take one pie by way of dividend and
plough back *he eniire earnings wor
surpluses into their concerns...

Shri S§. S. More (Sholapur). Do
you believe in such vows?

Shri Gadgil: [ believe as much in
them as I helieve in ycu,

Mr., Depuiy-Speaker: Both hon,
l(\:a;mbers will kindly address the

Shri Gadgil: The point is that there
is enough room for additional taxa-
tion. In the course of the last 5 years
what has happened in the matter of
income-tax? Here is a table which
will show that the relief has been more
and meore if your income is more and
more, If it is 2 lakhs, it is riore: 3
lakhs, still more; 4 lakhs, still more.
For example, in the case of anybody
getting more than 10 laichs in 1947-48.
91-7 per cent. of his income was taxed,
it is today 70 per cent. Now, for the
lowest group Rs. 5,000 it was 3-1 per
cent. in 47-48, now in 48-49, il is 23
per cent. And, if you consider the per-
ventage of income pocketed by the top
blocks you will tind, in spite of what
we have said in our Constitution, that
we want to prevent concentration of
wealth, concentration is going on. I
am sure, the Taxation Committee will
certainly go into this aspect. | have
said often that. Budget is an instru-
ment of policy and taxation should not
be considered merely as something to
find out finance. It has a social and &
sociological aspect. If you want to
remove the inequalities and assure a
fair distribution of nationul weslth
and dividend, then you must make use
of the Constitution in a revolutionary

_\nner, unless you are prepared for a
direct revolution. The alternative to
direct revolution is the revolutionary
use of the Constitution and I bave no
doubt, although this year the Finance
Minister is quiet on this front of dire~t
taxation, I think he is looking before
he wants to leap. Let us see what he
does next year. For the time being, I
fee!, here is an apportunity for the
private industrialist to show that this
concession which is being given con-
tinuously for the last 4 years is not
abused and that he plays his game.
The problem. as I have said, is very
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big enough. - We must mobilise ail our
resources. If, for example, lthe Fin-
ance Minister just takes live rupees
from each employee of the Central
Covernment hy way of compulsory
sayings he will be able % have
Rs. 1,50,00,000 per month, Iie can ex-
tend that to Trade Union people with
their consent and I am sure if the
labourers know. if the mlddle‘(.-!ass
people know thaf there is equality of
sacrifice and if they do as much and
the richer classes will be made to do
as much, there will be greater enthu-
asiasm shown, because there will be a
sense of confidence that nothing un-
just is being done and everywhere a
square deal is promised. '

Somebody said yesterday ‘Rinam
krithwa Ghritan Pibeth’. Now, it is a
bad thing in the life of an individual.
But the credit of the (Governmient is
always measured by the amount of
loan it can secure. So, it iz no ques-
tion of looking down on a poiicy of
this kind. I am sure that if the tax
question is seriously gone into, if there
is a general drive for compulsory sav-
ing, I have not the slightest doubt
that we shall be able to gather much
and as | said. the function of deficit
financing will be then residuary. In
good old days. when the State was
really a welfare Siate, that noble idea
was nicely illustrated by Kalidas when
he said about Aja.

g foar faawmrat #99 wendan

He was their father and theirs
fathers were only responsible fo: their
?hm%l In Manu Smrithi it is sfated

at—

wrafRady gater wEi arewnT
qreTRTiY feresar :

Parents, chaste wife and minor child-
ren must be maintained even by doing
a hundred sins. 1 will only expect the
Government to uccept that sged people,
unemployed people, decrepit people,
illiferate people, are the rrst charge
on their resources. The obligation (o
give penslonary heneflts to the aged,
to find out employment for those who
are willing to 'work, to remove illiter-
acy. to provide medicine, must be dis-
charged not by papa shatane but by
kar shatane, it necessary. And if tha
Finance Minister is anxious to know
how hundred taxes can be levied. I
shall, with your permission, read a long
list giver by Sydney Smith and end my
speech, Sir

“We have taxes upon every
article that enters intg the mouth
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or covers the back, or is placed
under the foot: taxes upon every-
thing which is pleasant to feel,
smell, or taste; taxes on everything
in the earth; or in the waters undgr
the earth; on everything that comes
from abroad, or that is grown at
home; taxes on raw material; taxes
un every value that is added to it
by the industry of man; taxes on
the sauce which,pampers man’s
appetite; and on the drug which
restores, him to health; on the er-
mine which covers the judge, and
the rope that hangs the criminal:
on the poor man’s salt and the rich
man's spice: ‘'on the brass nails of
the cofin, and the ribbons of the
bride; on bed and board-couchant
or levant—we must pay. The
school-boy whips his taxed top;
the beardless youth manages a
taxed horse, with a taxed bridle,
on a laxed road; and the dying
Englishman, pouring his medicine,
which has paid seven per cent,
into a spoon. which has paid fif-
teen per cent., flings himself back
upon his chintz bed, which had paid
iwenty-two per cent. and ex-
pires in the arms of an apothecary,
who has paid a licence of one
‘hundred pounds for the privilege
of presiding over his death-bed,
His whole property is then taxed
from two to twenty per cent.
Besides the probate, large fees are
demanded for barying him in the
chancel; his virtuss are handed
down to posterity on taxed-marble
and he is gathered to his fathers to
be taxed no iiore.”

Shri C. D, Pande (Naini Tal Distt.
cum Almora Distt—South West cum
Bareilly Distt.—North): It is a joke.

Dr. N. B. Khare (urwalior): The
death duty is there.

Shri Gadgil: Apart from the joke—
and indeed it is meant as a joke, what
1 waated to make out was that even in
the present clrcumstances there is
enough scope for raising the direct
1laxation 'not merely for the sake of
financing the Plan. but even ipore so
for putting an end to the inequalities
in the matter of wealth and economic
well-being. That is the aspect which
is far more importani to me than the
other one,

Dr. Krishnaswami (Kancheepuram):
After having listened 1o the powerful
speech of my hon. friend, 1 feel that
I would have {o strike a rather pedes-
trian note this evening. I should like
to start by makinz a few initial
ohservations on the Budget which may
not he strictly related to the Budget
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proposals but which have undoubtedly
some value, It may . be universally
agreed that the Budget should give a
clear and coherent picture of the
nation's finances, Does the present
Budget do so? 1 venture to suggest
that the array of figures presented to
us stand in need of considerable im-
provement in the method of account-
ing, and 1 should like to place before
the Finance Minister certain facts
which might have escaped his atten-
tion and to which I wish he devotes
his attention at least in the near future.

Take the general statement of
revenue and expenditure. On page 2,
we flnd under the heading, Uricvn
Excise Duties, an amouunt of Rs. Y4
crores. Then there is another iten.
Taxes on income other than Corpora-
tion taxes. Now the difference be-
tween ‘these two itams is that while
union excise «uties have reference to
a gross amount, i.e., the amount which
is there without having been aistribut-
ed to the States, taxes on income other
than Corporation taxes have refcrence
to a nett amount. In the same tabular
statement when we have a gross
amount and a nett agnount put tnge-
ther. it does seem to be extremely
difficult to make out the scientific
basis for such sort of drawing up of
accounts, Take page 3. where you
have the expenditure met from the
revenues of the Central Government.
Here are certain very fine flgures
which would throw a new light on the
way in which we draw up our ac-
counts. On irrigation, we spend about
Rs. 18 lakhs; on electricity, we spend
about Rs. 11,000; but the item that bulks
very large is miscellaneous and under
this miscellaneous item we spend
about Rs. 53 crores, Under this “mis-
cellaneous”, there is a miscellany of
items, and it Is extremely difficult for
us to make out how exactly this ex-
penditure is being diverted Among the
d:ﬁeren; uses, ‘and the very basis of
accounting is such as would prevent
you from -really understanding what
exactly accounts mean.

It Oedipus could not have solved the.
riddle -of the Sphinx, I certainly ven-
ture to think that we legislators would
find it extremely difficult Lo make out
the basis on ‘~vhich zome of these
accounts are Arawp up. 1 am in no
mood to indulge in merely petty, carp-
ing criticism, but I a'n bringing these
facts to the notice of the Finance
Minister, so that at least in future we
might have a diiferent and more
sclentific system of drawing up
accounts.

‘Now, take the Explanatory Memo-
randum. On page 3, here is an items
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which might have arrested the alten-
tion of most hon. Members who  had
devoted some atteniion to the Expla-
natory Memorandum. There is an
expenditure of Ks. 2-13 lakhs said to
have been incurred on the issue of new
loans in 1952-53. As is well known,
no new loans were issued by the Gov-
ernment of India. So, I would like to
know from the Finance Minister how
he spent these 2:13 lakhs on the issue
of a loan which was raised in the
market at all. Again, on page 13. here
is something which will be revealing.
Here, you have what is known as the
Privy Purses and Allowances for
Indian Rulers. It is said that we are
to give Rs. 4,76,33,000 to Rulers, but
on page 44, the figure seems to have
swelled up :to an entirely diilerent
amount, for you have there a figure of
Rs. 5.40,84,000. I do not say that
something very serious has happened,
sut I do suggest that theire ought to be
in attempt to make up the accounts
n the right way and to give a clear
nterpretation 1o what has really
arappened,

This is not the fundamental basis of
my criticism of the meihod by which
we are drawing up accounts. I should
like to enunciate a principle which, 1
think, will have universal acceptance
n this Hoyse. As long ag the Budget
was not integrated with the economic
policy, these great variations between
estimates, supplementary estirnates and
revised estimates and actuals were not
f any importance at all. We could
sertainly allow many of these flgures
to vary, because in thuse days when
we did not have the cronomic policy
vlosely integrated with the budgetary
and fiscal poljcy, it was quite possible
to have variations between estimates,
revised estimates, supplementary esti-
mates and actuals. but tonay the posi-
tion is quite different. 7The scupe of
the public sector has widened. We
have a number of enterprises under
public control, and here let me point
oput that in the Explanatory Memo-
randum the account that is given of
many State enterpris:s which have
been taken over by the State is very
brief and perfunctory. One finds in
the accounts some stray references to
estimates and the manner in which
those enterprises are working, but
what we are interested in is how
exactly the actuals have been distri-
buted; what is the method that has
been employed to find out which parti-
cular enterprises are working profit-
ably and how far it is necessary for the
general exchequer to subsidise some
. these enterprises,—in other words.
what is called for is a revolution in the
nethod of our accounting, We should

have, what is known as the trading -
accounts opened and maintained on
scientific principles.

Today, what is the position? . Even
so far as the present state of the
finances is concerned, the Explanatory
Memorandum bhas pointed on page 15
that for the particular year 1851-52
they, have not yet been able to esti-
mate the actual revenue and expendi-
ture. It is said there :

“The figures given under actuals,
1951-52, are provisional, as the
accounts for that year have not yct
been finally closed.”

What follows from this? It is that we
are today handicapped in our criticism
of many of these estimates, and today
the variations are much greater than
they were at any time in our national
history. For instance, the provisional
estimate of the actual amount of
revenue realised in 1851-52 was
Rs. 128:3 crores. According 1o the
Finance Minister's estimate of what
the surplus would be in 1951.52, it
was only Rs. 92 crores or thereabouts.
So, a variation of Rs, 28 crores occur-
red, and it is a significant amount
which will have to be taken into
account, I do not for a moment sug-
gest that we can immediately arrive at
a balance between these various trans-
actions, but I do houpe that the Fin-
ance Minister will give this matter his

- attention, as also those who work

under him, and I also ‘do hape that it
will be possible for them to have an
explanatory chapter on how these
various suspense items move about
from one particuiar period of time to-
another. We should like to have more
light on how these things are being
done. We should also llke to have a
greafer aplit-up of the various items
under “miscellaneous”. When you see-
Rs. 53 crores under niiscellaneous and
only .Rs. 11 thousand our thereabouts
under electricity, we are reminded of
the system of accounting which some
of us used to practise when we were
studying in hostels for the purpose of’
sending accounts to our homes, name--
ly of specifying thuse items which we
spend on hostel and college fees and
including under *“Miscellaneous® all
those forbidden expenditure*which we
do not want our parents to know, or
realise. Mr, Deputy-Speaker, I there-.
fore think that this is a matter which.
ought to be taken in hand by the Fin-.
ance Minister. In more respects ‘than:
one we are specially qualified to in-
vestigate by which a modern, scientific
and up-to-date method of accounting
can be introduced into our economic.
system,
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That apart, I should like now to
make a few observations on the
Budget, This Budget marks a tuining
point in the nistory of our couatry.
It is no use attempting as some ot my
friends have done either tu deprecate
the budget very s'rongiy or to suggest
that we are not witnessing a rew revo-
lution in our methods of fiscal training
and technique. 1 want it to be quile
clearly pointed out tv my [riends that
we are now facing the lean years of
Indian finance. Hitherto we had
revenue surpluses which were a form
of public saving and which were meant
to be utilised for capital development.
- Hereafter this form of revenue surplus
would- not be available. We have,
thxerefore. to find out ways and means
of implementing our great programme
of wational reconstruction at minimum
cost. My point is that the deficit on
revenue account would be of the order
of about Rs, 19 to 20 crores. Here,
let me point out that [ do not #gree
with those of my [rienas in the Fin-
ance Department who have aittempted
to suggest that the Rs, 3 or 18 crcres
which are obtained from Pakistan
should be put to the revenue side of
the budget; they are to be put on the
capital side. But that does not
seriously alter the trend of my argu-
ment. What I am suggesting is that
we would nave to be prepared for a
defivit of a much higher order even on
the revenue side. That itseif should
make us realise that there are very
many problems which we have to face
and that we have to undertake ways
and means of incressing the resources
of our country, so that it might be
possible for us to have a greater
amount of surplus or a greater amount
of public saving for thé purpose of
financing capital development. The
Finance Minister in the course of his
speech, Mr. Deputy-Minister, pointed
out that the deficits during the past
two years were of the order of Rs. 83
crores. I venture humbly to disagiree
from him because I feel that when we
are talking of deficits we must take
into account the overall deficit incur-
red by the Centre and by the Statles
and that would be of the order of
Rs. 212 crores. During the years of
relatively light expenditure we had a
shortfall of about Rs. 212 crores
Undoubtedly now when we are going
to have a very great amoun:t of ex-
penditure we might have a greater
amount of.defieit and we would have
to find out ways and means of trying
fo meet our cagltal expenditure. What
is the solution?

Some Membhers have pointed out
that deficit flnancing is good: others
have pointed out that it is poison.
One hon. Member who preceded me
pointed out, that it could te taken like

a tonic. Now, I am not willing to enter
into the merits of deficit financing or
demerits of deficit financing in an
academic spirit. ‘'lLbe time has now
come when we snould face realities. I.
do suggest that we have Lo indulge in-
deficit financing because without in-
dulging in deficilt flnancing it would
not be possible for us to indulge in
capital expenditure on such a large
scale. But when we are taiking cf the
scope of deficit fnancing I would like:
to place before the Heuse and the Fin-
ance Minister the two great limitations
which face us. The first limitalion.
that faces us is that concerning the
internal price ievel. The hon. the
Finance Minister referred (o the cost
of "living. He said that he was going
to keep a watcn over the cost of
living, so that it may not shoot up-
within a short period and maite a mess
of the plans of capital development.
But there is another limitation which
has also to be horne in mind, a limita-
tion which has aot received as much
notice as it should have done in all the
discussions that have token place on-
deficit financing. That limitation is
the external limitation or the limita-
tion which arises on account of our
balance of payment position. 1 think
this is as important, Mr. Deputy-
Speaker, as the internal price level and
I should like to eiaborate that parti-
cular point a bit mcre because 1 feel
that a time will shortly arrive when we
might have either to reconsider our
policy or might even have to leave the
sterling club of which we are a
member.

The second serious limitation is as
serious as the lirst. What would be
the consequepces of deficit financing
on our balance of paymenis? The
Finance Minister in his budget speech
on page 6 or 7 powmnts out _that so far
as the balance of payment position is
concerned, they have nuw, whether it
is by naccident or design, a favourable
balance and they have contributed
about Rs. 63 crores to the Dollar Pool
during the past six months. But the
moment we indulge in defleit financing
we would have to be prepared to a
worsening of our balance of payments.
Now, when we are @ member of the
Sterling club, we have also to under-
stand that there arc certain rules and
obligations which we have to observe.
If all members of the stlerling club
became gay, which Is what deflcit fin-
ancing means, then the c¢lub would
have either to be rapidly ligquidated
or would have to wind up its affairs
due fo its resources being exhausted.
But if one member even turns gay
there are obvious limitations on the
amount of galety that he can indulge
in. Therefore, Irom the point of view
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of deficit financing, we have to under-
stand where exactly we ought Lo pul
.ne pressure, to sce that our balance
of payments does not deteriorate. The
Finance Minister who is very cautious
and canny in this respect made an an-
nouncement that we were going 1o
have deficit finapcing of the crder of
Rs. 140 crores. Undoubtedly it had an
excellent bullish eléct on the markets
and certainly the prices began to look
up. But I would like t> point out in
n1s connection that the very fact of
businessmen being most optimistic
.about the rise in prives, while un-
doubtedly wvaluable must give some
cause for misgiving in high financial
guarters. The moment a businessman
begins to think that the internal
market is looking up and that they can
wok only to the internal market that
moment they will begin to cater to-
wards the internal market "alone for-
getting the external market or the
exporl which is as important and which
would have to be taken into account
by all businessmen. Deficit fluancing,
therefore has a scope, but the limita-
lions are very much more important
and I should have wished my hon.
friend the Finance Minister to have
come out with deilnite and specific
proposals as to how he is going to
siphon the surplus and the measures
he is going to introduce lor the pur-
pose of keeping the cost of living in
checking and also for improving our
balance of payments position.

There is, for instance, one method
which can be resorted to and which
has been resorted to by nther Govern-
ments who have indulged in deficit
financing to a very large scale and
that is that of stepping up exporis for
certain reasons with a view to having
forvign exchange. But how those
«exports are to be stepped up. at what
prices we are to requisition a portion
of the productive capacity and what
are the various 1aethods that we have
to adopt to keep the cost down all
‘these are matters of high policy on
which we -annot take a decision very
quick. I do think. in this connection
that some of the expedients thal we
have resorted to for having an en-
quiry committee into certain of these
industries might be kept at a very
much larger scale. The tea industry,
for instance, nas a committee which
has been constituted to enguire into
cost and prices. Similarly in a
perind of inflationary activilv deficit
financing is going to lead to o great
deal of inflationary activity and we
must have various committees consti-
tuted to enguire into the conditions
of these industries and to prevent cost
from stepping up because if cost begins
io step up. that moment your Plan
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would certainly have to be revised
radically in favour of higher cost and
that would also mimmise the amount
of effort that:you can contribute to
your Plan.

4 rpm

I should also like to point out that
schemes relating to compulsury, saying
have to be taken in hand, Take for in-
stance this idea of compulsory saving
which has been voiced forth on several
occasions. Certainly, in a period of
buoyant activity lew people will be
found to grumble if we have a syslem
and a scheme which siphuns a portion
of the surplus not merely of salaried
groups but of Income-tax payers and
also payers of land revenye, The only
thing which we nave to bear in mind
is that the individual 1nust also be
given an incentive to save more, and
for this purpose the funds that he
saves must be allowad to beé invested
in a larger variety of enteri)rises. 1
think that this is a thing which ought
to be taken in hand immediately.
Probably, had the Finance Minister
given expression 1o these various
schemes which be had in view, the
bullish effects on our stock exchange
would not have been as great as they
were. . I do not blame him for having
obtained certificates from those who
are producers or merchants. T amn not
one of those who hold the view that
anyone who gives a certificate is neces-
sarily to be suspected. But I do think
that when we are having a large
national policy we have also to bear
in mind what the eiYects on the econo-
iy would be. In almost every under-
developed economy we would have to
resort to this expedient of deficit
financing. and I think that for a long
period to come we will have to indulge
in this, But at the same time we
must be aware of ihe limitations. I
am not one of those who think that
we can afford to get out of the sterling
club immediately or in the near future.
I have this reason. I think we wouid
have from Rs. 100 10 Rs. 200 crores
deficit of our balance of trade account,
and it would be impogsible for us
unless we are part of a big group of
countries. to fulfil our international
obligations. But the very fact of our
remaining in this club.must make us
realise that we have to concentrate on
certain types of desirable activity so!
that our balance of payments pnsition
may not worsen end so that we may
have an, opportunity of promoting
internal effort within our couniry with- -
out at the same time being called to
check by others because we have ex-
hausted the sterling reserves or
because we have not contributed suffi-
ciently to the pool of the club of which
we are a member,
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1. Zaidi (Hardoi Distt.—Norlh-
Wecs? cum Farrukhabad Distt.—East
cum Shahjahanpur Distt.—South): Sir.
I am thankful to you for affording
me this opportunity to say a few
words about the budget propdsals.
This year thc budget has been domi-
nated. not only in.the minds of its
framers but also inb the clr!'unds_ of
ther pcople who are busy discyssing
?t. by ]:;he Five Year Plan. It has been
prepared under the shadow of tue
Five Year Plan, That is the most im-
portant factor to discuss and to think
about. Therefore I propose to confine
myself to some aspects of the Five
Year Plan. .

For generations my countrymen
have lived in despair and despondency.
They have felt like poor and helpless
pigmies who were not capable of any-
thing big. We are all very happy and
proud to see that not only are we—

1 mean not only the Government bul

all of us—thinking big, but we -also
have the courage to act in a big way.
We have ceased to be timorous and
halting. and can be bold and dynamic.
We have to fight a very long and con-
tinuous Dbattle aﬁainst poverty and
penury, and we have to make up a
tremendous leeway. Therefore, as
Mr. Gadgil has rightly pointed out,
either there will be a revolution or we
shall have to be revolutionary in our
methods of work and in the way we
apply ourselves to the achievem:nt of
big targets.

The fulfilment of the Five Year Plan
and the Plans to come thereafter is
a national “must”. Every sacrifice has
to be made and everything possible has
to be done, not only by the Govern-
ment but by all of us, to see it properly
implemented within the shortest possi-
ble time.

A very distinguished industrial mag-
nate said yesterday that the Plan will
fail on financial grounds. I hrope I am
not misquoting him. Many people that
1 have spoken to have alsd entertained
doubts regarding the completion of the
Five Year Plan, on financial grounds.
They think that it is too big, that we
shall not have the money.

But I have no grounds for pessim-
ism. I know that nations and peoples
have got tremendous reserves of will
power, elasticity, resiliepce. I remem-
ber that when the First World War
broke out a very distinguished gentle-
man—1I think it was Norman Angel—
predicted that the war would be over
within a few months because the whole
economy of Germany would be shat-
tered to its foundations within a few
months., But somehow the Germans
beliéd that "expectation and the war
went on for four long years. Similarly,
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coming nearer home and talking of a
comparatively backward and poor
country, it was said—with some sort
of undesirable satisfaction—fhat a
certain Prime Minister was taking on
a very big country, that he was being
stupid, that money was pouring into
his country through oil royalties and
that the economy of the country would
be completely shattered and there
would be a revolution and people
would want his head on a charger.
More than a year has passed. That
country has not received one penny in
the shape of royalties on oi]. Bul the

“country is still going on, and that

Prime Minister is still going strong!
So nations, if they are determined. can
do wonderful things,

Now that we are not only awake but
are on, the march, we hope we shall
be able to do big things. For too long
we have looked upon ourselves as
pigmies. But I hope that like the
builders of the Taj we shall now begin
as Titans. I hope we have already
begun as Titans, and pray that we inay
tinish as jewellers.

So, as I said, I am not pessimistic
at-all about the lack of finance or any-
thing like that. Certainly there are
reasons to be a little uneasy in one's
mind about deficit financing. But what-
ever the drawbacks and whatever the
dangers, we have to face them. After
all, if we are at one with our Prime
Minister who more than two years ago
was pleased to say that he would put
the question of Food on a war footlel .
if we are serious about fighting the
war against hunger and poverty in
our country, then, like every country
which has been at war either in the
First World War or the Second World
War. nothing is too much for us.

We have got to finance the Plan
somehow and we must find the re-
sources necessary for it. Although I
would not criticise the Finance Minis-
ter for his proposal regarding deficit
financing, we certainly have to be con-
tinuously cautious and we must reviey
the position continuously. We must be
vigilant. Although two years have
passed and a lot of work has been
done, no report about the progress
made is yet ready. This sort of thing
is not -satisfactory. We' must be told
continuously, not only we, the Mem-
bers of Parliament, but the country
also must be told continuously, what
progress has been made and how the
estimates have been adhered to, what
the actual cost is, how it compares with
the original estimates and so on. We
must keep a very vigilant eye on the
progress of the ve Year Plan,
Although, as I said, two years have
passed, we have niot been given suffi-
cient informatira «wout the various



[Col. Zaidi]
aspects of at least the important pro-
jects. It is the duly of the House to
be very vigilant and to see that money
is not wasted, that il is put to the
maximum possible use.

I would like to ask the Finance
Minister one question and it is this.
If, because of the deficit financing,
there is some inflation and prices rise,
the rise in prices should also increase
the estimated cost of the various
schemes of the Five Year Plan. There-
fore, will the solution for finding money
lead to the need for more money due
to the rise in costs? I am sure the
explanation must be in his mind and
that he wil) be pleased to vouchsafe a
reply to satisfy me.

I will come now to the main point.
How is it that although this wonderful
Five Year Plan is before us—this is
really a wonderful plan; it is really
magnificent, it is wonderful; it fills us
with excitement—we find there is not
much enthusiasm in the country in
spite of all these things. Why is the
country not feeling enthusiastic on
account of this Plan? Why has it left
people cold? There is no use denying
and I, for one, will not deny that
people at large are not enthused. They
are not getting excited over this Plan
and we rpust try and analyse the
reasons for it. I do not criticise the
Plan. It is very goond. It has been very
well conceived and many foreign ex-

rts have paid their tributes to this

lan,—not that I attach great import-
ance to what the foreigners who come
as our guests tell us about the Five
Year Plan but the fact remains that
many forejgn experts have expressed
their satisfaction with the Five Year
Plan, With a1l humility, I would like
to say it not to the Minister for Plan-
ning, at least to the Finance Minister
who also is so closely associated with
the Five Year Plan—how we have gone
about this, business. We have gone
about this business in a big way, like
a big country like America. like a
country which has big resources. I am
glad,—that we have got resources. I
would like to state that I am not poor.
A country so big as India which God
has made rich may be proud to feel
that it is rich but apart from that,
we are poor. we are not America yet
or even England, Italy or Japan. We
sat down in a few rooms at the Centre,
started making plans on paper which
were big. which were colossal and
which will change the face of India. I
agree that when the Plan is imple-
mented, the difference to Indla will be
colossal but if any plans fail, the
failure also will be equally colossal.
Till a few years ago, those who are
Chief Engineers today were used to

the donkey and mule economy. I knowr
of some big dams in India. 1 saw some
dams in Mysore. Those were not built
with all Lhese big machines coming
from America. They were built through
a sort of PW.D. economy, the old
economy of our Indian P.W.D. They
used donkeys and mules. Those people
who used mules and_donkeys have
become today Chief Engineers. Due
to variols circumstances and through
natural’ progress they are Chief
Engineers and they are spending crores.
of rupees on machinery abaut which
the ave not any idea. It is not in
their bones. It is not in their blood,
They are not Americans used to machi-
nery. They are not in love with. big
machinery like the Americans, like
the Germans. Because of this we
borrow experts. We also borrow, if we-
cannot buy, or we accept machinery
as gifts from abroad. ‘

Mr, Deputy-Speaker: Maghinery
seems to be the donkey of the day.

Col Zaidi: Yes, Sir, but you will see-
my point. All this big planning is
good but in this planning, the masses
had no part. Not only the masses have
had no part, the Congress workers
and other public workers have had no
part. Members of Parliament and legis-
lators have had no part. It is worked
from the top. Getting hold of experts.
Indian and foreign and making use of
foreign machinery is good but at the
same time let there be another type ot
plan prepared in the villages, in the
districts. Submit these plans to the
State, get them checked and vetted.
Then from every State, proposals
should be sent up to the Centre so that
when the plan is ready, every district
will also know what is going to happen.
I represent three districts—Hardoi
District, Farrukhabad District and
Shghjahanpur District. People ask me
“What is going to happen in our
district as a result of the Five Year
Plan?" I used io rep)y “Have you not
heard about the Damodar Project?”
They say “What is going to happen
in Hardoi District?” 1 used to
say ‘“Something will happen here.
We are one country and whatever
happens in Hirakud and Damodar will
also benefit you. Do not be parochisl,
selfish and narrow-minded.” ‘" his is
humala‘n nature. They laugh at me. They
say “Tell us something about Hardoi
District. If not Hardoi, tell something
about the next district.” But there is
nothing to say to them. -

Dr. N. B. Khare: There tre donkeys
there,

Col, Zaidi: Give a chance for the
people to participate ind say what
they want. What they want are cnly
little things. They do not even think
In terms of flood control and the
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generation of millions of kilowulls of
energy. to consume which you require
.development over a period of twenty
10 thirty years, What the men in the
countryside want is some little waler.
improved seeds. money for buying
cattle, and if they are a little advanced
.and enlightened,— as they are now I
assure you—they want a tuvewell
Give them a tubewell. Where there is
water . stunding, and where waier has
collected after the rains, give them
canals. and not only that, but drainage
also. These little things are of tremen-
.dous interest to the countryside, and
if these little things are attenued to.
in which the people would aiso take
part, then there will be tremendous
enthusiasm among the people. You can
.generate enthusiasm by this means.
Instead of that, we have goi only one-
cided progress.

We have built many national labora-
tories. The way they have been built
is really wonderful. They are the best
in Asia. and perhaps they are amongs!
the best in the world, I am really very
proud of them. But what has happened?
The very best scientists and research
workers have been taken awayv from
the Universities. I have talked to a
number of Vice-Chancellors, and what
1 am stating now is an absclute fact.
They are finding it difficult ‘o attract
or even to retain in service any first-
rate men in the realm.of science. be-
cause these growing national labora-
tories are attracting all of them, to
themselves. So, the universities where
research work is really carried on, in
the beginning, are not atiended to. And
it is at the top, again, that you have
the national laboratories, The same
thing was done in Australia during
the war and the Australians have
corrected their mistake later on. They
also concentrated on national labcra-
tories, at first, to the neglect of the
universities. Now they are trying to
undo that mistake, and they are con-
centrating more and more on universi-
ties, which are the real places of re-
search, and from the universities are
1o be fed the national laboratories. We
have to-work on a smaller scale, and
diffuse our energies, and programmes.

What has upset me aggin. is this
pamphlet on the Japanese mechod of
paddy cultivation. I am very tired of
hearing about the Japanese method. In
the very first page, the paphlet says:

“Many farmers produce only 10
maunds per acre, but farmers try-
ing the Japanese method produce
as much as 30 maunds.”

Here and now, I tell you, Indian
farmers are producing, not as much as
30 maunds, but as much as 50 maunds.
1 iom). This book savs that
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farmers trying the Japancse method
produce as much as 30 maunds. [ am
saying that I know Indian farmers,
who, without the Japanese mgethod are
producing as much as 50 ‘maunds. ond
In some cases, ¢ven more than that.
There is a farm in Dabra in Gwalior
State,—I have got photographs of thgt
farm, and I would like tp show them
to my friends who may be interested
to see them—when I saw the pictures
some bamboo
growth, and believe me, it looked like
bambpes. but i was a rice crop. It
was of such a tremendous height. But
still, no one talks of the best Indian
farmers. who are oproducing 50 and
more maupds per acre. Why not get
hold of their methods. which are
native to the soil of India? Why not
get hold of the methods which people
are adopting here? Boust up your own
countrymen. Why do you not boost up
your own countrymen? Way hoost up
the Japanese in our country? Tt is
silly—it is both unvariiamengry and
uncharitable, and so 1 would not say
silly—but this pamphlet about the
Japanese method of cull:vation jus:
provoked me. I would lke to hear
about my own countirymen who are
producing 30, 40 maunas per acre, and
their methods of farming should be
popularised in India; they should be
boosted up, and a pampilet should be
written about them, because they are
using Indian methods.

So long as we are promising the
moon to our people. so iong as we are
promising a better future. and so long
as the people are not given the chance
to partic’'pate in our programmes, o
long, will there be no public enthu-
siasm. What galvanised the people of
England was not the promise of a new
eg\crlre by Churchill. They folt electri-
fled, galvanised, and delermined with
an iron will, to fight all adversities
under all circumstances during the
last war. when Churchill promised
them, not a new empire. but blood.
sweat and tears. 1t was the offer of
the blood. sweal and tcars, which
electrified England. not the promise of
an empire, What did Mahatma Gandhi
promise our countrymen? He did ngt
promise us wealth and material great-
ness. He asked us to sacrifice, and go
to jail with him, and ail the couniry
went with him. The country was on
fire, but the country §: not on fire
today, in spite of the Five Vear Plan.
We are promising the people most
wonderful things. and yei the people
are not electrified. They arc not on fire.

Shri Gopala Rao (Cudivada). We are
in fire. ’

Col. Zaidi: Muney and material re-
sources, about which some countries
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have talked so much, will sot enthuse
my countrymen. Materialistic pros-
perity . will not' kalvanise our people,
and it is only the Gandhian voice, that
calls for sacrifice, that wil appeal to
us, We believe that our springs are in
spiritual soil, and it is only the things
of the spirit that appeal to us and
electrify us.

I would sum up by saying that if
Yoo want to build up a finer India,
and a morg’ prosperous Iadia, if you
want to have big machines and national
plans, see that you not only ask the
people for co-operation, but ask them
seriously . lo make sacriiices fur those
plans. Otherwise, withoui their close
co-operation and witnout their making
sacrifices for it, the couniry will never
respond warmly to it.

Shri K. K. Desal (I"alar): It is very
difficult to give any very definite
opinion about this Budgei for the year
1953-54. This Budget appcars to me to
be really a departure from the ones
which we have had curing the last
four or flve years. During the last four
or five years, 1 think, thc country had
at the end of every ycar., in actual
receipts apd expenailure, sume sur-
pluses. Those surpluses roughly
amounted to about Rs. vi0 crores, But
this year. for the first time, the hon.
Finance Minister has placed before us
a Budget which shows sume deficit to
the tune of about khs. 5 crores. T1he
reason given by him is that it was
necessary during the !ast three or four
years of inflationary period, to mop
up by taxation some aruount, wilth a
view to have a little deflationary cffect.
so that the prices might come down,
It is a sound reasuvning. ‘1he steps
taken during ihe last four or five years
may have got some ecifect also. but let
us see what the effects were.

The hon, Finance Minister in the
course of his speech said that the
wholesale prices have come down com-
pared to the peak of 1951 by about
57 points. t is well and good
But how has that fall in the wholesale
prices affected to actual cost of living
of an ordingry worker or a middle-
class man? The cost of living index. on
the contrary, shows, if I may say so,
almost the stable conditions that
obtained in 1951. I need not go into
these flgures, I may analyse them &nd
prove that in one or two centres the
cost of living has gone up by 4 or 5
points. At the most, one can be satis-
fied that the cost of living index on
the average during the year 1952 was
more or less the same as in 1951. The
reason why I have placed all these
facts before the House is to show that
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the inflation as it really affects the
common man has not been reduced in
any shape or form. Therefore, the
Finance Minister should have been well
advised in continuing a policy of taxa-
tion, He has pleased some sectors of
our gommunity and almost every day
we are hearing that the Budget has
given satisfaction. This is a very
modest Budget as I would like to des-
cribe it. But, this is not a Budget for
development purposes. If we go into
the figures of revenue and expenditure
during the last five years,—1 was
struck when I was studying these
figures—we will find that Excise duties
which were round about 50 crores five
years ago have gone up in this Bud-
get to 94 crores. The same story can
be repeated about Customs duly.
Customs duties have also gone up from
126 crores to 170 crores. Who have
paid all these duties?

| PanpiT THAKUR Das BHARGAVA in the
Chair]

Obviously, all the indirect taxes were
to a considerable extent paid by the
consumer, that is, the common man.
As against that, I would refer to the
reliefs given to business and industry
during the last 3 or 4 years, to which
1 have had* occasion always to refer
during the last 3 or 4 years. I have
always criticised the Finance Minister,
saying. ‘You are robbing Peter to pay
Paul'. On the one side, excise duties
were going up whereas on the other
side continuous reliefs were given to
the Income-tax payers, Supeftax
payers, Capital Gains Tax payers. A]l
that is past history now. As I calcu-
lated when I spoke on the Budget last
year, the reliefs amounted to about 40
crores. During those peak years reliefs
were granted, Of course, I am happy
that this year the Finance Minister has
not come forward with any proposal
to give some relief to those friends.
But. at the same time, the resources
and capacity of that section of the
community to bear the burden of
developmental expenditure has not
attracted his attention. I personally
believe that instead of trying unneces-
sarily to create a sort of a psychological
climate for big business and industry,
he should have gone in for raising the
tax on those earning Rs. 10,000 and
more. That would have certainly given
an enthuslasm to the people.

Last year, I paid a tribute to the
Finance Minister. I said. here is a
Finance Minister who is trying to write
for us a new economic theory, that is.
financing capital expenditure from the
surplus In the Budget. It was criticised
then. But. I was one of those who,
along with my other friends, paid a
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iribute to him. But, I withdraw that
tribute now because he has again re-
versed the gear. Instead of raising
some revenue for capital expenditure
on development programmes, he pas
sat quietly and allowed big business
and industrialists and the rich people
to go away free from any additional
tax. Of course, he has satisfied them
and that satisfaction can be seen today
from the various so-called reactions in
the Press. I do not grudge that. But,
I must say that deficit financing to
which he is now committing the
country should be looked at from all
points of view. 1 am one of those who
believe that deficit financing is inevit-
able if we want quick development and
there is complete justification .so far
as the Finance Minister is ®oncerned
for going in for deficit financing. But,
I believe that deficit financing should,
simultaneously, be associated with mop-
ping up operations in the form of taxa-
tion. That he has forgotten. Whal you
normally do is that you put in some
money for development and tiuys
create purchasing power but one does
not know where that purchasing power
will ultimately accumulate. By a pro-
cess of capital formation under the
exisling capitalist organisation, it
mighg again gravitate to big business
and industry. So, the policy of taxation
which he has followed this year, is.
in my opinion a little dangerous. He
should have, at the same time., gone
in for gradual taxation, as I said, by
raising taxation rate for those persons
who are earning Rs. 10,000 and more.
This is my first criticism about deficit
financing, coupled with the develop-
ment programme and absence of fresh
taxation proposals. As I said, during
the last five years. on the one side
taxation has gone up. Particularly my
objection is to taxation going up in
respect of Excise duties and custom
dut’es. These duties are, as a rule,
paid by the common man. Simul-
taneously, as I said, taxalion has been
reduced on the other side: Income-tax
rates have been reduced. Super-tax
rates reduced, Capital Gains Tax
abolished, Corporation tax reduced,
rates of tax on higher incomes have
been reduced. A larger depreciation
allowance has been given; more depre-
ciation ajlowances for new capital
expenditure have been given to the
extent of about 45 per cent. of the
total capital value. It is not a small
thing. All this money. which, accord-
ing to the taxation proposals of 1548
and 1949 belo; to the nation, has
been given to big business.

. I would like to ask a straight ques-
tion from the Finance Minister—
whether his current taxation proposals
are calculated to bring about gradually
a reduction in ineauality? I do not say
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‘Let everybody have the same income’
but whether on the basis of present
incomes the gap will be removed. My
answer to that, Sir, is ‘No’.

The Minister of Revenue and Ex--
penditure (Shri Tyagi); - The estate
duty will do something.

Shri K. K. Desai: I do not know
how the estate duty will work. Any-
way let us see wheh it comes.

Dr. M. M. Das (Burdwan--Reserv--

. ed—Sch. Castes): He will again revise

his opinion. Do not worry.

Shri Tyagi: He will adopt my
opinion. ‘

Shri K. K. Desai: Now there is one:
nther point to which I would like to
make reference within the short time
at my disposal. On the floor of this
House at various times we have heard
that there is much that is needed as
far as the public administration is
concerned. On the floor of this House
as well as of the other House as also
on the floors of the various Assemb-
lies we hear complaints of corruption.
Whether these complaints are true or
untrue one c¢annot say. But there is
wide-spread belief in the country that
there is corruption. It may be said on
the side of the administration that
the complaints are exaggerated. May-
be so. But il is not necessary oaly
that the administration should be
non-corrupt but the people should
believe that it is non-corrupt. And I
may suggest for the consideration of
the Government that most of these
cases arise because probably there is
some lacuna in dealing with persons
who are corrupt or who are corrup-
tors. Though we have ourselves put in
one legislation, that legislation has.
been found to be a little hit futile.

Two minutes more, Sir, I think the
time has now come when the discase
of corruption should be considered as
an ‘emergency’ and if necessary, the
Constitution may be changed or sws-
rended with a view to put up sum-
mary courts for trial which are not
bound down by the lawyer's proce-
dure—High Courts., Supreme Court.
etc—and such tribunals should
administer summary, even-handed
justice in respect of complaints that
are being made. That ig the sugges-
tion I would make to the Govern-

ment.

Now there is one last point. Again
my old friend from Kolhapur made:
some reference to the questioh of
Prohibition yesterday. I know that the
gentleman represents the Kolhapur-
district. But in this particular respect
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whom does he represent? I do not
know whether he represents the liquor
vendors, liguor merchants or the rich
people who have lo pay sume alter-
native tax in view of Prohibition in
Bombay. As far as those people from
whom croreg Of revenue are collected,
i.e. the poor people of the country,
are concerned, ] have the privilege to
be with them for the last 30 years
and their lives have been made happy.
If a plebiscite is taken among those
poor people who were addicted to
drink because drink wag made avail-
able to them for revenue, I hav2 not
the least doubt in my mind that they
will solidly vote for Prohibition. But
the people who are making all these
complaints and who are raising all
these issues are those people who
are interested in the liquor trade or
who have to pay some alternative tax
because of this excise duty having
been abolished. The poor have been
considerably benefited. But some sec-
tions of society have to pay the tax.
At the most it ig only a shifting of
the incidence of taxation.

1 am sorry, Sir, I have not got the
time. I have got many other points
which I could have developed. but I
will take some other opportunity.

L]
An Hon. Member: Prohibition is
hanging.

Shri K. K, Desai: ] have got no time.
Otherwise. I would have gone into
details.

Dr. Jalsoorya (Medak): Befoie I
begin, I must sincerely congratulate the
previoug speaker, Mr. Zaidi, for his
beautiful speech.

With regard to accountancy about
which the hon. Member, Dr. Krishna-
swami, complained. there is an old
npyme that says:

“Never ask of money spent
Where the spender thinks it went
Nobody was ever meant

To remember or invent

What he did with every cent.”

‘Unfortunately, this is the people’s
money and we are constrained o ask
certain questiong for information be-
cause we are in doubt. We are not
specialists,. We are just laymen and
finagcial and monetary theories are
not everybody's business.

Now the Finance Minister has been
-compared by Schwarz to the Illouse-
wife. He says—you should give her
not only what you can and what she

asks for. You should give all your in- -

~come—in fact. your whole income.
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Well, it depends upon the housewile.
1 do not ki::%w whether she still fol-
lows the old-fashioned squander-
manid or whether she understands thet
times have changed.

Now, my difficulty in discussing this
budget is: on what basis are we to
discuss it? For instance, if we are to
take the old, orthpdox, out-dated
capitalistic monetary- theory, then
there is no gquarrel.

An Hon. Member: Via media.

Dr, Jaisoorya: We have then to
accept that in the capitalistic system
there are inherent detects—the so-
called boom periods and depression
periods. Now. learned economists
have not been able to explain why
thig is a peculiarity of capilalistic
cconomics—this  so-called risz  and
decline. The great Hayek calls it ‘an
unexplained residue’. Therefore, I
cannot apply functional finance theo-
ries, nor even the Keynesian analysis
which, I am told. the hon, Finance
Minister is so enthusiastic about,
much less the socialistic economic
theories. A budget should be an accu-
rate and concrete picture of the econo-
mic conditions of a country in the

.present and visible future. It should

not only state the present state of our
finances, but also why they are so. A
clearcut  analysis of basic factors
underlying them, of trends of rise and
decline, stability or instability and
rortents for the future—that is what
it should do.

From what I could gather from the
budget speech of the Finance Minister,
h2 has tried to make out a very cau-
tious plea that he is trying to stem
the rot that has set in. In certain
places he sayg things have risen:
there has been improvement, but it
may not remain for long. We have to
apprehend that this may not remain for
long. So it is like tight rope-walking:
a little this side and you fall down
this side. g little that side and you fall
down that side. So this is the picture
of uncertainty that I have got.

Secondly, this is also an inhereat
defect of the capitalist eronomy.
Boom periods come and then go down.
For instance, if we take only recent
times, the boom period in India wus
during the war up to 1946. Invest-
ments increased, exports increased and
then started the debacle, from 1948. If
you look at the Indian Mluc-book.
which came so late, 1 am sorry, it
shows that Indjan capital was disin-
vesting more than it was investing.
Then came the Korean War and
America wanted to stock-pile. Then
our boom went up again. we exported
& lot. the GCovernment got a lat of



Ty General Budget—

* money over the export duties; every-
body was very happy. 1851 was the
high water-mark. The Railway Minis-
ter was also very happy. He showed
a very good surplus; then came the
downward trend. Now, I will give you
telegraphically because I have not ot
the time, what are the inherent defcets
_that I have found in this Budget. The
-economic situation is most highly un-
crystallised. He has not touched it.
"The Finance Minister's assertion that
there is improvement over last year
is disproved by the fact [ give now.
More than half the industries have
registered a decline. The apparent
over-all increase is due to weightage
of textiles. There ig no vertical balance
in industrial development: it is lop-

- ®ided. Factory employment ig 97 this
year as against 97:7 last year with
1950 as 100, Mr. Shanti Prasacd Jain,
I am told. in his day before yesterday's
speech said everything had gone up.
You know stalistics; you can quote
1the same statistics to prove your case
and the same statistics to prova the
case against you also. The value and
volume of foreign trade Is the lowest
in the last 32 months, TLabour ex-
<changes have more and more un-
employed. The Central and State
Governments' surpluses have Leen
wiped qut. Madras which had 90 crores
@and Hyderabad which had 37 crores
are now deficit. The cash balances of
the Centre and the States have been
reduced to zero. They stood at 273
crores at the Centre alone only two
Years ago.

Industries :

Out of 79 crores capital expenditure
for 19052-53, we have now allotted
Rs. 14 crores. Qut of capital expendi-
ture of Rs. 200 crores, 6.75 crores have
‘been allotted. This is what is said in
page 17 of the Budget speech:

“The provision for capital out-
lay in the revised estimates has
largely been regulated with refer-
ence to the progress of expendi-
‘ture on the various schemes. 'l'he
reduction of Rs, 20 crores in the
expenditure is mainly due to a
‘saving of Rs, 8.29 crores in the
‘provision for defence capital cut-
lay and Rs. 3.15 crores in the pro-
vision for caoital outlay on indus-
trial development, mainly in the
provision for development of the
shipping industry and the setting
up of a steel plant.”

In other words, there is no desire
@t all. In fact, there is a complete
a}tﬂﬂpt not to develop our industries
at all.

Now, there is another question. The
Tepurt of the Finance Commission on

535 P.S.

10 MARCH 1958

General Discussion 1718

page 60 says that out of 91 crores of
Revenue Reserve which all the States
had in March 1950, only 38.27 crores
wﬂlﬂl;n avuilable at the end of this
month.

We talk of deficit financing as if it
is going to begin now. It hag begun
long ago. According to Commerce,
.27th February, out of Rs. 115 crores
raised ag loan which are to mature
in 1953—55 as much as 75 crores were
contributions by the Reserve Bank. If
this is not deficit financing, I want to
know what it is. A small surplus of
3.75 croreg ig converted into a deficit
of 3.79 crores. There is a nominal
surplus of 45 lakhs on revenue acccunt.
1 am going to draw your attention to
something more. There 15 & deliberate
attempt to inflate budget figures. In the
anxiety to present a balanced budget,
the figuies have heen deliberately in-
flated. Changes between Revenue
and Capital Account are unwarranted.
The over-all deficit is given as 79 croreg
for 1952-53 and 140 crores for 1953-54.
But is that all? The revised estimna‘es
for 1952-53 are based on the actuals
for the first ten months. Jt may be
good and convenient arithmetic but
bad economicg to disregard the actual
downward trends witnessed during
the last 6 months, and to multipty the
actuals by 6/5. I will give you, Sir,
the figures. I cannot explain it because
it will take a lnn? time. l'or import
duties there is an inflation of 4 crores;
export duties inflation of Rs. 12 crores;
Union excises inflation of Rs. 6.5
crores; income-tax on Corporationg an
inflation of Rs. 4.5 crores; income-tax
on other than corporations, 2.5
crores. These give you with other
factors which need time to clarify a
deficit of 31 crores. There are then
9 crores expected from Pakistan; they
are carried forward to next year. It
was doubled to 18 crores. If the
Government were forced to pay food
subsidy and 18 crores from Pakistan
are not forthcoming, the deficit may
not be Rs, 140 crores but 70 crores
more, that is, Rs, 230 crores.

Then regressive direct taxation. In
1947-48 it was 47 per cent, In 1953-54
it ig 28 per cent. Naturally. indirect
taxation will rise. Due to this pclicy,
railway returns and postal returns are
falling. The peak return was in 1450.
Now there is a downward trend. The
surplus of 18.3 crores hag come to 0.5
and 9:3 crores estimated for 1953-54.
A deterioration of 14 crores firom the
original estimate takes place.

Now, coming to internal debt. It
stands at 2173 crores at the end of
1853-54 and the interest we have tlo
pay hag risen from 63 crores In,194%-
49 to 75 crorea in 1953-54,
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[Dr. Jaisoorya]

Now, coming to industrial Holicy.
The Prime Minister on 8th April 1949
made a speech in which he said:

“Not enough indigenoug capital
in India.”

He did not know the figures or the
causes of capital shyness. 'he Indian
Economic Plan, 1944 puts internal re-
sources at 4000 crores in 15 years
(p. 47). Nehru says:

“The Know-How will not be
available from abroad unless
foreign capital is permlitted to
enter India.”

Already in 1948 the Commerce
Department allowed foreign invest-
ment on the following terins:

“Duty free import of machinery.
Tax concessions and Double de-
preciation allowance.”

The result hag been that ‘British invest-
ments have risen from 2.81 crores in
1948 tu 28:18 crores by June 1952,
What is the result? They have started
their factories here and our own
small scale industries and manufaz-
turers have been destroyed. So, this is
our policy, I fail to see how under
these circumstances we arg Ining to
talk about development of our indus-
tries, protection of our small indus-
tries and all that, when you are allow-
ing British capital on the one side
and American capital on the other
side to come in through the back-deor
by” these methods?

Finally, deficit financing. I will take
only two minutes more, Take the capi-
tal budget. Out of Rs. 203 crores,
Rs. 132 crores go to the States. The
total bill for the Five Year Plan is
eabout Rs. 2,069 crores, i.e, about
Rs. 417 crores per year. For three

rs from 1950, we should have spent

. 1,242 crores. Actually, we have
only spent Rs. 1.000 crores, and there
i 8 balance of Rs. 211 crores. Where
is that money to come from? Origi-
nally, the deflcit was to have been met
from budget surpluses. The Centre and
the States are bankrupt. They have
no surpluses. Internal borrowing is
not promising. Last year, only Rs. 730
lakhg were capable of being raised as
against a stipulated borrowing of Rs. 25
ecrores. That is our borrcwing credit
in the Indian market.

Dr. Lanka Sundaram (Visakhapat-
nam): It is g rope trick.

Dr. Jaisporya: Within the next two
years, at least Rs. 1,038 crores have
tn be found. By mobilising sterling
resources and other loans, not more
than Rs. 300 crores can be envisaged.
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‘This leaves at least Rs. 7384 crores to.
come through foreign loans if other
means fail. For the sake of argument,.
take it as Rs, 600 crores. Js it possible-
that such a large sum would be forth-
coming in two years? Tt is impossible.
Therefore, deflcit financing for st least
Rs. .‘)'1’.!?l crores will be necessary.
Deflcit financing is already there, but
the total deficit financing adding other
deficits may turn out in the end to be
over Rs. 1,000 crores. Deficit financing
has no basig in an agricultural esun-
try. Only in an industrial country
with closed economy where you can
durap your manufactured goods in
external markets, can it vork—as
had happened in Germary. ] know
more about deficit financing thar
almost any hon. Member sitting here,

Finally, here is the cat out of the
bag. “India will requiva 1.31 hibion
dullarg by way of foreign assistanze
for ithe Five Year Plan {o be success-
fully completed by the end of March
1956. According to an official analysis
by the Minjstry of Finance although
the possible sources of such aid have
not been specifically mentioned in the
Report, the too officials of the Plan-
ning Commission and the Government
have often expressed the view that if
any substantial assistance comes, it
can only be fromn the United States of
America.” I have quoted this from the
i\i’geszg York Times, dated 9th February,

o dqa7 AR (TIA-F) :
Famgfa S, ¥ U @@ W ogEw
¥ 9T T FET AT AR AR
wa ¥ 3gT AT § Y Ao w7 g
T ) # S T aF ST
ANwAT 9% T § vated & awwar g e
frar wwgw A AT AT U
g whedr ¥ gw S @
ToF F wrar avex & oy F R
T T oA W fowa o 7 ar
IR W2 TWUR W F 9F 4T
a1 3 I & Fver @ fF e A qen
foar | wfed & w=x wex WP o

wwe & qarfeos o § o T
fe @ g & 3w gt A At &
y e ey g e
mimﬁwmuéﬁ
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Woda ¢ Whwaagd fe w9
& wrdyr @ argde (male popu-
lation) =gt w @ ¥ {1 IR
goT ¥ qoe T A, AR A
9¢ T o ff a3 A W FA §
T a2 a8 s AN fr araz 2 17
e F v & fowa T &, @ A
ferrr ¥ &1 w & wom @t fi
s fafaet & aoe awr T &
o9 & fod wew qem £ qF I
FBT W femrg | Mae e aga &
@ § w8 oW e fed o
T T AT AR W ) awa
¥ caeer ww e s 31 fee
JHET qg FF AT qHAT ¢ {6 aoE qga
SYTRT AHEH LR TFT § A I T qow
¥ WIS MY FA W wfaT N
g ax foar g

anft wgr T, A arefite G
R 771, 5 AR IRww s wfgd
ar, ¥f 7Y wamar | qwrw, ag A%
g, Jar 3% v fF o wfew
(social justice) & fod dRwm
wrar el §, dfeT o fF anft g
7 ¥ we T £421 (Taxation
Enquiry Committee) ##& #
¢ o goa § g *Y 19 9O dvw ad
T wifgd @1, wied 5 g
IYE JT K &, 99 & aOF a7 &
', v ared ag SR Y g o o
o A A )

W TS 1 oY qgT @ o g
g ot frar o & s waw o @
fir s & o § 9% (earned)
¥ FweE oW (unearned in-
comz) ¥ %% fisar o o, ¥fer e }
wWH e A oo I w Y R Wy
WE ATT TR FAT | FUT AR S
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o e Af o A o Y
e (anomaly) ® - {T &
wifed @ | 3w o g Ak
AW & IuE FT 9T IW § LT WY
WRT WEIT T 9T, I9 I T
g A wifd |

¥HT IUT QT At agw ¥ &
afiT 5T oft x@ # ForT 78 fr az
T o 0% ¥ weafew awwi
W gw fem 3 frew oW
¥ Srit A 0§89y 3T qw e
¥ wifrer Y 7€ # 1 w® @rft A
Famd ¥ fed P mar 1
& ¥ T fogr mar & 5 oS
sramow A faw @ & aR-u
F@EATF | M 3T F1 3E B2
fenfaz (deposits) &g a1 &Y
T IJW F QT I HQ A AT

g an

qg AT ITHr FgT & AR Y
¥z &1 ATeo® @i (planning)
¥8 wmx X B (Five Year
Plan) & & wwfow 3 & qafoss
Ht B FE | FET IHT AT AgAT
Ydafemrmar g @& qgufeos
aga o A wEf o awd § R 9w F
T, g ] & ot aga o whiwar

. ¥ffa 5 ofr worpt e ¥ wmer-

WX &7 OF dgrd agae (docu-
ment) g fora # aris
IR AW AT W F@
¥ g A% IT Y wFrE ¥ o g
or 39 ¥ aww qoaewg A&
dc ar § 5 g W gy AR
e iad @
anfees f5< ok wer | T Ty
% & fr wafoeht & gt ges &
WA W WY aCE qwwwy A 8, I
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[w10 e 7] .
Wil #r aew o fERgETT F ¥E AW
oy ar W g &1 T g oW
quY 39 A a<E & A< qwr gl
IR aAF e EI FITWW
sgfee 7@ firamar smgar i fegea
& #19q § 9ifF 39 FT 0F I TEAA
grit Bfew ow &Y @1d FgT wE g
forg ¥ qar s & fF AR T A
fegd asaz s A &)

qgelt S A AT ¥ arg g A
' 3 forw & free aae g
wfagr & 7@ firdey, ag whror o fege-
fovn (feudalism) & g » farn
TF A A 4G G AN 7Y 0
FTEH ®TH TEY 9T, §F B @6 & A
fan, o 2 o frar, B frm v
(cost) Tx ? frad wawi W
T g ! few m fomifew
adw & fggeam 7 faar oF waw g7
g g froefoem & q@ w agr ag
oF wifas ardw Aw & 1

@Y i 7 & 5 W 7 uw aga
71 a1 Gxee awer (adult suffer-
age) ¥F<fFmm g | uwddaEw &
fou form 7 anft sraedy ofas +7T &Y,
I 7ox & fog fra 7 ¢o W ady vy

FHAT) TWH IO G Haga
| A ¥ wr qarfeey ¥, Sfeq
g wew fafree & o & fgemr oY
& Ad § W W o aga aw
few (risk) st four) g fow
e qu g feem oA ar
AT § Igt FT0E F 1T 7 $T QI
R EAT 8, ¥ @ qow § e
TH FA F7 7AOT 78 g T g
R/ EX § AT W T G FH 6
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wiferr #Y & wwAT W [T ¥
we ¥ fawen fear | g @ A @ AT
FT TOT FTAX FT § FILIOEE R
3w (capitalist exploiration )
Y @ew v w KW w1 IR
W T F@ ar g ¥ %
g% § dfrefor TRe@mETA AP
FTRT T |

fenmt @7 g7 T 1T AT
wFTE §T (@ &, feamiat saw a3
¥ g 7 a1 Toq e R g W
% |19 17 9w gW <+ gETEr (plan-
ned economy) ® FT@R FA W
Wit w2 @ & ag aga g R adfioie
(unique experiment) & fora ¥
ardd g v A s @
qg AR g A g € | ®F F gar, N
% oft gan @ dfwew ag femmadt $ amg
i garm & | S s T WY AW & g
ga T & gon & 3fe feardt F arw
TS THTAHT FT QFIOAE g gfAaT
¥ qger wdar X @ ¥ I I=ix
2 fr g% @ ® $HE & qg T°|q

& | W A wew A R 5 I

QU &G & fad wqar Hefag
warr qafew & gfed fr ag @
dfar & fF fag & qor &
for sy gfes H 81 3w
i g & g fewr g
wife dfr Sredor o5 & wor
T FH F IH § 95T 57 9T AM
% oA & | xafed g8 7 Y w1
e fird § mfeaT ag & 1 e wlr
X oFar fY I wT 19 A/ ) ogw
# worw Al fis g7 7 aga @ wafaai
#r & AT FT A AEE 7T I Q
& feT araoE oo Tafml ¥ s
sk ¥feaa & g9 aX & gwrT WA
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arvfrgeary § e aifeae o fggwre
¥ W N IW T w oA W@
7g o< I & s g foor ag g
e gw e a2 a2 w17 X F T wTH
¥ T & FX | Jg TR g avw
o T ¥fF 3T wi A AR
FLAT AT I *1 fAgrad A& qEAAr
AT ag v s @& v T @i,
7g ot mfeaw o fegaer & fod
w¥t At & @ W O g § o

fr gfran & g2 o9l & @A a1 IW
C M AR F@E | Fuw qg AT &
fis ¥8 15T §AX o § Frefewe Y
W oAy foar mm 21 e ar
I S Y T T IGA AL A7 AR
T ¥ 9 fF ag s @ g
ST #T qARr a1 1 fww ag i A
L T AT A W AW THwA &
f sTvamE gr 1 anit T IR AW
& A EY AW gar ¢ fw ag of wta-
WA (co-operation) G A @
W@ AR IT W AW qwAHA
FA A AT wfew @ ww
I tom feard

g ot it srcopw F medz R
g W w1 At wrfee & e ager
s d ) wfyge & fs 9 oifdat @
%eries (fundamental) ¥ &R
* (agree ) =t & f femmindt & arar
. ST Ry Y At & I w7 AharieR-
W gwar & | g, W afEat €W w-
oyt i s o7y Moo
e 7€ & 1 et ag A A
T A A ar W 1wy oA
g 5 s afifee o ¥ winw
TTETT R @ wWRER
T B o g 2, wHw adfEe
TR @ & e e
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g W TS ¥ (i v & fe fomr-
o & g0 e EEEr @ A
& a1 I9 H FHQA FATIT AT FHAT
& A & af qwwar fF sworr afafese:
qEf & a9 BAGLAT W T 4T
& € 9 ®41 €7 93 g far strar
aifgd | T a% ATHA AR WA
X O & qaIfreF w7 4 A
# TF 9T AT T I4TET I A% G
FTAT FTEAT |

Tar AT A F AT FEMAZAZ &
for #fwfae wreaea (deficit finance)
¥ qafess dt A8 ¥ dpd AT
sefoaa 7 &, W I A AE AT
7T, S ag wex wgar i qafe
g fr @ (juo-u2 ¥ ghaw fame
(index figures )wifa® oimm &),
MFT IT X gy AT ¥ ¥ IY
Y Uw & TEE fRrc av wifas
wAAE afl 9 1 oY @ fErT 6x
zgl\o—"\{% g, o o war R
R wr fafre agw 7 ag
T &, AAIYT TS § 9T ¥ Y wHY
R & s it agr ¥7 FaT § AW AW
+fr wrey xrsd e (inflation ) ¥ e v
¥ ¥ wq ye< & | sfew IEiw
& fs oA fafreet @ wamr
wY 2 iy 37 7o A T RN
oY TR W FT AT & | I
q efae wrEAfam ¥ AT 40-
e AqT AY TATE FT ATT HASAEY
w R oew § fr ag @ 9T Ty
quifit S 39 Y TARY §T A THIAT
w w7 F ¥ HET & A W
1 7F TG I

fedw (defence) ¥ Aarfeaw
& wx FeHT FEAT | A 98 & F s
F qu § s & a4 A4 fF AT
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[er0 dw wgya]
Lo FO¢ &7 frar ar @ |y [oF
faesr 351 ar fF gak qg¢5 *t qang
% fear T TZ 110 ®AT T Y
T faci ar fr qow o o fad & gat
faX a% ag srary I3 fw qew qeag
& &g IfFT qT A T gL
& 4T T 300 FUZ @T FT Q §,
7t FA7 78 34\FF I R IrfwearT
Wt Tq wew F wifes qr 1 & [0
Q0 FUF @ FT F eh qarg g @r
qQrar g3 3oo FUF AT FIF AL ¥4
T AT THI | TF A9 qF FAT Fr @
X g g1 q1 TwrerET o7 Ag and e
fo7 787 I gaT ¥ T W FIU
& AFACE IT T T AT FLER |
ggavagi rar fadagar @
g fF g7 ¥ qifesarT 9T AT gfwearT
W G II QI N AFE |

1727

| TFE A ITFT A Y T oo HAYT -

Ttec@ g agwg as qAnacg ?
QUIEINT By aF A URT UL
g fF a1z g7 qC gAaT ®& g W
FwarT agar a¥ ? ¥fFy gz agy ¥Q-
zwwe (controvertial) amr g wafeq
€ 9 F Fa7ar TEY g Trgaw 1 ¥
@& F waw Adl fr g wd w1 Wil gw
& £F AR AT TEET T I& A
qifear at TE FT FwaT | W N
area § fF ag a7 aF T FF worw
FT ST M Loo FUE T W
T FWZ J AT AT ¥ QG AG
gY 4T |

ALY AW T WAY (s qur)
qiffera 7 a6 & A1 190 M
¥ =@ ¥ T B g AT ar Wy
w% gafet @3 w & 5 qud aad

& fgq:r v geei &Y Arei 60 BCY
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FT AFA FTH LT AT AT FA A K
qefe g% § 94T BN 1 A5H
gwridz (self sufficient) wwrar
‘T wRIE
| wmere &g wpe c ag@e #
Tg 99 FTar § R T A AT
PR FT @A ARITE qar 9% 5N
qqq §139 ez Afar (South East
Asia) #< fafes $ez fedg aron-
AT ®Y AN ¥ A @ & I A
qHWAT FT ¥ I A7 95 35 § |
afeT & 7 awwar fF a7 00 wAT
Eﬁ'm‘xoo ﬁ!WﬁW*"h
AT TF FAL FT RIS T F THY
, & | ¥ qge Adar 15 @ E xafed R
feamr  (discourage) 7 #fod |
aY TEQTE I WIW gH FT IE AYF
& o fir o arfordt & & T &1 Qe
N fis wrew &= gfrar ¥ fedg arQ-
gy ¥4 #C q@d Ay (medo)
N @y F& AT g W FEEISE
(isolate) F<T wrgaT &, ¥@ ¥ W
Axraer feq a@ & wT oy § T
O AT qrT AR

AL g TF Thifde anil
%, I g ¢t @i (army)
M W e W e
‘ST g @ dwE Cww AT
fa¥ ammz )’ ofew sfee § fe ag
at gy wafeeret ¥ afi s @w w0
N W ¥ for g@d e dlA
aifgg | R war AT § fo ¥ 8w
™ &qd F7 JFAeT FL 5 ! qg
drw § s arfeeae soar gf A &
TN W@ 78 g
et §)  wrcafeem d o
W W T = awy fs e W)
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FHOY T wwad 2, W) aw
¥ fafocd & & &Y aga s &
£w fod g7 W wB Tar a0 Afaarc
F@T wfgd 5 fow & gw o &
1, 9 {rer A 9y fwe afar s
[-ATESiT aT #X g A1 AT F R
A aferw @, qEEeT A AR | W
[AR T qFEET ¥ | | fah wwar
FEFFAN AR FCGRT | FTHH
FAAY AT TG 8, TR I T o
A& 1 oo FUE AT Yoo FAT H
ot 7 w3 gvy | *fEw oF T
#, T% 98 TOFT FTHAT B /D |
og 98 § % g *1 AR qfteearT
fog ag & Nd), e fedw (joint
defence) ar sm+ fedaw (common
defence) & @ @Ak &
IFTAST FT AMGT | TAS A &
f& gz ®iwc © 1 F afewm
|z FvT sz (interest)
[UWAT & | T EW AW § | AT qe_T
aredw gfas 7@ FET AR g7 A
e T auwar at O I &
I TN B qar & orfy 6t | dfew
HopRT aTehiw w7 adiwT gET §, ag wav
T aer T8 & 1 wWepw e o
& fr forg ag & Y & 39 ® gwwrd,
JTT I FHRTEG A1 IH HY (97 qAL
N aifew s | rafed woft o o
g wioer adwr aifeea= & g Rt
Ffea s wifgd | vamye fedy
T adwT aferg T Tfgg | arfe-
T AT AT &) T, 3 g, e wifad
& faeelt § uw adt drare w7 & I
YT 7% famolt &7 Ar A <= faar o
T 7 gwwe & 5 dfw rmar
A Y THW &, T ARTAR AT TG 4%
%y | Wi figem &) afeem
¥, gafrerd & v Gsfafrge sogm
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g, A amgEr & amw ek Wi
TH &, AR I WA F7 0 G aHT A
g & N & 7 o ez o 7
€ fr gw o g & ot @, W fede
MR wE fedg ==F AR dwA
ofrar # &1 ¥ feg s T
e FT Ffrar & qog A% A s
FA ®T FifEEw £, A fF g7 wT TRy
g N e d g e A
g1 smard fewydd ( diplo-
macy) % @R g SRty
(statesmanship) ®1 a®rar #

fF g% ag =m 3 qrfeee &
wrA fedw a1 wamz feda #t wifr
< | g M deA gfewr & gen) Ay
HYEr F9T HT IT WY HET 7 Hww N
"o g AT WY I aak @ a1

Mr. Chairman: The hon. Member
has taken more than twenty minutes.
I did not interrupt him as it is maiden
speech but ma¥ I just request him
to bring hjs remarks to a close now.

o §WE WP : YT ATEW,
¥fer age & o W Al e,
oY £ a1 31T ¥ Fery vl i )

Mr. Chalrman: I have already given
him more than twenty minutes.

o RuTT WYY :  AGT FewT,
¥ owar g1 fefafes  sifader
(linguistic provinces) %1 ¥ aer
PRI T I IG ¥ & o7
Mo d | TF A g A AN T
R g fefafes sifador &Y aww
Tga AR § | ¥ N W § mifaie
fofafees afew qxadd &t aar
qE AR F1§ & 7§, I T
e tfawms w61 fs 90 & 7o
aod) # 1| F wwwar § feg wfaw s
wrafess  afew (geographical
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[w1e &% 7yqx]

basis) ot wifedw w3 wifgd
ar g s @ § o wifed,
fod fefera @ 8t | @& o a2
aR nfafaafeig g & fofa-
few mifadwr a7 & € ag fae oandw,
s Egw fas e W@ ot wifaswr
Y I

Shrimatl Sushama Sen (Bhagalpur
South): I am thankful to you for
having given me this opportunity, at
long last, to say a few words on the
Budget. Already much hag been said
and I think the Finance MMinister has
come in for his share of congratula-
tions as well ag criticisms. So there
is not very much to say, but I should
like to say a few words.

The increased development expendi-
ture and the absence of any new taxa-
tion hag earned for the Budget even a
good fesponse Trom the businessmen.
I specially welcome the relief given to
the middle classes by raising the
exemption limit of Income-tax in res-
pect of personal income from Rs. 3,600
to Rs. 4,200 and in respect of un-
divided Hindu families from Rs. 7,200

to Rs. 8,400. No doubt this is some

relief to the middle classes, But I
would request the Finance Minister,
if he could, to raise this exemption
limit from Rs. 4200 to Rs, 6,000 as that
would give substantial relief to the
middle classes.

I am indeed glad that the Taxation
Enquiry Commission has been ap-
pointed with“Dr. John Matthai as the
Chairman, and I am »sure that many
of the vexed problems may be solved
through this Commission.

At the same time I would request
the Finance Minister to put off the
Estate Duty Bill for the present, since
this Enquiry Commission has been
appointed and they may go into this
question. For I feel that it is not an
opportune moment to put on more
taxes on the people. Already, as
Mr. Gadgil has pointed out, there are
s0 many taxes on the people. The
people are over burdened by taxes and
they are just trying to recover their
stability. So, in regard t~ Estate Duty
1 would ask him to con<ider about it.
My reason for asking it to be post-
poned Is, as I have sald, that the
peonle are still facing economic dis-
tress. And then our Government is
not able to offer the amenitles which
other countries have, where the Estate
Duty exists. such as free compulsory
education for children, free medical
aid, homeg for the poor and the desti-
dute, old age pension, etc. So my

10 MARCH 1953

General Discussion 173>

humble suggestion is that this point
may be considered by the Taxation
Enquiry Committee.

I agree with the Finance Minister
that there is a brighter side of the
picture and that instead of continual--
ly harping on our poverty and bewail-
ing oun lot we should also see the
bright side. We are making encourag-
ing progress tuwerds laying the foun-
dations of a welfare State. and with
the co-operation of all and the imple-
mentation of the Five Year Plan I am.
sure, Sir, that we should be able to
lay the foundations and fulfll the
dreams of New India.

It is indeed encouraging to know
from the Finance Minister that there
is a tendency of lowering food prices.
all over the world; and. in that case
the prices in our country too would
be lowered.

At the same lime he has doubtg iff
we shall ever go back to anything
near the pre-war prices and to start
our indiceg from September 1949. He
says “We did prayaschitta for the
currency sins for revaluing the rupee”.
But I see no reason why we cannot
£n back to the pre-war prices gradually,
with all the schemes of develapment
materialised and with rigorous econo-
my in administrative expenditure, A.
pruning of non-productive expendi-
ture has also to be effected in civil
and military bills.

Regarding Defence, for obvious secu-
rity reasons, I do not agree with my
friends who say that the expenditure-
shoul@ be curtailed. It is not advis-
able to take any wundue risks and’
slacken the defence arrangements.
Indeed, defence is one of our valu-
able assets although, strange to say,
there seems to be adverse ovinion in
some quarters. I agree with what
General Cariappa once said that God
and Army are remembered only when
there is trouble, The Army consists of"
the most discinlined and loyal set of
young men. It would not be vroper
to effect much retrenchment on the-
an of these officers as it would not

e an incentive for the right type of"
young men to join the Army and it
would become ineffective and in-
efficient. I believe already officers who
were drawing Rs, 1,400 as their pay-
are now getting only Rs. 700 and
about Rs. 100 as allowance. That is
they are getting about half of what
they were getting before.

It is very hard for those officers oo
fleld duty to establish separate
establishments for their familles and’
for their children and I would specially
appeal to the Finance Minister to see
that the family allowances and the
children’s allowances may be restored
ao f‘;hmm officers who are on fleld

uty.
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Economy in Army could be cffected
in other ways. There is scope for
more efficient operation of defence
industries whjch process seems slow
and by purchase policy of utilising
oods and stores indigenously manu-
actured. Preference should be given
to country-made war materials such
as could be produced here and they
would be cheaper than foreign-made
goods. I may also suggest that the
armed forces who are not on fleld
gervices or under any operational
commitments could be utilised for
giving military training to the youths
in schools and colleges which would
teach discipline and loyally. The Uni-
versity Authorities should make mili-
tary training as part of their com-
pulsory education just as they have
adopted social, domestic and political
sciences, The National Cadet Corps is
already inculcating military training
In soéme Universities such as Bombay
and Central Provinces and it would
be advisable for all the other Uni-
versities to follow suit and to adopt
this course.

[MR. DEPUTY-SPEAKER in the Chair]

If I may suggest, the financial posi~
tion of the country should improve if
we get quick returns from the huge
sums of money being spent on multi-
purpose projects and industrial
schemes. Apart from- the flve big
River Valley Projects which will take
time to materialise and give results—
but even in the process of its work,
it can help and I believe the Damodar
Valley Corporation is already giving
some benefits—the smaller projects
under the minor irrigation work
should mature within a couple of
years and give sufficient returns. For
instance. I place before you from first
hand knowledge of conditions in my
constituency, which is a rurgl area in
South Bhagalpur. Some areas are
bordering on the Chota Nagpur hills
and these are hilly tracts with rocky
soil where no kind of irrigation is
possible ,until we have a boring plant
for sinking tube wells. Now, the te
Government is unable to meet this
expenditure as 25 per cent, of this
grant has been curtailed by the
Central Government. So, it is possible
only if the Central Government pro-
vides the boring plant which costs. I
suppose, a couple of lakhs. I have
already approached the Minister for
Irrigation but as the Finance Minister
is the final authority, I would request
him to look :nto this question. This
would help to irrigate a large portion
of tracts which were lying useless
and make them self-sufficient in food.
In times of drought which occurs
almost every year in my constituency,
the poor landless labourers live om
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some grains and leaves of trees which
are very undigestible. I have seen
this with my own eyes.

l.ast September, when there was.
scarcity in tpese areas, the Chairman
of the District Board, made a survey
and in his Tepori he said that the
distress of the people could only be-
removed if irrigation facilities were:
supplied. Besides tube wells, he:
advised Government to take up at an
early date the Eklahi Bund Scheme.
This scheme would not cost much. At
the same time it could irrigate about.
50,000 acres of land. This is only in
my constituency. I am sure this must
be the case in many other places and
if everybody gets the same facilities.
from the miner irrigation projects. I
am sure much of the expenditure on
imported foodgrains could be cur--
tailed. Such small schemes not cost--
ing much, must make many places.
self-syfficient in food and from these-
small savings, we can make big
things.

This brings me to the Small Savings:
Scheme. The Finance Minister has.
emphasised that we shall have to turn
increasingly to the small saver te pro--
vide the money required for develop-.
ments. I am glad to find that at long.
last the women of the country have
been given an important part to play
in this scheme and steps are being:
taken to entrust social women’s.
organisations with the furtherance of °
the movemens,

The Women's Savings Week to-
collect contributions for small savings:
scheme has alreadntﬂlhrted its work:
and the Prime Min in his message -
has said “I hope that the women of
India will xive a lead in this matter
to the men”. I am sure we shall give-
the lead In thie matter and many:
others if we are given the chance.

Shri Ansndchand (Bilaspur): I am:
grateful to you for having given me
this orportunity to speak. You have -
heard in this House a ot of talk aMut
the budget from experts In the field
but naw I crave your indulgence to-
hear a few words from an absolute
layman. The general budget—as I
see—and 1 studied it with as much -
care as I could devote to the subject-—
is a balanced one without any effort
having been made to burden the popu- -
lation with extra taxation. The Finance
Minister in the opening oart of his
speech mentioned the general index
number of wholesale prices and he-
was very confldent that there was a-
drop in them which meant that the
prices were easing and that the econo--
mic conditions were Improving. If we-
see, however, the index of prices, go-
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far as the essential commodities for
the working classes are concerned to
which, I gave some attention, we find
.that in' Bombay, in 1951 December, the
.index of price for working classes was
831 whichr in 1852 December had risen
40 346. In the same way, in Calcutta
.and Madras, the index prices were
370, 346, and 337, 327 respectively. It
.might be that the general index num-
ber of prices for some commodities
_has appreciably fallen, but that does
.not mean that so far as the man in
-the street is concerned, he has had any
relief in the matter of prices. The
.same index numbers, when connected
with certain industrial articles like
.sugar, kerosene, cotton manufactures
.and leather goods also shows a rise as
.compared with last year's. Especially,
the rise in leather goods is very great.
To my mind, it is a clear indication
.that those commodities so essential to
life have not fallen in prices to an
.appreciable extent, and we have to pay
for our kerosene, cotton goods as well
.as leather goods, as much as we did
in the past. The living conditions, I
*beg to say, in this country can only
improve, if there is more production,
.and that production can only be
.brought about by a very good handling
of the Five Year Plan. I am glad to
.say that the Budget for 1853-54 has
.been made out on the basis that it is

.the third year of the Plan. Indeed it

+could not be otherwise, for the simple
reason that when we have once adopted
the Five Year Plan, till 1955-56, we
-have to so make the Budget, that its
iprovisions fit in with the general struc-
Eu'e of the Five Year Plan, and the
.development envisaged therein,

Here, I would, however, like to say
:a few words about the working of the
community projects. The community
_projecls, to my mind, are a very essen~
tial feature of the Five Year Pign,
~especially in relation to agriculture. I
am glad that a serlous effort Is heing
.made to make them a success. There
.hate, however, been a few short-com-
ings, in my opinion, in the actual work-
ing of these community projects,
-especially in so far as supervision is
-concerned. I was very very curious to
find out what machinery the Centre had
- devised for the execution and the super-
vision of these projccts. We in Bilaspur
“have a block which is managed by a
community project officer, who {s there
- on the spot, and his work is supervised
- or Inspected only once in a while by the
people from the Centre. I found that
- the peog]e who came from the Centre
to see the working of these community
projects on the spot, are invariably
-people who were administrators rather
~than experts in their own flelds, It
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might be a good thing to have a man
in charge of the field operations of
these community projects, who is an
administrator. That is admitted. But
when it is a case of going there to
find out how much wheat was grown
ih a particular acre, whether reclama-
tion of land has been done under the
project, and whether the villagers
have really made the road which they
say they have, we want people who
are really experts in their own fields,
experts in agriculture, irrigation and
so on, so that when they visit the
community project blocks, and see
their workjng for themselves, they will
be able not only to see whether the
work has actually been done or not,
but also be able to advise the men
on the spot, with their superior tech-
nical knowledge, as to how the werk-
ing of the community project can be
improved.

Now, I would like to turn a little
while to the income and expenditure
side of the Budget. From whatever
study I have been able to make, I find
that the revenue side of the Budget
has become practically static in the
last few years. Although the income
has increased this year from about
Rs. 401 crores to about Rs. 438 crores,
still that increase is not in the taxation
structure. If we see that the taxation
structure, we find that the Budget pro-
posals for 1953-54 show a gross income
of Rs. 438 crores, out of which the 1ax
re\{yenue comes to about Rs. 338 crores
only.

Another thing that I found, in these
revenue figures, was that the percent-
age of cost of collection of taxes is
very high. For instance, our revenue
from customs in 1951-52 was Rs. 231
crores, and the revenue for union excise
duties was Rs. 85 crores. The cost of
collection of this was only Rs, 8.3
crores, that year. For 1853-54, the
revenue from customs is Rs. 170 crores,
and that from union excise duties
about Rs, 94 crores, which means about
Rs. 264 crores in all. But the cost of
collection has gone up to Rs. 23 crores,
which is really-a jump of more than
thrice the figure of the previous year.

The Minister of Finance (Shri C. D,
Deshmukh): It includes Rs. 17.5 crores
excise duties, which are transferred
to the States.

Shri Anandchand: I beg your par-
don. I thought that they were not in-
cluded in it. I would only like to know,
why the excise duties were not there
in Rs. 8-3 crores in 18517

Shri C. D. Deshmukh: They are belng
transferred this year,
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Shri Anandchand: There is one other
thing wh:ch I would like to point out.
In other tax collections, the revenue
collected is Rs. 2-16 crores, while the
cost of collection is Rs, 1-45 crores.
That means that in collecting about
Rs. 2} crores, we are spending about
Rs. 14 crores. I hope I am not wrong
in what I say. Here again, the cost of
collection is high,

Coming to the Revenue figures for
civil administration during 1953-54, I
find that the’ figures are placed at
Rs. 11.18 crores. But the heads under
which this collection is to be made
were not found in the memorandum.
I have no quarrel with that. And I
wanted to say at the very beginning
that so far as I am concerned, I have
found the presentation of the Budget
in all these wvolumes, and the various
explanatory memoranda, as most
jlluminating, and I do not agree with
my hon. friend from Madras, who said
that there are many lacuna in it, I
think especially he found one lacuna
regarding the allowances of rulers. I
think he said that it was about Rs. 540
lakhs in the explanatory memorandum,
whereas in the actual flgures of the
Budget, it is about Rs, 4 crores and
some lakhs. I personally think that the
explanation is—subject of course to
my being corrected by the hon.
Finance Minister—that a sum of about
Rs. 60 lakhs or so has not been
accounted for, because it has been
accounted in the Centrally administered
areas i.e. Part C States. If we add this
figure, I think we get the figure of
Rs, 540 lakhs easily made up.

As for the other revenues, they in-
clude revenues from forests, from
feneral administration, from excise
duties and so on. Probably this head
refers to income available from the
Part C States and otherwise, because
they deal with incomes which are
under the provincial heads. Coming
from a Part C States, I would like to
put forward one suggestion in this
regard. The expenditure on these Part
L States is growing, and It must grow,
I think, with the demand of time and
the demand of the pennale far hetter
amenities, but very little eflort has
been made to see that there is an
increase in the revenue siue o1 the
Budget. In some Part C States, in
Cutch, Bhopal, and Tripura, the
revenues are less than what t were
in 1949-50, I would beg of the Finance
Minister to go into this question and
see that the flnance officers who are
in the Part C States. not only devote
their time to sending large and inflated
-expenditure figures, but also to finding
out new avenues and additional
sources of revenue, so that these States
are not a deficit and a drag on
the Cen!
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Shri 8. V. Ramaswamy (Salem):
Why not do away with them?

Shri Apandchand: I was going to
come to that. Some hon. Members here
have voiced a very strong feeling that
we must do away with these Part C
States because they are a burden. As
a matter of fact, my hon. friend from
Bhopal was very emphatic as I read
his speech yesterday that they should
be done away with. About that I am
not prepared, with the limited time
at my disposal to present to you any
detailed thesis to show what was the
need or what was not the need. But,
I would like to say one thing and that
is this. The Constitution of India wgs
devised by the Constituent Assembly
of India after long deliberation. As a
matter of fact, the Constituent Assem-
bly came into being in November or
Dedember 1947 and the Constitution
was adopted in November, 1949 and it
was actually promulgated in January
1850. We had some very excellent
people in the Constituent Assembly re-
presenting India, and the aspirations
of its people, They knew the difficul~
ties with which they were faced. They
surmounted those difficulties and they
gave India a Constitution which is not
rigid. If today Parliament feels that
there are certain areas and certain
States which are a drag on the Centre,
by all means do away with them. But
in my opinion, if we go bhack to the
history of these Part C States, there
has been a reason for bringing them
into being. They are not mere accie
dents of history whiclr have been put
in the First Schedule of the Constﬂ“n-
tion. Surely there were welghty
reasons and I am sure if we go into
the memorandum that the late Sardar
Patel presented before the Constituent
Assembly when the Constitution was
baing finalised, we will see what was
the necessity for these Part C States.
Take a Part C State like Cutch, for
example. It is a border State between
Saurashtra and Pakistan. Take an-
other State, Manipur. It is on the
border of Assam and Burma. Today,
possibly, there are reasuns for which
we may feel satisfled that they could
be absorbed. But, even there, i wouid
respectfully submit that the wishes of
the people should be the primary con-
sideration. T think the wishes of the
pveoble can he the only criterion as to
What should and what should not
nappen, to a State in India, established
under the Cnnst tution. Surely, if the
people of Andhra can create a State
which did no! exist and if this House
is going to accept a new State which
was not there in the Constitution be-
cause the Provnle there want 1t, will
the House refuse the people the right
to continue their existence in a Siate
H they so desir® State which has
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been there in the Constitution. That is
all I would like to say on that point.

Two minutes more and 1 shall
finish. This is also my first speech in
this House and like my hon. friend,
here, ] may be given two or three
minutes more so that I may say some-
thing. So far as the expenditure side
of the Budget is concerned, I think the
Defence expenditure, about which
there has been so much criticism, is a
justifiable expenditure. It may be that
the Indian defence forces today are not
very strong. We cannot be strong. We
have not got those defence industries
which could help us in the building
up of a better defence force. Our Air
Force is, in my opinion, a more child
yet. We have not got the machinery
and equipment which go to make
tanks and other arms. We have a fong
porder with Pakistan to protect. I am
not saying that Pakistan is going to
fight with India. There is no immediate
or remote danger of that. But, that
does not mean that we should not be
prépared. The strength of a person is
the best sign of his security, and I
think the defence services as such
should be strengthened as much as
possible.

Of course, the hon. Finance Minister
said last year that a critical exami-
nation was being made to effect econo-
mies in the defence expenditure. This
time he has been pleased to say that
the process of this examination will be
a continuous one. Are we to under-
stand that this continuous process
would only be with a view to see that
the ceiling for expenditure on Defence
forces is not going to rise over the
figure of 200 crores, or does it mean
that in this process of examination
there will be at least some adjustment,
some saving somewhere, so that the
expenditure which is avoidable may
be avoided?

Regarding the civil administration,—
you gave me a couple of minutes and
perhaps that time is over—I would
only touch upon one subject, that is
the subject of the States Ministry. As
hon. friends here seem to be very
much interested in the problems of
Part C States—I did not know they
were so interested—I would like to say
a few words about the administrative

blems of these States, and I would
the hon. States Minister in his
own time to consider them properly
and see whether some remedy could
not be provided. It was very hearten-
ing to find in the news reports or
Press rreports, I should say, that there
was a meeting of the Chief Ministers
of Part C States. It was said that they
were experiencing certain difficulties
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in carrying on the administration be-
cause of paucity of administrative
machinery, too much guldance or inter-
the Centre and non-
availability of properly constituted
High Courts in these States. I am not
concerried with what interference the
Centre does. Perhaps it is a good thing.
We are in the initial stages of demo-
cracy and I think the Centre would
be well advised to exercise great
caution in the working of these Minis-
tries which have just come into exist-
ence. I will however say this. In these
States which are small in structure,
there is always a kind of a cesspool
development in' the administrative
services, because there is no transfer
from one to the other.. There is no
common cadre of administrative
services. What happens is this. A man
who was perhaps a district magistrate
20 years ago is still a district magis-
trate, because he cannot be changed.
There is no cadre o which he can be
transferred from one Sthte to another.
The needs of these States are so
limited and the resources also so
limited that the administrative services
cannot be duplicated. If there is a
Civil ' Surgeon, there is only one; there
cannot. be two because two are not
needed. These officers develop their
likes and dislikes in the administra-
tion over a period of years, and I
think it is necessary to give some
relief to the people. I think the pro-
posal made by the Chief Ministers of
these Part C States about a common
cadre, about which there is a'se refer-
ence in the Five Year Plan on the
Administrative Chapter, may be a very
good thing if the hon. States Minister
could look into that problem and do
something.

The other thing, about the High
Courts; this is an urgent necessity.
Today, in every State in India, whether
it is Part A or Part B, there is a pro-
perly constituted High Court under
the Constitution functioning with
Judﬁé: Chief Justice and so on. But,
in t Part C States except Coorg
which has been attached to Mysore
and except Delhi which is now getting
a Circuit Court, the highest court of
appeal is a one man court of the
Judicial Commissioner. A Judicial
Commissioner getting a pay of Rs. 1,000
or 1,500 a month. I would submit, is
not a person who. today, in modern
democracy or in the democratic State
of India should exercise these powers
of life and death, functioms of haheas
corpus and other things, which a pro-
perly constituted High Court is there
to do. I would respectfully make a
suggestion. As far as possible,—that
would not mean any additional ex-
penditure—the High Courts of these-
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Part C States can be the High Courts
of their adjoining Part A or Part B
States so that the people in these States
can get the same justice which the
people in the other parts of the States
are getting. I would have liked to
make many more points; but the time
was limited.

i go Gao fau@er (STeav) :
|AATT qIEgA, | qAwaT g 6 o aoe
W 91% 99 fFar 7471 § a8 I AR I
swifea (progressive) & aHT g
JTHY FY qAE F AR AT §, 99w
HHTT TR FT TTH & NG T SO
T ATCHE §, W H@ETA Y AT A,
T IF S A TG A @ A7 N fw
IUE & wwEl 7 ¥p Rewedt W
&, o erfady afx o< v qv fe
TAT 3T FY TTHT ¥ ITH S I AT
# R wreAw fafreeT g wr ogt
TF sr3eew (outlook) R gww
(approach) € g oX®fr ¥1 aTH
g 3Tk A ff ge W oA
F TE qOT a9 5 ogi T FAATNT-
o FT ATTF &, I % faw F ww awe
¥ o Sewg ar o dwr A gk &
3t 37 91 7B AT qET T Y
f& @ 392 ¥ 37 % £® TR
AHE | AT FFT A IR T AGITE
® wod & o s qafww § o
fo¥ gt ¥ ag awTA FTCAET WS AT
?, T 77 wew S e @ g e
qi«} § o AT E 1 AFwErfe
ot a% o 2 e¢ § (standards) s
arms & ar fag qifds sgrear &
XL EA T 13§ IAHT WEH § I
TZI® L. A1 qg AT 98 fegw
FER A aE 9T W FAR W
W W XIT I W W
wWEdMeT T H aw Y W W 4y
amdwhr § fe oY sl T w09

I WA A g Ay gomd
et O v wufrd W vt @
oY forr & wee} o ¥ &7 aTAlY frdie
¢ a3 N W ey dar g A,
T ¥ w8 THRA dar ALY AT AT THw
v ¢ fr gart A 3T & wefra OF
qerArd A g Fra Mg qurwam
P.M.,

wafed 4 ag waaar g 5 wgt @
& A qrfedy ag w3 A AR I
ANTET Tz & = o arfordt & I
JATH MR w5 T & 39 ®7 aNE
(support) ®% x@r # g wrewr §
e g7 ag 3@ 7 Wi fe ol aw oW
AT ¥ AT A TJeATE TAT AE HLAS
NIwmgeA s g aw Ak
W # g A w0 f oAEifE AR

A A & &9 71X § A AT A

& ot fir gg T A oY AT W e
¢, B2 g1 et §, fom & swear
ag ¢ fr ag o gaT AT & & s
# AT ®E@ 9T AALLE 1 A A
qrE A g A AG F ITH qAF AT
® qgars w3 framr § 5 g o
svq (finance) N @ fresa
&, g are o A §, 519 S1r angd
g e gard aced &) e wred
& f 3 Y graq = srar=+w (house-
rent allowance) fa¥, - arg =gy
g f& s w g98 a7 F FIIW
ford, are wrgd & fw 3T Y g s
fad, sfex ga} qra 91 T8 &, wst
& dar AT, A IT ® g7 A1A FHF
vt oy w3y 47 wd
& s 3 & a8 78 whT & Py WY
@, Fremg fasdr F, @t v
A AT wEW H g ardy oI
W @ W] 3R 9T w4 74T feay
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[sr o qo fawmemrc] -
T o IR wREd
® oF gET qui 9wl
R TR A B I AW AR
& M7 T aNS 5@ & N AT W WA
& orET gy & Y 3w & A 9 ofiw
%@ & 5 & s w1 o g ¥
wqraT sreaee (production) #%, @
99 #Y 3 T qwE 7 A ;v ag
g TTETE A AT wied
& guwar g fF 9 oF T Al
gRmsr gy @mrifed 1 sguw
gfrard gae & faw aT W frem
s frammfrman das fe
fam & & 9@ g a0 g
TR FCTATEA ST % oo gw e
atg ¥ E wrar fawe and  fr o
¥ g W gl @ BT g quw Jw A
i (economy) % W am
Faras |

¥ gwmar g & et am
ot gawr woi wifed ag ag @ fF W
o FigTFaw s ar W & R
wif @l aodtor frerd s ot s
W TR aTeE w1, qEA AR a@)
ATETET FT ALY, TG I E | TR
IR AN s@ AT B &
T g fammwm s g www
dur 7 W wwy By R otq
T Ty w8, o g e
g R aeET | Eied oge I
0 # wgTr e § 7 9% & oo
HYA ANE FY TW AE ¥ A4 fo@ &
T TG E | HHY A% R AW
RN TR s sA R fE
g oefafRaw aw & (top
heavy) Q,w%mq«wm
oW & T I§ #r miwd

10 MARCH 1933

General Discussion 1744

0T | aft g aww qwe & fenk
wt frry @Y feend 3 f ag wTor
T & ¢, g Gefafrea e
wfor § 1

i & ae gy F 0w afr s
wgT WgaT § AR agagd fe gl
Gefafrses & st fewddzw  (De-
partments) & 37 & ®wenfdwT
(co-ordination ) 7€ & | gwmR feuré-
deg § wyonfesys =afgd | S99 &
FAL FT ¥ I T9 AN g @A ¥
7 78 2 5 szt &, saife et
Tgar & AT 9w @=f § W 7 @
wiod 3 @9 F1 ag0 ¥ FHT FQ
g1 TR A wgw ¥ amEe 0¥ ¥
ey (temporary) g, & W
HR g 715 & F1 F @ &, Ofe I
w3 w8 O FET & AR T A
FOT FT A1 A OF A<H A IF
Frzfaal §Y oare W § A WhH
o T A FR ) W A
qaET wWifgd | ¥ awWw ST f gw
sRfee FTEFT &1 T UF ITFAY
¥ oF feqrdde § auea T & ¥ |
aff qax fendde & ot Y Wt &Y
Y & IW ®Y AT I H A A FH
w31 # Ay ag o a0 A qwwar
fepmiagad d avwre & (clerks)
wm w1 ¥ sws  (fields)
o 51 A€ 9T T, I TG /@A H
IT A AT AE[ & T TG F GewH A
AAT T GwAT § 1 g ey
s (community projects) &
T gt F wW §, Av gEl deww |
W ¥, ST ¥ WL A FH HT A
#1 e@rew gpm ¥sx  (human
labour) *, v fgmr #, ¥ a<w
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¥ o (plan) R @I A aT wiferer w o@+ A e o s
e R Ry g I A g qT AT §, SaTRT ATHEAY A1 E, ¥ A
WRT $L | ST FI q9q T ACH-
AT T T AR frw oo v wdfer 1 & wwwan § R e
a1 (mixed economy) § &R ¥ fod @ qatar s s & 0
frrge ST & 3T Iy a1 3 8 TF A A A FEAT WEaT § g
fr g aga 3 & 7l o w0 W fadeft éwifiwA@  (technicians)
1 FEIH qAT FT HIT AT A EwT vwae A ¢ F oy AL A
§ o fr ey ST § AR AR # 37 Srit & a0 ggwa @ g fe A
v Gfeefad & fewar dar T ferr @9 amw Redet Swhfrr WY

) M mamAr g @ ¥
af guer § ag s gwer g )
39 & fod g awm s 3T Wfgd
frar s A ST QU | T
TF A F A war 6 @F FFA Y,
T EN qTH T qFT AT GAA AT
e § 39 F q| qur fr@rg A& Qv
ff 39 & 999 #1 OGaweowe  (en-
couragement ) foreaT & | At & TATAT
£ fr gw o ST 5 § A
& = @ I ¥ fo s & w™
¢ fr afdw &), @ & fo few #t a
fe A & s F g W AW
ST FAT QAT 1 A B I E,
W SYTRT ATHEAT AT §, ST T AGI
TG FAT 92T | W & feq W
dw§ww  (taxation) #r arfear §
I W W 0P § I W AR
o & qifed &1 @@ 0% ¥ s@ET
qE fir Y S SaTRr @S FA A
7z ¥fa *F, @ & FH F AT a7
| wifE a7 T9a T @ ar g
U ©e€ I @ §, 98 a4 A <u¥
FTIT FX § AT IEET A 7 YT
2 fr o O maw § ¥ ot S e
9T FTAT ATE &, I Led g A w7
wrgX & 1 oY aeed afaw (volun-
tary saving) fre¥fed o
¥ ot v § 99 & ol g @

WA G G R g | o o fadeft
Ffmw g s e § 37 <
s F-§ | § o § fF aga
¥ sgfree Wil & A W FE F
AR qEua W § | Ffew F wwaw
g 91X 78 &9 Y A @R Ay 4 fewh
F1 3@ &1 IT &1 qegw g fF o
F FRLAFE 1 A1aT% F fadeft weafaqt
g, fadsft 1@ w & s Y qger
wrgr €7 @ (Five yoar plan)
g7 I§ FT A1 aEda] AN FONIR
q1 #X ¥ F WTHATA! ¥ TS 9T,.

-4 a9 FATeT dFfag & faeae

a1 AW d@aada faeg
8 §, 7 a7 & fawre 78 § e fadeit-
& faaw qwi wid 1 e §
wigar § fF gw oW w aTs.
feafsfiio (discrimination)-
¥ ¥ Y, g7 G TIH F KW F 1
it e far gu A @ ave &
g ¥ e qorand faeet ff st
wo Phifa A @ 41 97 foifra
¥ gy | fow qvgaren & ofifae
At /@4, 39 ¥ o7 quw ar W@
T 9t | WY v W -
frisrmm sl dsTarw &
AW A AE ¥ ©F  FAfoeT
wfafirgr fr @ 1 &3, ifoe
defifes @, g8 Qaow wff
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¥fFr a® o T vo Il W
s o sy ATET TR 9,
W I FAfERTE # o) Tl w®
qU FW 7 IR wrfrtaT 1 2w
- #T §zeey & ford qomaT, 99 & AT T
frrad & fr € oifea oy & e
*ﬁh"ﬂ'ﬁ'ﬂ"iﬁ*wl\oawioo
TG qAEE JT 4 | A 9T A WY
g, Ay qATy A i feew §
Tz, f omar @ o ara & fod Ay,
'ﬁ?@!ﬂ'ﬁoomuoowﬁ'ﬁ:ﬁmﬁ
- g W AN H 9 W §AR
Z AT AE | ST WY Qoo TR TR
e foq @ | gz vy fE oA
ataga g, SE DA T F mw
f o W § IW e @
‘yig wig ) @ 9w wEromw
W @ € TE 9T AR ® dre g
Al Dwag et Sh A
‘ZAL §AT® ®A & A% Ig G T,
T IRA THR fear fe g v
F qTETE ¥ A A qg A9 #
“EW T AT 98 goT fr ag g femr
ot fr sifis fergrt S, G-
e, T8 & wofod g WY arge & qoT
TEAT & ST I IE T Yo 0 7 W7
or yafoer @1 wf fRe, #F
af Fz wwaT  fF swfeq T
L ﬁﬂ', ST T+ Fﬂ!ﬁﬂhﬁ‘q‘(
g TE 9T FyATEE fEar T
e fegearlt £NfTa Y o9 woo
T €0 0 TTAFT & T, Y FATHHILE &,
TE LA X Loo TYQ FTAT I oA
) G FTT E, @ 9w ¥ Bod 7y
g 5 & g fegwrdt snfowne
gofrae 78 & o faralr $offae
FT AT {¥oo TG FTEATE 31 H AU
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i § ¥R e I
g hrsfafear ) a8
wgar fr @@ gy ¥ 1§ I qW
& Gar femr om0 dfew F oww

=g g fe w7 g aefo

Tadr wfgd | 9w W W AWS
# ag wgfm A aw@ ®
fs g st =fedy

& e § 6 %@ oW o o
AT T § AT AT AT AR AT
sy & Y e 7t Fo ama )
frare & &t 9T #F Azed (welders)
g A ¥Ioed Y ¥ ogE@ §, WA
@ § Ieed v fear w9 &,
I ag B F9d § 9 @ fwhd
TMERFQADE | & awwar §
f& @ oy & fod o TaddT
aifesdt 7dY € fis fah QF wdrhoa
fertt amal St e A &Y AT o
T W A 99 GHATEY, dae X
& s SxfAfagmy ST sy, S
AR de #7 T wvay | feasad qrfedy
(declared policy) & 3few
ﬁm%mﬁnﬁ'mmg
fr 97 o< (& @ wwe T @
§ o =g § fF madEe @ 9w
qrfet o g g & s g =rfgg

¥ %9 UF AN AT AT T
FT g 67 39TE | FAT A F
SEAT ATEAT 9T I A & FF oY q9E
faraT maT € I ¥ A= X9 @ w( 6
a8 & fr oY feedww wmy  (dis-
placed persons) & 37 1 qarfAar

[ A A F o oY, 99 T F

e oAl § | & wwwa g fa
ey i A1 pEnfae 3 ¥ @
AT M EN Ty



1749 General Budget—

18 A&t g1 M qwAT, TAAAE 99
mrary § oA Afer F1 o T W
g, s & qawan g fe 98 ¥ Fo @
orgre frfrees #Y feed fawme s
ofed s Ja% fawg & o #E 7
w1 qen yaw ferea aifed @i

o feacdes vy § T qElAAT

fearom &% 1 w@ & arfafor feeder
qva_ & qre 7 arfee ferdo
§ ' aror gwYET ag € fo 9w W
qifeerd feriEg & ST & e
¥5 I &, T AW gon & e e
e @y & e R @ §,
A oy & sror I @TE A X e faww
#Y qTH qaverg feorr g § fF o
f§ mfiwent feadrdior o & 97
AT TB THT § I I G & I
frade vt 39 7Y awd a7 aF
37 F1 @ a7 N Fyaa +#H afgg
fir ag 3= % gfenm. femdtsr & a9
qCE oF, aqo4 ¥ o7 av 9% fem
& wnfed s & g § oo
aws wm faee fear s, aw
TAAT FF FL HIAT G T FTE |

st Use® wrE (INA )
AT WEET, | (T FT G AT
g fFamd qn o WA d S
RNew w1 Fwa< fEar AT fagww
tafed fe g wTET #T AT gEr
et @ afidsw § st T waw
W AT ST GAT & |

gt A 9 ¥ ey §, 7 faw
At ofr &Y IFHY T FA 9T FfA-
AT FOT E AR qwE { o
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frd & o g e ¢ uS T aiw
T & fiae g 9w wfaw aw qge €,
T 3w § ¥ 9w ol ol SRt ey
T EAT @A g 1F &7 ¥ 9F 1@
T g9 q9AT Tt Ay ford o @ & WK
7% ¥% gAY ¥ faqq g fFImarh §

- A aferw o Trea w1 S e af

farar § &% Saray WrT 7 TR gQ IW
T W I T & A g
fog = st @ § oy fafewer & fin
ST w7 @R A ¢ O anl § @A feg
TATE, I A T AT T |

faer N wERw § AOF AU §
2w #Y avfids qaw &7 fay-offar € o
qg SE=Aar A v § fn wved o g
g1 wgr aw IET &1 qA© &
1o w1 gark AW F Jqrew fr wyr
£ | WU ¥ THET HT AGT TF T
g aufy agogr T § fF @
N feqfr oWt as8t & dfew
g7 Tt ¥ e Aff FT  Faw
wifgd 1 anft ot R WA g
AT & 99 F ¥WY fed o awl
® Area & e oo &g & W
¥ [ATAT T ITAT HATS WA AR
oA Ad AraT s, se ) fafe
& & fF Yo w7 Taar wf a¥ gw awr
¥ow qA & ATy agi & fed
T &9 FW § 91X 7 @7 @ afr
W § & 97 aw gu | 7 et
AEY EAT AT FT W ATAT ATAEAT
avd 2@ ¥ O T T qET aw %
g Fwr WW g feed & am
< w0t § | ¥ & afoforr e
| AW 4 T ATS EH AL AT
qear g AR afr gH Y AR I &
R § @Eer fr € A W 4T
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[ e sma]
T 7% v wigd G fr aof 0%
T 7 qaora fF gw | A SIEY
T8 Fomd AT TR FY, I F
Tg qoT Wiz g fF e § ww AW
MR ™ ad fr wfy dfer ww fea
® Mo T ot fed S e A
7 gy ofr fFar AR st 7
TR fiFar e aege feem 7@ OF @wE
/T A Avar, T@AT 99 7 q@w Afg
T W) A afyw dmEx gE, &
ag g ww qw ff afx awd F @
AT F71 g AR GO TR FGH
W A w A W adw W o AW
¥ A TRAT AT | 99 & qong 9y
€@ o e freAi A oS & SEET
Feif o mmagm o & oF
Ay af § @ qOF caraowly I EwAT
aR ¥ & aqEe § e ag e
wAT Tqgr A FPrl & FOT A @
fear war € afx ag framl & faar
o T 7 A [FT | g, afer w9
¥ ® § T} s & faar o ar &
frevaqds g wFm § 5 @R 3w
dfeaw @ T @A Ao
dar w7 T § fin Forrt 3w Y e
£ TN I AZ ST HFCET R THA G
W qg g I foeer s
#r & f aomT arr fore fore sl o
frdtror e fivar v §, 97 w1 IR
fafewer ok qeaE & o & awwar g
fir wa & wTS | of o aw ag e
Wi, a7 a5 W «@EeEr  Jg
B e wied o & fw
NEgTFANIETE | &
Y IT TqUAT I WgE FAATN ¥ wH
§ X afwor & worw, w2, ATE,
wirr anfe orgt o< A fgrd o
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W WA T¥ AT &, qgT A9 frgero
W A W F A7 gwar g, IS AR
W wRE 7 & faerr dw & awar
g WR e § o et o § dfe
W & I gar fgedl A A e
T foT A I IOW §, AR fAg-
o7 EYST 1T AT FRT WY AT ITATH
# gfaar grfr sk aee & S
® @R . AR A FFE
AW FUT FAT XY FrAq (WSAT
AR w9 awg fafeam awg 9= s A
st A s @@ dR W @ W®
AT FET FIT T a7 Qi feafa
7 fram By Ak afew fror 7A@
# owa g | g wE € 7 R dw
7 gadr awgHl &1 Wt SR A, AN
&, 9, §iqe, @, e, whew
qreT, cordaE A T Teanlx, @ awgat
T I 1§ T gH Fa@ @A
amy Y FA A I IAE ) AR fraS
afedew & Faedr 41 fF gae W
& w09 =7 A @ whd § 7
faege awre 9¥ g€ &, a9t & saEfew
(idle) 7¥r & &% s a9 3w @
HiFe I av qrew g fo 99 A
¥ o) v N e gg § 19T |
HTor AW | BYE ITGRT AL @I E, I
) 7 § o AiEgT | AW I
Y @A g TAS T AR AT I
£ fiF S FIT1 gW 7 W F ;AT qar
Mfgar § M a @R E e @
e R N IR A q|r FYET
I @ T F e gRY
q1 qEH T & FfFT TF T57 AR
Nf § ag ¥ 1@ P o ww
N ag AP & T € 1 Twied
ww W A Fnfed T Kvw @R
¥ e & | QT I O oy
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TZ @ o weT AR Fed AT §
Tg 3w O K WA 7 727 W,
3T &Y AT gH A A KT IE@E AR
FMT WA A T AN g femr @
2 F1 FAH TIIT N IFTC A v
g, g T A AR T aTE HE A0
g i 9w ¥ gwrdr afdw T ¥
Ty § e qEg fadeft ot 3w &t
geafer ST aw araft )

7g gt A ara § e awR W
= Frew geedw (Cottage indus-
tries) M AT w7 § X 3w 7 A
@t Frow  wewr (Handloom
Industry) #t stemge 29 & fou w2
dw (cess) *fr wwA N swAear
g s aft o we wfwew e )
g smew  wm  (longterm
plan) & 3¢w g & e @ 2w A
T W TR T B W@ E, O
O1Z IR uul ® A6 IR ¥ 99
qT I § AT TYAT & | I
7% T W & A HAw OF ST H
FHEY TY THEAT &9 TG g | TR
W F agr ¥ R0 Wk ¢ Fora wY
wgrar & wifgd I Gk w1 W
g o =g faeges = @ @
I BT SETET AT & 1 T AW
BT %7 ®1 & | BIE T I Y AN
e o @ € | 99 AT g ghema A,
Fror T foei & vk ar T wv w1
A & W A gl ey AraHr oy
JerT @Y T I fer wwr firs
oY | Y SR ¥ AR A smw et
G Ay § Y AW A a7 qwdr § 1 F
wrgn g e fafres wfiea & aar
¥ T B B IJUN g ¥
wE ¥ fod wwefte @ ik W E
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fea oy Wt svdw & ag qafer S
Ll

oF a1 o § R 1| @
g & fF SR SR orRmgd
w48t (Taxation Enquiry Com-

mittee) ®r AT F 1 AN
v o a3 @ § a1 e o6

N W sreagr few oo w g

W om Rw dww o @ d
#R ag 7 fie wamar & sy Wt
s ¥ T Te f o Rw
F ot arardy agdt or ot &, e
qaTe a o whad a1 o &, 9
Y 2w gu ford St 1 YOI v
<1 § T7 ¥ WY e o I o g
awdy & | wafed wew € fn fow
TRr 2T TR WAL WY TN
&Y 3 & a1y € T ¥ whivew Ay e
g oY Rer g fiy A W aEh
o1 g I AQuErdr A firw e
¥ ww fapqy o gy € A fmr @ 0%
¥ qur o gwer & 1 A7 Y S
TrrTTd SR8 W e (scope)
aqr we AT w7 I & qE W e
ot % wwen § fe g T age
ST ¥ g% g A | TN
T T T Y Tt e efe-Rer
Ferd T WK AN wF o agw
71 w7 1 aver g &

tfsfre wrAfan (Deficit
Financing) & at § wrér wgr
mr § A o W RWeRE
ww & va % fod ag fafer §
fim T g I QU W € Y ¥fefee
GIATET ¥ 9T #F W Ay 9
afe o ¥ 2w § fe w© Toui oY
AT s Ay fear oy & @ w9 W
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[ overe sw
gQ famy 1Y <gar | &7 T 3| W
T & WA v § e wer W
B sifad | § Tvae A & a
¥ g g5 ag ov gt A
§ dfivw 3 #1 7€ Qo ¥ ag &
SRIYET o7 TG E | SATOr WHEY WIS USY
FEIAMNABAGATE 9 F a4
Saey et € § ST e A aff
¥ @ o fowr o, afer frow
dvr awt F foar s 1 fred W
o ¥ W I EW W E @R v
T FAE T S A T § 1A
¥ wrEw I WA AT I,
W qg A AN HAT ArwT A F4T A
T AP AW AT § 7 WY WY
#fwfee wreiee € Y #0 a9 T @
voy- W w@ fred faras 7@
Tawy forw O o @ fawe @
g qefricéd ? T oo WY
#r wg- g g *fvee oefaEt
(Capital Expenditure) &,
ag o T o A & o e
e §, gAY dar 9= & ¥ A g4
Ya sw W wme § fe fawr Wt ot
¥E ¥ €W &F TG qAA & fou
AW E | W WG GO A AV
WP 9¢ ST €IGT FIT qEL a«l
¥ T FT QAW F FAr g, AW
AT T I AT § £ ¥ droen
¥ IS qH & W T @A g
o F A FC & | A ¥F ST
ot T ® IR, faw § gww R,
o ATt qg et €, 3 e B
Faw sqw g wifed s 9@ &
Tr v wfed | ¥ OF & Fvoe
et € I fin sweT wewn o o Wil
o 7€ o W< o WY e 9w affn
ot § wan ot war S AN wfle W
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fdx anfa fr st @ 299 & a0 &Y
qorg ¥ g Haraf ¢ | wEieod ¥ &
At AT TR T TR AT AvhEd |

TF ara § AT FgAT wgar § A
RRiFEamem s e f@
i o § B it e A AT )
IRM g7 FoomEr g1 e 9w adi
AT FY qTEHAT & fou HAw &
F FrawEs § TH A e
Fate o Gefrfrgaa d ag ofwface
(efficient) & aez (honest)
§ @ gEdr ag s afeew  wemT
e (Public Cooperation) &1
¥ 31 ¥ qewr = g fF e
A ofefree defufredam @
& fod g2iw ®W @1 wow fear ?
FifE g qdffq AT Fr GHSATr FI@
Wam T frit & @ s Y
AT N ww T far mr @ ek
Tt w7 gy A g e &
amg ¥ frade wom W § fe & @
%9 a3 fordere srpadt & qor fF I
ovit F vt grefEfoeit  (ineffi-
ciency) ¥ &7 ST ¥ wgAw
2 fir oY et s o arelY o wefore
e (clerical staff) gmr
a1 3§ Y qfeow aftw WA N
qrea WAl fear o ar, o A
gar ot S a g | o ag § fe v
& T fr & AR wrr g W
i e ot s 7 P Y & et
JeAT FTH TE ET T 1 A qwwT q
frags o fis ag 3§ AT WK |
fordare wpad 3 q@ A wey ¢ F afx
smar o % ufEfoe fias sz @Y
fafro &7 ¥ 78 TTET wW ST @EA
¥ 1 ofems afie wfawer € e &
T BFf wfed | TR A w=
B uR %y yE )
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W ¥ qewry ¥ sgTm wgw §
fe ot gk W HAY 4o wTET
ey 3 &, TR fawr WA oY, o
T A AR W@ W § e
RYe TWF €@ RN § N TR
fafafsas swex smr €9 9t @R
TG TG § A LA WY AWM E |
fore a<g & g7 wwHt w9E (econo-
my measures) 3 g, g fafex
@ ¥ W § 55 O vQ @
TR Tgafa off & @l ¥ A
e ¥ &R W E, ™ A W
¥ 7Y firar §, @Y w1 o @ Ad A
& fr g fafafew=s & W anfie
w¢ fir ag Wt @reor ¥ w9 w26 w7
ot ol TrE W g wERE
g fmdmdafloftdfs
A A od  (privy purse)
T W F4 O AW W
fd aedig Framw b §
AR N T A avETE A wHArd
o ¥ drw o wprlr @ @
sfemarqg & 3¢ ag dawr wifeq fie
I W gET AN & W F @
g SWi T FHIAT & WY IT W
FAY AT & wfgd 0 @ S
¥ ofr g afie § fe ag 6 ool
O, AT FH FL AR /W ¥
AR TATIT FL | T G AT FHAT
g e 37 A aeg v R &Y
T AW A AN I IS WA
sEemE T TmINam TP
ol A8 § | afeT 7 fRew wEIT
fe ag foaft v 7w @, fex
F @ ao 9g> fomw wec § 9w AR
7| g fedY fear ¥ g aoE & o
o1, 47 {6 ST HAY F 9w Y qaern
w1 f& ag R & % fame @,

wied ot a3 o wivh § g W
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fre &Y ww &Y, ¥few ar TR
W EC & AW ¥ qA g T =
free Wi fr 3w & o @k oW
RN O FAMN AET@E | M
AT TR R A o fe
74 faw uF aw wg S g
Tgag ¢ % f & am® § #f &
e g e g1 R A
R @ wY I=fa w1 R §
Hfur, T AT AW W F ow
gfrafidt & aga wwT § | A R
¥ ag & OeT T @S ow girafed
fa® (University Bill)aw o far
a1, ¥few gt & ¥ T
TR § o€ IR W A farfew
TRET F A TAWET AT qWT & qg
& = e wfed | 7g g teye €
N amr § 1 foee ader ATt awi ow
gfrafiedr fas smar ar 1 o ot ¥ex
FT GHW H 7% Y AT 6 ) €W wwy
Fat N @ Ty
T wigen g R oo o €zw §
a9 Qo ©IE ATE A A
T & G § fre &Y s co wTar
£ @ forg o7 19® §07 vo gt
e § o frw § qivafed @ § )
e & oy § svaw § gfrafad
TR qrey fr AfeT Fron Y T9g ¥
g o o | e & I fe
Ay & SIN7 awa & w1e §
T aer @t fow ¥ fod s
fafir & oF Q¥ AT WX
frar qr, fea a7 WG TN §
AR A Nragan ax
T oY ¥x oY aTe ¥ IW 9T A
g &7y v fe

g ¥ T agrL A gd fraron? s
agt R ¥ o= frafid @1 T
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[t Tdere zam)
W gy weq A A dfew oo
(basic education) #raifesft
"vﬂmii !’El'ﬁoo??lﬁﬂﬂ'
sfrad frrea &1 w2 srafore
1 ¥ o qg So FIL AU
37 frrea ¢ A oy Houew fased
F 1 8 oY oW T A wT QT
g g g w1 wfgd | A A
gowar § f5 g ferr Aot oY @@
Erd SR L L
# €@ A wm & AR w gfmafed
¥ o § N AT M & W N
TR HE | TR & 98 AN
 FAT S0 HTA FIAT TS KT T
gag fafim s w & fou
T o7 FAT § | AR WX A
e Wt & # Ay gfvafEd
ST A TN w SEear §
gt fir ag @ & fod Sw we & AT E |

st 7 & garafa ofr 31T Y w=ATR |
gfe a0 d AR T@ 9T IR e
THE §A w7 HAGL T4l |

Shri G. D. Somani (Nagaur-Pali): I
have no intention of giving a certi-
ficate. about which my hon. friend
Dr. Krishnaswami was talking some
time ago, since anything like a certi-
ficate being given by any Member of
the husiness community is likely to

be misunderstood. But the fact remains -

that impartial observers both here and
abroad have testified to the soundness
and stability of our filnances, which
have successfully withstood severe
stresses and strains of the changing
economic factors, both national and
international. and for this the fullest
possible credit is due to the wise
handling of the situation by our pre-
sent Finance Minister, .

There have been criticisms on both
sides. Some have described the Budget
as pro-big business, as something
which has brought about a boom in
the stock exchange and as something
which has brought about satisfaction
in the business circles. The fact is
that if there has been any satisfaction
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it has been due purely to negative
features of the budget and not because
any positive relief in any direction
has been given to business or industry.
It is true, that there were certain
fears in the minds of the business
community that in view of the expand-
ing and growing needs of the Centre,
the Finance Minister might resort to
certain further additional taxation and
since those fears were not realised,
there has been some slight recovery
in certain stock exchanges, but that
does not in the least mean that what-
ever relief and legitimate relief was
due to the business and industrial
commyinity has reccived any adequate
response from the Finance Minister.

We have got to face tihre fact that
we are at present engaged in the pro-
cess of development, People who talk
about UK. and U.S.A. conveniently
forget that these are the most highly
industrialised countries in the world
and our taxation system, so long as
we are engaged in expa and
building our economy must be adjusted
and linked with the requirements of
the expandjng economy and should not
be compared with the high taxation
levels that may be prevalent in UK.
and US.A.

Friends have talked about unemploy-
ment. But whether the raising of the
direct taxation levels will in any way
mitigate unemployment is a question
that should be considered. In my view
the remedy is just the opposite. If
the Finance Minister will be bold
enough today to give substantial relief
in direct taxation and give substantial
incentive, then I think that might lead
to an acceleration in the pace of
development and expansion of produc-
tion which alone will lead to the reduc-
tion of unemployment. So, it has to be
considered whether it is relief in taxa-
tion which will lead to a reduction
of unemployment or whether it is the
ralsing of the taxation to the utmost
levels which will dry up the resources
and channels of capital formation and
thereby not only retard all further
development but might also throw the
functioning of present industries out
of gear. So, my submission is that
when the Taxation Enquiry Coinmittee
has been appointed, it is only logical
to expect that no substantial changes
in the taxation structure will be made
until the findings of that Expert Com-
mittee are known, until we know the
incidence of taxation in the various
sectors of our economy.

Now, coming to the question of
deficit financing, I am afraid that my
esteemed friend, Mr, Tulsidas Kila-
chand’s attitude was somewhat diffe-
rent from the line of opinion in the
business and industrial community.
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Not that we advocate deficit financing
for bringing any artificial rise in prices.
but the fact is that those who have
criticised deficit financing have not
suggested any other alternative, or
made any other constructive sugges-
tion which will bring about necessary
resources for the execution of our
development plans. After all, the fact
has got to be faced that whatever pro-

amme we have set out in the National
Ig-’rlan should go on unimpeded by any
financial considerations. An assurance
has been given by the Finance Minis-
ter that so far as financial resources
are concerned, lre will ensure that the
Five Year Plan will not in any way
be retarded. In this connection I can
only say that deficit financing is one
thing so far as the revenue budget is
concerned, so far as normal expenses
and expenditure are concerned. Celj-
tainly nobody would advocate deficit
financing for meeting normal require-
ments which might be very undesir-
able. But when it is a question of doing
something abnormal, of investing
something in productive channels, then
certainly some risk has got to be taken
and I think the Finance Minister has
been fully cautious in taking whatever
measures he has, so far,

[MR. DEPUTY-SPEAKER in the Chair]

We know the measures that the Gov-
ernment took for contracting money
supply about the end of 1951 and
certain other measures adopted which
brought about a slump. Also, from
time to time the Finance Minister did
not hesitate to mop up the surplus,
which as the records would show has
been about Rs. 300 crores during the
past four or five years. That shows
the practical and realistic approach of
the Finance Minister. When the cir-
cumstances warranted it he did not
hesitate fo flnance capital expenditure
by revenue surplus. But when the cir-
cumstances have changed and when
there are signs of recession, when pro-
duction has increased, to which there
is no corresponding demand, certainly
1 quite agree with the Finance Minis~
ter that there is no undue risk in
resorting to deflcit financing as has
been envisaged in the current budget.
Without going much further into all
this, I would now like to draw the
attention of the Finance Minister to a
most disquieting feature of his Budget,
and that is the readjustment of excise
duties on cloth, I think there Iras been
some serious mistake somewhere in
his Department and it is highly essen-
tial that the whole matter should be
re-examined.

Heavy excise duties are really un-
desirable, especially on such goods as
cloth whose importance for the public
iz next only to food. We have had a
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long history of excise duty in the
British period and I am aware of the
struggle which the industry had to
wage f{o get those excise duties
abolished, It was all right during the
inflationary period when these heavy
duties were re-ijmposed upon the in-
dustry. But as the Finance Minister
has himself admitted, the maintenance
of the textile record production which
we had last year will depend upon the
exports that we are able to make out
of our present production. That shows
that he is satisfled that the internal
demand is unable to cope with the pro-
duction. Now, so far as textiles are
concerned, the Government of India
during the last several years either by
way of social legislation or by other
levies have imposed a keavy burden
on the industry. The industry, there-
fore, has not been able to lower its
manufacturing charges to an extent
which will promote demand from
internal sources.

Apart from the general question, I
would llke to examine the specific
question of re-adjustment of excise
duties on the textile industry. Here,
for want of time I would not like to
quote what the Finance Minister said
in Part B of his Budget Speech, There
is an Impression in the House as well
as in the country that this has been
a mere readjustment of duties to cope
with certain administrative difficul-
ties. But if the position is analysed it
will be seen that the position is some-
thing very much different than what
he has said in his Budget speech.

If I may point out the schedule
which was prevalent before the Budget
was introduced, it was governed by
the notification of the 8th May 1852
under which the fine cloth schedule
was divided into two categories. The
first category was for the group IX
which means the varieties of cloth
manufactured out of 40 warps and
40 weft. Under that category grey and
bleached had 7 pies per yard and dyed
and lprinted 9 pies per yard, with the
proviso that an ad valorem duty
would be charged, whichever s lower.
Either this maximum of 7 pies or 9
pies or 5 per cent. whichever was
lower was the schedule thal was pre-
‘\;alerét .before the Budget was intro-

uced.

Now it can be proved that a 7-9 pies
maximum was never actually realised.
I have got details of various sorts
which used to pay from 44 pies to
7 pies or 8 pies at the maximu™, under
the schedule. The increase In the
cxcise duties own these categories of
fine cloth, which are meant specially
for the poorer and middle class sec-
tions of the community, is on the
average at least 100 per cent. And
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there are sorts like the ones paying
5 pies per yard where the Increase
has been 200 per cent.

Similarly there were other cate-
gories, grey and bleached paying 11
ples per yard, and dyed and printed
paying 1 anna per yard. 'or the
entire range of flne cloth the excise
duty varied from 7 pies to 1 anna,
which was the maximum, but it was
5 per cent. ad valorem, according to
which, so far as I can calculate, the
average could not have been anything
more than 74 to 8 pies.

Here is a case where a hundred per
cent. increase in excise duty has been
imposed, and the Finance Minister has
certainly said in his speech that the
change is made to meet administra-
tive difficulties and does not envisage
any alteration in the duties out of
this readjustment., May I make an
offer to the Finance Minister, that I
am prepared to underwrite the pro-
ceeds of the excise duty on the revised
basis for Rs, 1% crores more than what
has been realised in the last year?
According to my own estimate the
increased proceeds will be something
between I{g 34 to 4 crores, on the
schedule that he has imposed.

At a time when a lot of olher levies
have been imposed it is only [air—
when he elf has given the impres-
sion in his speechr that he does not
want any increase or reduction in the
duty and that it is only a guestion of
readjustment—it is only fair that this
readjustment of duties should be made
on the basis of the intentions which
he has expressed-in his budget speech.

I certainly think that the care and
anxiety which he takes in vouchsafing
the correctness of his staternent should
ensure that it should be re-.examined
whether there has been something
drastically wrong in making calcula-
tions in his Department. Otherwise
this increase of 100 per cent. duty in
varieties of cloth which are meant
really for the poorer and middle class
sections of the community would not
have been readjusted in a manner
which will mean so much additional
burden on the industry. I therefore
hope that this aspect of the excise
duties on cloth will be properly
examined so as to bring it in confof-
mity with his intentions, as have been
expressed in the budget speech, and

that if any mistake or lapse has
occurred somewhere it will pro-
perly rectified.

One word more and I would have
done. I was talking of defleit financ-
fng. What I say is that thre Plan will
not fail for want of financial resources,
but it may fail for the lack of adminis-
trative ciency and integrity, about
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which so many have spoken, I would
only make one submission in this cun-
nection, and it is this that in spite of
all the weaknesses and the drawbacks
of the business community there are
8 good number of businessmen with
proved integrity, experience and talent
whose services, if invited, can be
available in an honorary capacity for
supervising the execution of several
development projects that are uader
execution. We know that the ordinary
administrative check up which is
going on is not sufficient, and the
Finance Minister must take extra care
to ensure 'that so much of huge outlay
that is being incurred for the execu-
tion of these development projects
does not go a waste. In view of our
past experience in so many things I
think he will devise something where-
by in the day-to-day working and
administration of the outlay on

huge projects there will be some
machinery to check up and to ensure
the efficient administration of these
‘projects. I think he can very well
utilise the services of certain business
people who have got so much of
experience, integrity and talent and
who may be willing to offer their
honorary services to ensure that they
offer their quota of co-operation in
seeing to the efflcient administration
of these projects.

With these words, Sir, I conclude.

Dr. M. M. Das: At the very outset I
like to convey my sincere thanks and
gratitude to the hon. the Minister of
Finance for one crore of rupees that
he has allocated in this budget for the
-uplift of the backward classes. As a
Member of the scheduled castes I will
directly fail in my duty if I do not say
even a single word of appreciation for
;vol:;t he has done1 to us. But while

’eying our sincere thanks and
gratitude to him I cannot but mention
the callousness, apathy and light-
heartedness with which our Home
Ministry is tackling the prublem of
the scheduled castes and other back-
ward classes.

. Only the other day the Commission
for the Backward Classes was
appointed. Although a man of the
stature of Kaka Kalelkar, who com-
mands the confldence of the people,
was appointed as the Chairman, yet
the composition of this Commission
as a whole was not very satisfactory.
It is our considered ol;:lnion that in
selecting the members the Government
:gve ::wre consideration f1!<:r bestow-

patronage to some of the 1
than for other considerations, S

Coming to the budget I must repeat
what has been said by a large numple:er
of Members. The budget for the year
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1953-54 expresses the firm determi-
nation of our Government to take up
the execution of the Five Year Plan
and to complete it within the speci-
fled time. qzhe budget also reflects the
confidence which the Finance Minister
has in hirgself as well as in_the fiscal,
monetary and economic policies that
he has enunciated and proposes to
follow for this country.

As has beer; said by the Finance
Minister himself, this budget has been
prepared against the background of
the Five Year Plan. The implementa-
tion of the Five Year Plan is a step-
ping stone towards the estsblishment
of a welfare State in this country.
The building up of a welfare State is
no doubt a very difficult and tough
job. This difficulty becomes more pro-
nounced -especially in a democratie
couniry like India. There are no con~
centration camps in this country to
enforce the work which Government
likes to be done. There is no tyranni-
cal government in this country whicke
can exact labour service and implicit
obedience from the people. There is
no totalitarian government in this
country which can stifie and silence
the voice of the opposition as is done
in some other parts of the world. We
are a democratic country. We are a
democratic people having full faith in
the democratic forml of government.
We Dbelieve in the leadersirio that
convinces and carries the people with
it and does not force upon the people
something by mere threats of concen-
tration camps and physical liquidation.
But in spite of these handicaps which
every democratic State has to suffer I
am happy to say that we have already
turnmed the corner. " Many of our
schemes are being completed one by
one, Many.pf our newly built factories
have begun their production. The
Mayurakshi project in West Bengsl,
the Lower Bhavani project, \ha Tunga-
bhadra scheme and the large nmumber
of hydro-electric schemes and projerts
in Bundelkhand and other areas of
U.P. are nearing completion er have
already been completed. The much
maligned and much ¢ritised D.V.C. is
going ahead of its scheduir: and a
substantial portion of 1ts 'work, the
Tilaya Dam and the Bokaro Thermal
Station, has already been tompleted.
It is sad to think how a substantial
part of our wvocal intelligentsia are
suffering today from mental und spiri-
tual serfdom. These inteliectusals
shout from house-tops abnut schemes
of far insignificant and minor clrarac-
ter that are being completed 1n some
other parts of the world; but they
have not got a single word cl apri)re-'-
ciation to say for the big schemes like
the Tungabhadra scheme, the Mayura-
kshi project, the Bokaro Thermal
Station. the Tilaya D&m and others
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that are being completéd in this
country.

The economic condition of the
country has improved to some extent.
Both agricultural and incdustrial pro-
duction have gone up. Tte balance of

ayment position has improved. The
'ood position which was the biggest
headache of our Government for the
last few years, thanks to the American
wheat loan and to the ability and effi-
ciency with which this problem was
tackled by our hon. Food Minister,
Mr. Kidwai. has improved to a greas
extent. All these have produced a
tremendous psychological efleel upon
the people of this country and I have
not a jot of doubt in my mind when
I say that as a result of these schieve-
ments, the confidence of the people in
the leadership of the Government has
increased to a great extent.

The other day, my hon. friend from
Calcutta, Professor Mukerjee, called
us, the Members of the Cungress Party
in this Hquse as laughing pghiloso-
yhers. With due respect o my hon.
riend, I beg to submit that if the
representatives of the plebeians in
this House carry the joke t¢ such an
extent as to call Mahatma (Gandhi as
“their Leader”, then we the Members
of the Congress Party have no other
alternative but to be laughing philoso-
fhers making thg oppusition our laugh-
ng stock.

A storm has been raised over the
question of deficit inancing. All other
issues of the budget have been rele-
gated to a position of secondary im-

portance this giant gquestion. I
claim to %: no Economist and I am
quite vy to leave this guestion
entirely the hands of the giant

Members of this House like Mr, Gadgil
and leave this question to be discussed
theoretically and decided subjectively.
Objectively, I am satisfled to find that
the hon. Finance Minister is fully
conscious of the possible bad effects
of this deficit financing and thail he ls
keeping a very vigilant eye on this
matter and that under no clreum.
stances, he will allow matters to ga
out of his control. When you know
your enemy intimately and his capa-
city to harm you and you zre at the
same time particularly careful ahout
him keeping a vigilant eye upon him,
it is very seldom that your enemy ls
capable of harming you.

I take this opportunity for placing
before the House the difficulties and
problems of the largest an« ihe oldest
port, the port of Calcutta. T'he port of
Calcutta has now become a problem
for India. The importance of th's port
can be easily gauged from the fact
that even today %0 DPeF cent. 6f the
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total cargo of this coun is handled where the price of jute is now far

by the port of Calcutta but in spite
uf this pf.act. the present capacity of
this port is too insufficient_to meet_the
demands made upon it During July
1952, the average number of ships that
were waiting in the gort ouside the
jetties either to be loaded or unloaded
were about 90. The insufficiency in
the capacity of this port to handle the
cargos has been aggravated by some
of the jetties being damaged which
_&ave not yet been repaired and by in-
dequate number of berths, inadequate
loading facilities, want of modern
mechanisms likg cranes, etc., want of
locomotives and other ullpmen'!.
necessary for the Port Commissioners
Railway and absence of supply of the
required number of wagons for carry-
ing coal from the mines to the port.
We understand that the National Har-
bour Board has recommended the
sanction of Rs. 12 crores to carry out
urgent and -short-term improvements
on this port but, to our disappoint-
ment. no sum has been allocated in
the budget for this purpose, The
Calcutta port is threatened with an-
other danger of a far more serious
character. The navigational channel of
the port, the river Hooghly is gradually
silting up. To investigate into this
danger which is threatening the port,

a Committee of Experts was appointed -

by the Government of India under the
Chairmanship of Sardar Man Singh.
This Committee of Experts, affer due
deliberation, came to the conclusion
that the only measure that is capable
of ensuring perennial headwater sup-
ply to this river Hooghly is the con-
struction of a barrage over the Ganga.
The Ganga-Brahmaputra Water Trans-
gort Board also considered this pro-
lem and they endorsed in full the
report of the Expert Committee. The
National Harbour Board in their recent
meeting at Cochim has unanimously
recommended that this scheme of
Ganga Barrage should also be included
in the Five Year Plan. I appeal to
the Government to accept the recom-
mendations of these three highly
Technical official Committees and in-
f,llt;de this scheme in the PFive Year
n.

Shri K K. Basu rose—

Dr. M. M. Das: I do not propose to
enter into a controversy with you be-
cause, like you, I am not a spoilt child
of this House and I do not get the
opportunity to speak whenever I like
sa you people get.

policy of our Government.
at Calcutta have been given the free-
dom of buying jute from Pakistan

Next. I come to the question of jute
The mills

below the economic price. The result
of this freedom given to the Calcutta
jute mills to buy jute from Pakistan
has been that the jute produced in
our country is finding no market today

.I think something of the nature of the

Jute Control Board of the past will
be necessary to remedy this, Further,
my appeal to the Government will be
that if such a course is taken, if some
Control Board is established, under
no circymstances, the authority of
such a body should be given in the
hands of interested parties as was
done in the past by giving the autho-

rity to the Indian Jute Mills' Associa-
tion.

The other day, my hon. friend, the
acting Leader of the Communist
Party, Professor Mukerjee, in his
speech said that in the preparation of
this budget, the interest of the people
has been given a go-by. During the
first budget speech of this Parliament
in last May, the Leader of the Com-
munist Party, Mr. Gopalan. while dis-
cussing the President’s Address, said
that it was a declaration of war upon
the people of India. I have compared
these two statements of the leaders of
that party, one made at the beginning
of the year and another at the end
of the year and I am amazed to dis-
cover that during the course of one
year, the Congress Government has
improved so much from declaring a
war against the people of India, that
they have tome to the stage of giving
the interests of the people of India a
go-by, during the course of the fram-
ing of the Budfet. Perhaps this gigan-
tic and colossal improvement has been
due to the profitable and beneficial

association of the Communist Mem.-
bers in this House. :

Frofesgor Mukerjee regretted that
45 per cent. of the total expenditure
in the Budget has been earmarked for
Defence. He compared this figure with
the money allotted by the Chinese
Government for Defence purposes, and
he said that according to his infor-
matign, only 22 per cent. of the total
expenditure had been earmarked for
Pefence in China. I claim to be no
Chinologist' myself, and I am no ex-
pert in Chinese affairs, in which every
one of my hon. friends there is a
specialist.  But bitter experience has
taught me only this, namely to take
everything that comes from certajn
coumtries of the world with a grain of
salt. Taking it for granted that Pro-
fessor Mukerjee's 22 per cent. Defence
Budget of China is correct, it has to
be admitted that this 22 per cent. ex-
pendjture does not include the costs
of the huge military equipments,
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mbers, night-fighters, can-
gggger:hdbootmr military equipments
that are pouring in China, as gifts
from the %lz brother-in-faith.

m the ugly scenes that have
ocg:l?red in this Hou'se, it is V;ry
difficult to restrain one’s tongue, w! en
once it is allowed to speak a few

things about our Opposluortlhény’;l;g

House. At the beginning of

our hon. friends in the Opposition
appeared like a big balloon, a multi-
coloured balloon, full of gas, floating
‘high in. the air, and drgwing tll::e
attraction of the peopie. Now at the
.end of the year, we nd that the aai
has come out, and the balloon lies fla

on the ground, exhausted, shrunk and
shrivelled.

. Deputy-Speaker: Is it all neces-
sal:-?? 1 tIl'-nink all this is not part of

the Budget.

. M. M. Das: Man-.r‘things have
beg: said by my hon. friends in the
Opposition that can by no stretch of
imagination be called part of the

‘Budget.

Anyhow, the most interesting feature
of m{r' hon. friends belonging lo the
mos} vociferous section of the_ Opposi-
tion is the prevalence among them of
a new and peculiar psychosis, the
Yankee phobia, or the dread for the
Yankee, or tihe United States of

America; in season and out of season,
my hon. friends shout very ofien

hoarse in denouncing everything that
comes from America. .{Inurmpﬂom).
It is gradually developing into a very
serious one. At the beginning, the
symptoms are confined only to hysteri-
cal shoutings, but now it has developed
into convylsions.

With these few words, I thank you
for the opportunity that you have
given me.

. De -Speaker: It is now more
thzllir 7 o?g;?ék. Is it necessnrrﬂ to sit
any longer? What is the opinion of
thon. Members?

Several Hon. Members: No, Sir.

Mr. Deputy-Speaker: The House
seems to be tired.

Shri Radhelal Vyas (Ujjain): To-
morrow, we shall lrave the discussion
up to the end, and the hon. Minister
can give his reply on some other day.

Mr. Deputy-Speaker: But tomorrow
it 1s expected that this general dis-
russion would finish.

sarl C. D. Deshmukh: That is right.
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Mr. Deputy-Speaker: The last hour
of the day will be reserved for the
hon. Finance Minister. If necessary,
we shall carry on till 7-30 pm. to-
morrow. We shall have a sitting for
half an hour wmore. That half an hour
we can give to some more hon. Mem-
bers. And they could limit their
speeches also to ten minutes, by just
stating the polnis, so that a number
of other ~hon. Members also could
participate in the discussion, and
much can be said.

If the House is in a mood to sit-for
some more time now, I shall call an-
other hon. Member. If il is nol in a
mood to sit, then I shall adjourn the
House, till tomorrow.

All right, Mr. Muniswami. The hon.
Mempber will have ten minutes.

Shri Muniswamy (Tindivanum): I
must congratulate the hon. Finance
Minister on the trouble he has taken
in presenting {hc Budget, which is just
based on the FKive Year Plan, bul at
the samz time I feel that we have to
meet with a greal Jisappointment. It
has been repcatedly said by hon.
Ministers. that they seek the co-onera-
tion of the vublic, for the impleinen-
tation of the Five Year Plan. But I
am ait a loss to understand what
attempts have been made to secure
public co-operation.

At the very outset, ai a glance, as
far as the Southr is concerned, 1 can
say that famine is prevailing in alinost
all districts in the Madras Stale, and
every day we are seeing starvation
deaths. I do not understand how the
hon. Finance Minister has forgolten
even to mention in his Budget speech
the natural calamities that have occur-
red recently In the south. What I
could find out in the Five Year Plan
and the Budget SPeech is that iney
have two organisations, one, the
Bharat Sewak Samaj. and the other,
the National Advisory Board. I ma
humbly submit that these two organi-
sations are mostly consisting of Con-
gress people nnly, They ought to have
leaders of all parties.
before anything was done. I must say
that these two bodies have become out
and out a party affair,

' There is cne thing that I must s
In regard to backward comn'n.mitles..y

Mr. Deputy-Speaker: The hon. Mem-
ber may continue his speech tomorrow.
I find that there ie no quorum in the
House, The House will now stand
adjourned till 2 p.m. tomorrow.

The House then adjourned till Two
of the Clock on Wed:
Warch, oo ednesday, the 11th



